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LOK SABHA

Wednesday, December 1,2004/Agrahayana 10, 1926 (Saka)

The Lok Sabha met at Eleven of the Clock
(MR. Spreaxer in the Chair)

NATIONAL ANTHEM
(The National Anthem was played.)

11.02 hrs.

[English]

MR. SPEAKER : The Secretary-General may now call
the names of the Members elected in the recent bye-elections
and the nominated Members to take oath or make affirmation.

MEMBERS SWORN
Shri Narsing Hulla Suryawanshi (Bidar)
Shri Francis Fanthome (Nominated)

Ms. Ingrid Mcleod (Nominated)

11.05 hrs.
OBITUARY REFERENCES

[English)

MR. SPEAKER : Hon. Members, | have to inform the
House of the sad demise of His Excellency Sheikh Zayed Bin
Sultan Al Nahyan, President, United Arab Emirates and His
Excellency Yasir Arafat, President, Palestinian National
Authority and Chairman, Palsetine Liberation Organisation
and nine of our former colleagues, namely, Shri N. Venkata
Ratnam, Shri Meetha Lal Meena, Shri Krishnanand Rali, Shri
Subodh Chandra Hansda, Shri B.P. Maurya, Shri Kigshen
Pattnayak, Shri Nilamani Routary, Shri Shyamnandan Mishra
and Shri V.V. Raghavan.

In the passing away of Sheikh Zayed Bin Suitan Al
Nahyan, the United Arab Emirates has lost its father figure,
the Arab world a visionary and an elder statesman, and India,
a highly cherished friend.

The sagacity and far-reaching outlook of Sheikh Zayed
has shaped the development of United Arab Emirates as a
stable prosperous and modern nation State. His admirable
combination of tradition with modernism, his deep interest in

education of the people of United Arab Emirates, his efforts in
environmental preservation and greening of the desert and
his vehement stand against extremism have left a lasting
impact. India has maintained closed and friendly relations
with the United Arab Emirates under the Presidentship of
Sheikh Zayed. We hope that special bonds between India
and the United Arab Emirates will continue to grow in the
coming years.

This House joins the ruling family of Abu Dhabi, the
leadership and the peopie of United Arab Emirates in
mouming the irreplaceable loss in the death of Sheikh Zayed.

President Yasir Arafat, who passed away on Thursday,
the 11th November, 2004 was a towering leader in the Arab
world, and was recognized globally as an enduring symbol of
Palestinian nationhood. His singular leadership and life-long
sacrifice and struggle for the realization of the hopes and
aspirations of his people are legendary. The path to a peaceful
resolution through the initiation of the Middle East Peace
Process and the continued focus of the international
community on West Asia and Palestine was the result of
President Arafat's indomitable courage, fortitude and single-
minded and untiring efforts, despite formidable hurdles and
personal suffering. He was deservedly awarded the Nobel
Peace Prize. He remains an inspiration for the Palestinian
cause, the new leadership of Palestine, the Palestinian people
and for all peace-loving people worldwide.

To the people of India and our leaders, President Arafat
was a sincere friend and a highly respected statesman. Our
association with the Palestinian cause goes back to our own
freedom struggle. India will continue to support the Palestinian
people and the leaders of the Palestinian National Authority
in their struggle to fulfil the hopes and aspirations of President
Arafat for an independent homeland. The House deeply
mourns the death of President Arafat.

The House also wishes to convey its sincere
condolences to Mrs. Arafat, the leaders of the Palestinian
National Authority and the people of Palestine.

Shri N. Venkata Rantam was a Member of the Eighth
Lok Sabha from 1984 to 1989 representing the Tenali
Parliamentary constituency of Andhra Pradesh.

Earlier, Shri Venkata Ratnam was a Member of the
Andhra Pradesh Legislative Assembly from 1972 to 1978 and
1983 to 1984. He was also the Chairman, Andhra Pradesh
Public Undertakings Committee, from 1983 to 1884. In 1984,
he was elected Speaker of the Assembly.

An able Parliamentarian, Shri Venkata Ratnam was a
Member of the Committee of Privileges and Committee on
Estimates during 1985 and 1986. He was also a Member of
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the Indian Parliamentary Delegation which visited Zimbabwe
in January, 1988.

An advocate by profession, Shri Venkata Ratnam was
President of the Panchayat Court, Guntur and was Secretary,
Guntur Bar Association.

A well-known social worker, he worked relentlessly for
the uplift of the backward classes.

He also evinced interest in fine arts.

Shri N. Venkata Ratnam passed away on 6th August,
2004 at Hyderabad, Andhra Padesh at the age of 77.

Shri Meetha Lal Meena was a Member of the Fourth
and Sixth Lok Sabhas from 1967 to 1970 and 1977 to 1979
representing the Sawai Madhopur parliamentary constituency
of Rajasthan.

A deovted parliamentarian, Shri Meena served as a
Member of the Committee on the Welfare of Schedule Castes
and Scheduled Tribes from 1968 to 1970 and Commiittee of
Privileges during the Sixth Lok Sabha. He was Member,
National Railway Consumer Advisory Committee from 1967
to 1969; Backward Classes Reforms Commission,
Government of india from 1968 to 1970; and Central Sales
Tax Inquiry Commission during 1970.

Shri Meena was also a Member of the Rajasthan
Legislative Assembly from 1972 to 1977. He was the
Chairman, Library Committee, Rajasthan Legislative
Assembly during 1976.

An agriculturist and industrialist by profession, Shri
Meena was also a social activist, who worked relentlessly for
the welfare of the rurat population and for social reforms
amongst the backward communities.

He was the Vice-Chairman of the Vivekananda Memorial
Committee, Sawai Madhopur during 1969-70; and Treasurer,
All-India, Meena Jati Sangh during 1968.

Shri Meetha Lal Meena passed away on 11th August,
2004 at Karoli, Rajasthan at the age of 66.

Shri Krishnanand Rai wa§ a Member of the Provisional
Parliament from 26th January, 1950 to 17th April, 1952
representing the State of Uttar Pradesh.

Shri Rai was also elected to the Uttar Pradesh
Legislative Assembly for three terms in the years 1962, 1967
and 1969. He also served as the Minister for Health and Co-
operatives in the State Government.

Alegal p'ractitioner by profession, éhri Rai was a member
of the Executive Committee of the "Hindi Sahitya Sammelan."
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Shri Rai was an eminent social worker. He also took
keen interest in dramatics and debates. He served as the
General Secretary, “People's Club“. He was the convenor of
the “Nagri Prachar Dramatic Association"; and the organiser
of the "Debating Club, Ghazipur".

A person with a literary bent of mind, Shri Rai authored
“History of Ghazipur" and “India and Democracy". He was
also the Editor of a local Hindi weekly, "Lok Sewak".

Shri Krishnanand Rai passed away on 12th September,
2004 at Lucknow, Uttar Pradesh at the age of 83, after a brief
iliness.

Shri Subodh Chandra Handsa was a Member of the
First, Second, Third and Fifth Lok Sabhas from 1954 to 1967
and 1971 to 1977. He was a Member of the First and
Third Lok Sabhas from the Jhargram Parliamentary
Constituency. He was a Member of Second and Fifth Lok
Sabhas from the Midnapore Parliamentary Constituency of

West Bengal.

An active parliamentarian, Shri Hansda was a Member
of the Estimates Committee from 1963 to 1964 and the
Committee on Public Undertakings during 1965.

An able administrator, Shri Hansda also served as the
Deputy Minister in the Ministry of Steel and Mines from 1973
to 1974.

An agricultuist and eminent social activist, Shri Hansda
actively engaged himself in the welfare of tribals. He was also
associated with a number of welfare societies. He was the
Chairman, State Scheduled Tribes Committee,West Bengal
in 1966 and President, Eastern Railway Scheduled Caste and
Scheduled Tribe Employees' Welfare Association. He served
as a member of the Scheduled Areas and Scheduled Tribes
Commission, Government of India in 1960. He was also a
member of the Central Tribes Advisory Council from 1958 to
1960 and of the Scheduled Tribes Advisory Council, West
Bengal, for a number of years.

Shri Hansda served with distinction as the President,
Jhargram Ashoka Vidyapeeth and Ranarani High School. He
was also a member of the Governing Body of the Kagpagari
College and Secretary of the Nikhil Bharat Banwasi Panchayat,
Jhargram.

. A sports enthusiast, Shri Hansda also served as
Secretary, District Adibasi Sports Association from 1949 to
1952 and thereafter, as its Vice-President from 1953 to

. 1954,

Shri Subodh Chandra Hansda passed away on 26th
September, 2004 at Jhargram in Midnapore, West Bengal at
the age of 77, after a brief iliness.
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Shri B.P. Maurya was a member of the Third and Fifth
Lok Sabhas from 1962 to 1967 and 1971 to 1977 representing
the Aligarh and Hapur Parliamentary Constituencies of Uttar
Pradesh, respectively.

An able to parliamentarian, Shri Maurya was a Member
of the Committee on Public Accounts from 1966 to 1967 and
the Committee of Privileges from 1973 to 1974.

Shri Maurya was a Member of the Rajya Sabha from
1978 to 1984, representing the State of Andhra Pradesh. He
served in the Union Council of Ministers as a Minister of State
in the Ministry of Agriculture from 11th January to 10th
October, 1974; in the Ministry of Industry and Civil Supplies
from 10th October, 1974 to 9th August, 1976; and in the
Ministry of Industry from 9th August, 1976 to 24th March, 1977.

A teacher and advocate by profession, Shri Maurya was
associated with the All-India Scheduled Castes Federation in
various capacities from 1946 to 1957. He devoted his entire
life for the uplift of Scheduled Castes and Scheduled Tribes.
He was also associated with various social welfare
organisations.

A widely travelled person, Shri Maurya represented India
in several international fora. He was a member of the Indian
Delegation to the United Nations during 1972-73; and Leader
of the Indian Delegations to the UNIDO Conferences in Algeria
and Bulgaria in 1974 and 1975. He was also a member of the
Indian Delegation to the Inter-Parliamentary Union Conference
at Havana in 1981.

Shri B.P. Maurya passed away on 27th September, 2004
at New Delhi at the age of 76, after a brief iliness.

Shri Kishen Pattnayak was a Member of the Third Lok
Sabha from 1962 to 1967 representing-the Sambalpur
Parliamentary Constituency of Orissa.

An able parliamentarian, Shri Pattnayak was a Member
of the Committee on Government Assurances from 1966 to
1967. A devoted follower of Dr. Ram Manohar Lohia, Shri
Pattnayak was known as ‘Chhotte Lohia' in Bihar and Uttar
Pradesh. He worked relentlessly for the uplift of tarmers and
labourers. He was involved in many farmers’ movements
throughout the country, including that of the Karnataka Raitha
Rajya Sangha. He effectively used the forum of Lok Sabha to
seek the redressal of the problems being faced by the poor
and the downtrodden sections of the society.

A well-known socialist thinker, activist and writer, Shri
Pattnayak wrote extensively in Hindi, English and Oriya. He
was Joint Editor of Hindi Journal ‘Jana'and he also served as
a member on the Editorial Board and later as the Editor of
Mankind the newspaper published by Dr. Lohia. He was also
the Editor of the Oriya newspaper Samyak Varta Tatha Vikalp.

Shri Kishen Pattnayak passed away on 27th September,

Agrahayana 10, 1926 (Saka)

2004 at Bhubaneshwar, Orissa at the age of 74, after a brief
illness.

Shri Nilamani Routray was a Member of the Ninth Lok
Sabha from 1989 to 1991, representing the Puri Parliamentary
Constituency of Orissa.

Earlier, Shri Routray was a Member of the Rajya Sabha
from 1876 to 1977. An able administrator, he served as a
Union Minister in the Ministries of Health and Family Welfare
and Environment and Forests during 1989-90.

Shri Routray was a Member of the Orissa Legislative
Assembly from 1948 to 1967, 1971 to 1973 and again from
1977 to 1980. He served as a Minister in the Government of
Orissa and held various portfolios from 1952 to 1967. He was
the Deputy Chief Minister of Orissa from 1964 to 1967 and
again from 1971 to 1973. He rose to become the Chief Minister
of Orissa in the year 1977 and ably held this office till 1980.

A veteran freedom fighter, Shir Routray actively
participated in the freedom struggle and suffered incarceration.

An eminent social and political worker, Shri Routray was
actively associated with a number of social and political
organisations. He took active part in the relief work in the
cyclone and famine affected areas of North Balasore in 1944
and also participated in the relief and rehabilitation work among
the riot-affected people of Kolkata in the year 1946.

A widely travelled person, Shri Routray was the leader
of the Indian Delegation to the International Labour
Organisation in Geneva, in 1963.

A man of letters, Shri Routray was Editor of the Oriya
Dally Prajatantra. A renowned writer, he was awarded the
Origsa Sahitya Academy Award in 1988.

Shri Nilamani Routray passed away on 4th October,
2004 at Cuttack, Orissa, at the age of 84.

Shri Shyamnandan Mishra was a Member of the
Provisional Parliament, First, Second and Sixth Lok Sabhas
from 1950 to 1962 and 1977 to 1979 representing the
Darbhanga North, Jainagar and Begusarai Parliamentary
Constituencies of Bihar, respectively.

A veteran parliamentarian, Shri Mishra was also a
Member of Rajya Sabha from December 1962 to March 1971,
representing the State of Bihar. He was the Leader of the
Opposition in the Rajya Sabha from 1969 to 1971. During his
tenure as Member of the Sixth Lok Sabha, he served as
Chairman, Joint Committee on the Lokpal Bill, 1977.

An able administrator Shri Mishra served as the
Parliamentary Secretary to the then Prime Minister of India
from 1951 to 1952. Shri Mishra also served in the Union
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Government as Deputy Minister of Planning from 1954 to 1962
and Minister of External Affairs with additional charge of
Communications from 1979 to 1980.

A teacher by profession, Shri Mishra took active part in
the freedom struggle of India was imprisoned in connection
with the Quit India Movement during 1942-43. An active social
and political worker, Shri Mishra was associated with various

social and political organisations. He was the Editor of
‘Liberator' and ‘Bihar Vaibhav'.

A widely travelled person, Shri Mishra was member of
various Indian Parliamentary Delegations sent abroad and
he represented the country in several international events.
He was a member of the Indian Delegations to the Tenth
Session of the Economic Commission for Asia and Far East
at Kandy in Sri Lanka in 1954, Seventeenth Session of the
United Nations Educational, Scientitic and Cultural
Organisation at NewYork, in 1954; Inter-Partiamentary Council
at Dublin, in 1965; Indian Parliamentary Delegation to the
erstwhile USSR in 1965; and the Nineteenth Commonwaeaith
Parliamentary Conference at London, in 1973.

Shri Shyamnandan Mishra passed away on 25 October,
2004 at Patna, Bihar, at the age of 84.

Shri V.V. Raghavan was a Member of the Eleventh and
Twelfth Lok Sabhas trom 1996 to 1999 representing the
Trichur Parliamentary Constituency of Kerala.

An active parliamentarian, he was also a member of
the Committee on Commerce from 1996 to 1997; Committee
on Railways; Committee on Members of Parllament Local Area
Development Scheme; and Consultative Committes, Ministry
of Railways during 1998-99.

Shri Raghavan was a sitting Member of the Rajya Sabha
representing the State of Kerala from July, 2000 till his death.
As Member of the Rajya Sabha also, he served on several
parliamentary committees.

Earlier, he took active part in the freedom struggle of
the country and underwent imprisonment.

He was a member of the Trichur Municipal Council from
1948 to 1963 and of the Kerala Legislative Assembly from
1987 to 1996. An able administrator, Shri Raghavan served
as the Minister of Agriculture in the Government of Kerala
from 1987 to 1991.

A well known social activist, Shri Raghavan initiated
several welfare schemes for the benetit of the farming
community, such as introduction of the novel system of group
farming in Kerala; setting up of Agricultural Development
Committees under the leadership of Panchayat Presidents,
for dissemination and use of the lastest technology for
cultivation throughout the State.
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Shri Raghavan devoted his.entire life to the service of
the poor, downtrodden and working classes of the society.

A man of letters, Shri Raghavan had two books in
Malayalam to his credit. He was awarded the 'Soviet Land
Nehru Award' in 1977 and the ‘Sankara Narayanan Thampi
Award for Best Parliamentarian' in 1977. Shri Raghavan aiso
attended the General Assembly of the United Nations at New
York in 1996.

Shri V.V. Raghavan passed away on 27 October, 2004

at Thiruvananthapuram, Kerala, at the age of 81, after a brief
iness.

We deeply mourn the loss of these friends and | am
sure the House would join me in conveying our condolences
to the bereaved families.

The House may now stand in silence for a short while
as a mark of respect to the memory of the departed.

11.23 hrs.

The Members then stood in silence for a short while.

MR. SPEAKER : Now, hon. Prime Minister.
[Translation)

SHRI RAJESH VERMA (Sitapur) : Mr. Speaker, Sir. in
Suitanpur District of Uttar Pradesh, Mohd. Tahir, who is a
member of our party, was attacked.....(Interruptions)

[English]
MR. SPEAKER : Please sit down.
..... (Interruptions)
[Translation]

SHRI BRAJESH PATHAK (Unnao) : He shouid be
released and the people who attacked him in Uttar Pradesh,
should be arrested. The Member from our party should be
released...(Interruptions)

{English)
MR. SPEAKER : Please take your seat.
...(Interruptions)
MR. SPEAKER : | have called the hon. Prime Minister.
...(Interruptions)

MR. SPEAKER : Please take your seat.

...(Interruptions)
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MR. SPEAKER : Nothing will go on record.
...(Interruptions)*

MR. SPEAKER : You give the notice. | will allow you to
speak. Sit down now. There are some rules and procedures.
Let us not begin this Session in this manner.

...{(Interruptions)
MR. SPEAKER : Please take your seat.
...(Interruptions)
MR. SPEAKER : Please take your seat.
...(Interruptions)
11.24 hrs.

(At this stage Shri llyas Azmi and some other hon'ble
members came and stood on the floor near the Table)

MR. SPEAKER : This is not Uttar Pradesh Assembly.
Sit down.

...(Interruptions)

MR. SPEAKER : You have to go back to your seats,
otherwise, | will be forced to name you.

...{(Interruptions)

MR. SPEAKER : | will name you.
...(Interruptions)

MR. SPEAKER : Hon. Prime Minister, please.
...(Interruptions)

MR. SPEAKER : Do not record anything. You are not
behaving in a responsible manner.

...(Interruptions)*

MR. SPEAKER : | will give you time. Go back to your
seats.

...(Interruptions)

11.25 hrs.
INTRODUCTION OF MINISTER
[English]

THE PRIME MINISTER (DR. MANMOHAN SINGH) :
Hon. Speaker, Sir, with your kind permission, | wish to

*Not recorded.
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introduce to this House Shri Shibu Soren, Minister of Coal,
who has recently been inducted into the Council of Ministers.

...(Interruptions)
MR. SPEAKER : Go to your seats.
...(Interruptions)
MR. SPEAKER : | will name you. What do you want?
...(Intarruptions)
[Translation]

MR. SPEAKER : All of you go back to your seats and
speak only when | ask you.

...(Interruptions)
[English]
MR. SPEAKER : Take down their names. | will them.
...(Interruptions)

MR. SPEAKER : You are a senior Member. You are
behaving in this way. All your leaders have committed. Go
and sit.

...(Interruptions)
MR. SPEAKER : Shri M. Appadurai, Q. No. 1.
[Translation]
MR. SPEAKER : All of you sit down.
...(Interruptions)
(English]

MR. SPEAKER : You go there and sit. | will take action
against you.

...(Interruptions)
MR. SPEAKER : What are you doing?
...(Interruptions)

MR. SPEAKER : | will have to name you. | will name
you. You will be removed from this House. What are you
doing?

...{Interruptions)
[Translation]
MR. SPEAKER : What are you talking about? You have
not given any notice in this regard. ‘
...{Interruptions)
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[English]
MR. SPEAKER : Please sit down.
...(Interruptions)
[Translation)

MR. SPEAKER : | will listen to you, but first you all go
back to your seats.

...(Interruptions)
[English]

MR. SPEAKER : | will suspend you today, if you do not
go to your seats.

...(Interruptions)

MR. SPEAKER : | will suspend all of you. You are not
allowing me to speak. What are you doing?

...(Interruptions)
[Translation]
MR. SPEAKER : Have you given any notice for this?
...(Interruptions)
[English]

MR. SPEAKER : | warn you Shri Narendra Kumar
Kushawaha, Shri Rajesh Verrna, Shri Rajaram Pal, Shri
Brajesh Pathak, Shri llyas Azmi, Shri Mitrasen Yadav, Mohd.
Mukeem, Shri Bhal Chandra Yadav, Shri Kamia Prasad
Rawat, Shri Ashok Kumar Rawat, and Mohd. Shahid.

| am giving you a warning. This is the last warning.
Please go back to your seats. | will listen to you. What are you
doing? ’

...(Interruptions)
[Translation)

MR. SPEAKER : All of you go back to your seats. | will
listen only, if you all go back to your seats.

...(Interruptions)
[English]

MR. SPEAKER : | am requesting you all to go back to
your seats. | would not allow this. Please go back to your
seats. First you go and sit there.

...(Interruptions)

MR. SPEAKER : | will suspend you. Anybody coming to
the Well of the House will be suspended. | am giving you a
waming. You please go there.

...(Interruptions)

[Translation]

MR. SPEAKER : What has not happened earlier, will
happen from today. You go and sit down. This is Parliament
and you all are members of Parliament so behave like a
member.

...(Interruptions)

MR. SPEAKER : Who says | will not listen? You have
not given notice also. You go back to your seats.

...(Interruptions)
11.32 hrs.

(At this stage Shri llyas Azmi and some other hon'ble
members went back to their seats)

[English]

MR. SPEAFKER : Is this the way to behave as a Member
of Parliament? Please sit down. You should behave well.

...(Interruptions)

MR. SPEAKER : You please sit down. You are not yet
the Speaker.

...(Interruptions)

MR. SPEAKER : Please do not force me to take
unpleasant action. | will not accept this position any longer.
All of you have been kind enough to assure me co-operation
in running the House smoothly. | have not got any notice from
you. This is Question Hour. You are raising an issue about
which nobody knows. Is this is way to behave in the Parliament
of India?

...(Interruptions)
[Translation]

MOHD. SHAHID (Meerut) : Mr. Speaker, Our member
of Parliament has been sent to jail....(/nterruptions)

[English]
MR. SPEAKER : You should feel ashamed.
...(Interruptions)
[Translation]
MR. SPEAKER : You are standing again.
...(Interruptions)
[English]
MR. SPEAKER : What are you talking?

...(Interruptions)
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MR. SPEAKER : Will you take your seat or not? You
are making a tamasha of Parliament. | will not aliow this. This
tamasha will not do.

Now, we take up the Question Hour. Shri M.
Appadurai.

11.33 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Combating Aids

+
1. SHRI M. APPADURAI :

SHRI BHAL CHANDRA YADAV :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state: ’

(a) whether the Government is aware that the
number of HIV/AIDS patients is continuously increasing;

(b) if so, the details thereof, State-wise;

(c) whether the Govemment proposes to appoint
an expert body to determine the exact number of AIDS
patients in the country;

(d) - if so, the details thereof;

(e) the names of highly vuinerable States;

(f) the special measures being undertaken to
control the disease in these States;

(g) whether the Government has received any
report of World Bank on HIV/AIDS treatment and prevention
in India;

(h) it so, the action taken/being taken by the
Government on the basis of the said report;

(i) whether the Government proposes to establish
one special Centre in each district for providing health
and education to the children and people afflicted with HIV;
and

(i) if so, the action plan taken/being taken to
combat this disease?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (j) A statement is laid
on the Table of the House.

Agrahayana 10, 1926 (Saka)

Statement
(a) Yes, Sir.

(b) The State-wise break-up of AIDS cases
reported during the last three years is given at Annexure-|.

(c) and (d) Government has decided to do an
independent assess-ment of National AIDS Control
Programme in the country and also conduct a review-cum-
assessment of HIV/AIDS estimation through an independent
professional consulting agency.

(e) In view of conditions of vulunerability existing
in some States like the large size of population, the extent of
migrant labour and weaker health infrastructure, 14 low
prevalence states have been re-categorized as highly
vuinerable states. List of the same is given at Annexure-II.

(f) The following special measures are being
taken to control disease in these states:-

o As a part of restructuring of the
programme, it is proposed to form a
State Council on AIDS under the
chairmanship of Chief Minister to
mainstream HIV/AIDS in the
programme of all departments and to
ensure multi-sectoral involvement of
National AIDS Control Programme. It is
also proposed to form State AIDS
Governing Committee under the
Chairmanship of State Health Minister
for implementation of HIV/AIDS control
programme adopting national policies
and guidelines. The State Executive
Board under the Chairmanship of State
Health Secretary is also proposed to
guide, oversee and monitor State AIDS
control, aclivities.

o An intensive public awareness
campaign will be implemented involving
all media.

. All high risk groups will be covered by
targeted intervention.

. In each district of the State, the
following facilities are to be established
on priority, namely, free Voluntary
Counseling and Testing Centres, STI
clinics, Prevention of Parent to Child
Transmission Centres and modernized
blood banks.

(@) Yes, Sir. World Bank has shared with '

Government a report called "HIV/AIDS Treatment and
Prevention in India".

To Questions 14

-
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(h) The following actions have been taken by the
Government:

Prevention component of the progra-
mme will not be reduced while imple-
menting Anti-retroviral Therapy through
selected Government institutions;

The overall allocations for IEC activities
will be increased. An intensive
communication campaign is planned for
media blitz on HIV so that whole country
knows about HIV/AIDS in 6 months.

Promotion of condom use is planned
to be taken up in a big way.

Youth friendly information centres are
proposed to be set up in existing PHCs
in rural area and urban healith centres
for couneling of age group between 15-
25 years.

December 01, 2004 To Questions 16

o National Partnership on AlDs control is
planned to involve various Ministries,
Departments, NGOs, private agencies,
corporate sector, media, legal fratemity,
medical associations, etc.

. Preparation for third phase of assis-
tance from World Bank has also been
started.

(i) and (j) The Government has proposed to set up one
free Voluntary Counselling and Testing Centre, Prevention
of Parent to Child Transmission Centres and STD clinics in
each district which will be expanded below district level in a
phased manner and aiso for one model blood bank in each
district. Currently, there are 745 Voluntary Counselling and
Testing Centres, 273 Prevention of Parent to Child

- Transmission Centres, 645 STD clinics and 1040 blood banks

are being supported by National AIDS Control Programme.
States have been asked to submit proposal to establish these
centres for the remaining districts where facilities are not
available at present.

Annexure-|

Reported number of AIDS cases during the last three years and uptil Oct., 2004

S.No. State Reported Reported Reported Cumulative
in 2001 in 2002 in 2003 upto October 2004

1 2 3 4 5 6

1. Andaman and Nicobar Islands 5 6 5 33

2. Andhra Pradesh 732 1085 4123 9549

3. Arunachal Pradesh 0 0 0 0

4. Assam |47 16 50 225

5. Bihar 63 28 9 155

6. Chandigarh 189 223 161 991

7. Dadra and Nagar Haveli 0 0 0 0

8. Daman and Diu 0 0 0 1

9. Delhi 158 109 119 925

10. Goa 48 68 174 463

11. Guijarat 902 1108 1124 5152

12 Haryana 76 583 54 385

13. Himachal Pradesh 51 29 28 199

14.  Jammu and Kashmir 0 0 0 2

15.  Karnataka 541 294 259 2043
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1 2 3 4 5 6
16. Kerala 259 385 826 1769
17. Lakshadweep 0 0 0 0
18. Madhya Pradesh 156 156 145 1260
19. Maharashtra 2043 3818 5072 18494
20. Manipur 307 582 1187 2866
21, Meghalaya 0 0 0 8
22. Mizoram 5 14 18 97
23. Nagaland 131 87 84 845
24, Orissa 47 15 1 128
25. Pondicherry 21 140 0 302
26. Punjab 40 59 28 292
27. Rajasthan 98 292 289 1089
28. Sikkim 2 2 2 8
20. Tamil Nadu 7354 9101 7130 40214
30. Tripura 0 5 0 5
31. Uttar Pradesh 229 359 405 1383
32 Waest Bengal 207 969 611 2397
Total 13711 18000 21704 91080
Annexure-ii *SHRI M. APPADURAI : Sir, according to Thiruvalluvar,
List of Highly Vulnerable States like 'God' the early and prime orginator and being of this
Earth alphabet ‘Au’ is the first letter in Tamil.
1. Assam
5 Bihar | am Appadurai and the hon. Minister is Anbumani and
' our names also begin with the vowel sound ‘Au’. On this day,
3. Delhi that is the 'World AIDS Day', | have raised this question on
4 Himachal Pradesh AIDS, Sir, as early as in 1980 the‘ World Hea!th Organisation
came out with a waming that Indian subcontinent is prone to
5. Kerala HIV and AIDS cases next only to African continent. Though
6. Madhya Pradesh we were cautioned | am afraid we have not been cautions
) enough to take adequate steps. Now the details furnished
7. Punjab by the Minister gives an alarming picture of this spreading
8. Rajasthan menace called AIDS in India. Number of AIDS cases has
been given in hon. Minister's reply and the number of HIV-
9.  Uttar Pradesh positive could be more. In our country, particularly in Tamil
10. West Bengal Nadu the number of AlDs cases is more. it is more than any
11, Chhattisaarh other State. The hon. Minister also hails from the same State.
’ 9 | would like to know whether added efforts would be taken
12. Jharkhand to intensify our efforts on a war footing to fight this deadly
13. Orissa menace?
14. Uttaranchal *English Tranalation of the speech origianaity deiivered in Tamil.
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MR. SPEAKER : Yes, sit down.

DR. ANBUMAN! RAMADOSS : Sir, we share the
concerns of the hon. Member. Actually, he has been saying
that the first National AIDS Control Programme has been
running from 1992 and the second programme from 1999,
and till date we have about 5.1 million cases in our country,
second to South Africa. The Government has been taking
active steps to check and to prevent the spread of AIDS.

Regarding his concern about hte States, there are six
high prevalent States in our country. They are Tamil Nadu,
Andhra Pradesh, Karnataka, Maharashtra, Nagaland and
Manipur. We are taking very active steps. Since AIDS can
be only prevented, we are taking steps for prevention, for
awareness, whereby we are having a global partnership
whereby the Central Government, the State Governments,
the NGOs, the corporates, the civil societies, and everybody
is taking active interest.

*SHRI M. APPADURAI : Sir, as my second
supplementary question | would like to know more about
freventive measures and campaign aimed at vulnerable
groups. The hon. Minister in his reply has stated that
interventions like prevention of transmission of HIV from
parents to children and counselling are there. But | would
like to know through you what are the effective steps you are
taking to curb the prevalence and spread of this virus among
the most vulnerable group, the youth of the country?

DR. ANBUMANI RAMADOSS : Sir, the high-risk groups
are the youth groups between 15 and 40. We are concen-
trating on the youths between 15 and 25 years, and for this,
a lot of steps are being taken, including the active co-
operation of the hon. Members through the Parliamentary
Forum on HIV/AIDS. In fact, last month we had a Youth
Parliamentary Forum where more than 4000 youths from all
around the country had assembled in Delhi. They are going
to be our brand ambassadors to propagate amongst the
youths. The Health Ministry is doing not only this, but also
we are taking a co-ordinated effort between the Youth Affairs
and Sports Ministry, the HRD Ministry, the Rural Development
Ministry, the Labour Ministry, the Women Empowerment
Ministry and the Panchayati Raj Ministry. All the Ministries
have come together for a common cause. This is one issue
where both the Opposition and the Ruling Party are into it to
propagate and check the spread of AIDS.

MR. SPEAKER : | have been reminded that today is
the World AIDS Day.

...(Interruptions)

MR. SPEAKER : Please sit down. This habit of
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interrupting the Speaker should cease. Give up this bad habit
please. | was mentioning an important issus, and you
interrupted.

Today is the World AIDS Day. | have been rightly
reminded. | think as Members of Parliament, we should also
express our concern and see that the efforts that are being
taken by the Government and various organisations succeed.

Now, Shri Bhal Chandra Yadav - Not present.

SHRI CHANDRA SEKHAR SAHU : Sir, in the list of 14
States which are affected by AIDS, Orissa is one of them.
But to my knowledge, in the district which | am representing,
that is Ganjam district in Orissa, there are about 47 detected
cases. The hon. Ministers has told that he has taken some
steps, but nothing has been done even today in those
districts. So, | request the Minister to take immediate action
because day by day there is an increase in the number of
AIDS patients. So, | request the Minister to take up the issue.

DR. ANBUMANI RAMADOSS : | appreciate the concem
of the hon. Member. As | said, we have six high prevalent
States, three moderate prevalent States and the rest are the
so-called low prevalent States which we have categorized
as highly vulnerable States.

Sir, | have given six months' time to NACO (National
AIDS Control Organisation) within which period, they have
to ensure that one hundred per cent of the indian population
would have heard the word called 'AIDS', about the
implications and ili-effects of AIDS. We are going out and |
have been getting active cooperation from everyone
concerned in this regard.

[Translation]

SHRI RAJEN GOHAIN : Mr. Speaker, Sir, we see a lot
of difference in the data we receive from time to time
regarding Aids.

[English]

In the report of the Parliamentary Standing Committee
on Human Resource Development which was headed by Shri
S.B. Chavan in 1999.

[Translation)

The number of Aids infected people were stated to be
8.13 million. Thereafter at the inaugration of National Aids
Control Programme. Phase - |l in 2002, Deputy Chairman of
Planning Commission had stated the number of Aids infected
people to be 3.524 million. The Secretary General of United
Nations Organisations Mr. Koffi Annan had also announced
that the number of Aids infected people in this country is 8.5
million.
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[English]

MR. SPEAKER : Please come to the question. You
have to ask your supplementary.

[Translation)

SHRI RAJEN GOHAIN : My question is that, which is
the correct figure among the different figures given by the
Govemment and whether the Government ever conducted
any survey in this regard?

[English]

MR. SPEAKER : The hon. Member's question is, “What
is the correct figure?”

DR. ANBUMANI RAMADOSS : Prior to 1988, only
'known' cases were reported. There is a difference between
'known' cases and 'estimated' cases. Today, we have 'known'
cases of approximately 91,000, and 'estimated' cases of
about 5.1 million. The current figure, today, is 5.1 million
cases, and | can read out the statistics.

MR. SPEAKER : You do not have to read out the
statistics because you have already given the details.

SHRI P. KARUNAKARAN : There are a number of
reports that the small children are denied admission in
schools in various parts of the country. | raised this issue in
the last Session of the House and the hon. Minister had given
the reply that the Government was going to make a
comprehensive legislation. | would like to know whether the
Government has taken any steps at the national level and
whether the Government has given any directions to the State
Governments in this regard. .

DR. ANBUMANI RAMADOSS : We are taking up this
issue and it is going through the process of vetting in the
Law Ministry. After this process, we will soon bring forward
the legislation.

MR. SPEAKER : It should be done within some time
limit.

DR. ANBUMANI RAMADOSS : As soon as possible,
we will bring forward the legislation.

SHRI B. MAHTAB : Sir, the Government lays more
stress on preaching sexual abstinence and faithfulness to
an unwilling population rather than providing condoms within
easy reach of the people. Secondly, the facilities for diagnosis
are awfully inadeqate in the country. There are hardly 25
community HIV/AIDS Care Centres across the country.

| have two questions. One is, is there a lack of
consensus on what is the right strategy to combat HIV/AIDS
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and, second is, what steps are being taken to provide
condoms within easy reach of the people and to provide
proper facllities for diagnosis?

DR. ANBUMANI RAMADOSS : Sir, the hon. Member
has talked about the Government's policy, the ABC policy,
which we are not pursuing any more. We are going in for
one hundred per cent condom promotion. This year, we have
plans to distribute 1.5 billion condoms to prevent and check
the prevalence of HIV/AIDS among the population. Regarding
the community centres, the actual number is not 25; there
are 51 centres at present and NACO has been supporting
1,020 blood banks all over the country for aiding the HIV
patients.

Technology Development Board

2, SHRI ALEMAO CHURCHILL : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) the purpose, aims and objectives of the
Technology Development Board,;

(b) the names of companies to whom financial
assistance was provided by the Technology Development
Board in the last three years, year-wise; and

(c) the details of terms and conditions on which
the financial assistance to each company was granted?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI
KAPIL SIBAL (a) to (c) : A statement is laid on the Table of
the House.

Statement

(a) The Government of India has set up
Technology Development Board (TDB) with adequate funds
to consolidate technology development in the country by
bringing together the efforts of industry and R & D institutions
for achieving integrated excellence.

Technology Development Board -

(i) provide equity capital, subject to such condi-
tions as may be determined by regulations, or
any other financial assistance to industrial
concerns and other agencies attempting
commercial application of indigenous
technology or adapting imported technology
for wider domestic applications;

(ii) provide financial assistance to such resedtch
and development institutions engaged in
developing indigenous technology or adapta-
tion of imported technology for commercial
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application, as may be recognized by the
Central Government;

(iit) perform such other functions as may be
entrusted to it by the Central Government.

(b) The names of companies with whom TDB
signed agreements in the last three years for providing
financial assistance are given below :-
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S.No. 2001-02

1. Mak Controls and Systems (Private) Limited,
Coimbatore

2. Omega Ecotech Products India Private Limited,
Coimbatore

3. Membrane Filters (India) Private Limited, Pune

4, Transweigh (India) Limited, Mumbai

5. Clutch Auto Limited, New Delhi

6. Shriram Energy Systems Limited, Hyderabad

7. Vinati Organics Limlted. Mumbal

8. Selco International Limited, Hyderabad

9. Filtra Catalysts and Chemicals Limited, Thane

10. Radiant Cables Private Limited, Hyderabad

1, Gland Pharma Limited, Hyderabad

12. Eicher Motors Limited, Pithampur

13. Tata Motors Limited, Mumbai

S.No. 2002-03

1, Gujarat Oleo Chem Limited, Panoli

2. \ Steel Strips Wheels Limited, Dappar

3. Vardaan Agro Tech Private Limited, Delhi

4, Biocon India Limited, Bangalore

5. Agrosurg Irradiators (India) Private Limited,
Mumbai

6. PicoPeta Simputers Pvt. Limited, Bangalore

7. e-Logistics Private Limited, Chennai

8. Innovation Communications Systems Ltd,
Hyderabad

9. Issar Pharmaceuticals Pvt. Ltd., Hyderabad

10. N-Logue Communications Private Limited,
Chennai

To Questions 24

S.No. 2003-04

1. Ugar Sugar Works Limited, Sangti

2. Silgate Technologles Private Limited, Mumbai

3. Coral Telecom Limited, Solan

4. Ravindranath GE Medical Associate Private
Limited, Hyderabad

5. Sofblue India Private Limited, New Delhi

6. Gunjan Paints Limited, Ahmedabad

7. Shriram Energy Systems Limited, Hyderabad

8. Ind-Swift Laboratories Limited, Chandigarh

9. Gland Pharma Limited, Hyderabad

10. Vinati Organics Limited, Mahad

1. Rajratan Gustav Wolf Limited, Indore

12. Natural Remedies Private Limited, Bangalore

13. Biological E Limited, Hyderabad

14, Yashraj Biotechnology Limited, Mumbai

15. Ravindranath GE Medical Associates Private
Limited, Hyderabad

16. Powai Labs Technology Private Limited,
Mumbai :

17. Vishnu Fabrics Private Limited, Srivilliputtur

18. Karishma Software Limited, Secunderabad

18. MIC Electronics Limited, Hyderabad

20. Strides Acorlab Limited, Bangalore

21. Dorven Agro-Eco-Bio Ventures Private Limited,
Chennai

22, Strand Genomics Private Limited, Bangalore

(c) The Board may provide financial assistance
in the form of Loan, Equity or Grant. While the loan assistance
is limited to 50% of the total project cost, equity participation
is limited to 26% of the total project cost. The Board may
also provide grants to R & D Institutions/Industrial Concems.

The loan assistance provided by TDB carries 5 percent
simple rate of interest per annum. The repayment of loan
together with interest thereon is commenced one year after
the project is completed. The loan amount and interest is
recoverable in five years. The terms and conditions generally
include providing collateral guarantees, hypothecation and/
or mortgage of assets, monitoring, inspection etc.

SHRI ALEMAO CHURCHILL : | want to know from the
hon. Minister whether the companies which have already
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received these grants are repeating the requaest for the same
grants again.

MR. SPEAKER : Hon. Member, would you repeat the
question?

SHRI ALEMAO CHURCHILL : | want to know from the
concerned Minister as to whether the companies which have
received these grants are repeating the requests for the
disbursement of the same grants.

SHRI KAPIL SIBAL : No, not to my knowledge.
MR. SPEAKER : Second supplementary.

SHRI ALEMAO CHURCHILL : Is the Ministry keeping
track of the disbursements to the companies in regard to the
correct utilisation of the funds ?

SHRI KAPIL SIBAL : Yes, the Ministry is keeping very
close track of the correct utilisation of the funds.

MR. SPEAKER : Mr. Minister, thank you for your brevity.

[Translation]

Production in SSI Sector

+
3. SHRI PARAS NATH YADAV :

PROF. MAHADEORAO SHIWANKAR :

Will the Minister of SMALL SCALE
INDUSTRIES be pleased to state:

(a) whether the Government proposes to chalk
out any scheme to protect small industries in the present
period of liberalization; :

(b) if 80, the details thereof;

(c) the amount of contribution in absolute terms
as well as in percentage of these industries in the total
production and export in the year 2002-03, 2003-04;

(d) whether production and export from these
industries have decreased;

(e) if so, the reasons theretore;

" whether the Government is considering giving
any special packages and to provide loans on lower rate of
interest; and

(@) if 80, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTREIS (SHRI
MAHAVIR PRASAD) (a) to (g) A statement is placed on the
Table of the House.
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Statement

(a) and (b) The Govermment has put in place several
measures to help Small Scale Industries (SSis) become
globally competitive in the wake of liberalisation. These
include special focus on areas such as technology
upgradation, infrastructure assistance through cluster
development approach, timely availability of credit, adoption
of modern management practices, use of electronic infra-
structure and other information technology (IT) applications
to help the SSis face the emerging challenges of liberalization.
Besides, protection to the SSis is available in the form of
raising customs duties upto the bounds levels, imposing
antidumping duties, taking safeguard measures in case of
surge in imports etc.

(c) The SSi production at current prices during
2002-03 and 2003-04 is estimated at Rs. 3,11,933 crore and
Rs. 3,57,733 crore respectively. As per the latest data
available for 2002-03, the production in the SSI sector
accounted for 39.5 per cent of the country’s total industrial
production during 2002-03, while the exports worth Rs.
86,013 by this sector during that year accounted for 34 per
cent of the national exports. For the purpose of comparison
(on account of non-availability of the corresponding figures
for 2003-04), the following details for 2001-02 are furnished
(i) SSI production of Rs. 2,82,270 crore constituted 39.6 per
cent of the total industrial production and (ii) SSI exports of
Rs. 71, 244 crore accounted for 34.3 per cent of the national
exports.

(d) The quantum of production and exports by the
SSI sector has not decreased. '

(e) Does not arise.

(f) and (g) The Government is in the process of
formulating a major promotional package for the small scale
sector. To provide loans at lower rate of interest to the SSis,
the Government has set up Small and Medium Enterprises
(SME) Fund of Rs. 10,000 crore under the Small Industries
Development Bank of India (SIDBI). Under this Fund, which
has become operational with effect from Ist April, 2004 loans
are being made available to the SSis at a rate of interest 2
per cent below the prevailing Prime Lending Rates (PLR) of
the SIDBI. Further, the Indian Banks' Association (IBA) has
advised all its member banks to adopt an interest rate band
of 2 per cent above and below their respective PLRs for loans
extended to the SSis.

SHRI PARAS NATH YADAV : Mr. Speaker, Sir, this
question relates to the challenge and danger faced by the
medium and small industries in the country due to the
liberaligation policy. As stated by hon'ble Minister in his reply

that the Government is in the process of formulating a *

promotional package for small and medium industries; | would
like to know from hon'ble Minister about the detalls of action
being taken and aiso tifl when the process for providing
package would continue.

-
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[English]

MR. SPEAKER : This is one supplementary.
Yes, The Minister.

{Translation]

SHR! MAHAVIR PRASAD : Mr. Speaker, Sir, looking
at the situation developed due to the liberalisation policy,
our Government propose to take ditferent steps to save the
small and medium industries. The most important measure
our Government is going to take in this context is to introduce
a bill to make the National Common Minimum Programme
successful in regard to small and medium industries. It will
contain all specifications of how to protect these small and
medium industries. The second thing is that this department
does not give any package with regard to liberalisation rather
our Ministry provides such assistance to individual units
which could improve their competitiveness. Instead of
providing a package our Ministry helps any small and medium
industrial units by keeping in mind all these points set up
somewhere to any state. We do not give any packages in
this connection.

SHRI PARAS NATH YADAV : Mr. Speaker, Sir, | only
wanted to know the action taken by the Government so that
there should not be any danger to small and medium
industries due to the liberalisation policy and that for how
long this process will continue. He said, they do not give
package instead, they help the individual industries. | would
like to know how many small and medium industries have
been provided assistance so far by them. if he has any such
list, he should present it in the House.

SHRI MAHAVIR PRASAD : Mr. Speaker, Sir, if hon'ble
member had given a notice earlier than | would have surely
given the list of places in ditferent states where help has
been provided.

...(Interruptions)

SHRI PARAS NATH YADAYV : Hon'ble Minister is a
Senior Minister, please see, what reply, he has given

SHRI MAHAVIR PRASAD : | will send you the details.
[English]
MR. SPEAKER : Let us hear the hon. Member.
...(Interruptions)

MR. SPEAKER : Let us hear the answer of the hon.
Minister. Why this running commentary?

...(Interruptions)

MR. SPEAKER : Hon. Member, this is not a matter
between you two. You may give a notice for Half-an-Hour
discussion on this.
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Prof. Mahadeorao Shiwankar - not present.

SHRI SANTASRI CHATTERJEE : Mr. Speaker, Sir,
while thanking the hon. Minister for taking some measures
in keeping with the declared objectives of the Nationa!
Common Minimum Programme, | would like to know from
the hon. Minister whether he is aware of the fact that in most
cases, due to non-cooperation of the banks in releasing loans
to the small and medium entrepreneurs, the industry is
suffering quite a great deal. What steps is the hon. Minister
contemplating to see the hurdles in releasing loans to these
entrepreneurs are removed?

[Translation]

SHRI MAHAVIR PRASAD : Mr. Speaker, Sir, itis in my
knowledge that we do not get the kind of help expected from
banks for small and medium industries. A committee has
been set up in this regard under the Chairmanship of Lt.
Governor of Reserve Bank of india which includes the
Secretary of our Ministry as well as the banking secretary as
its members. If any such case comes, we get it investigated
by the Committee. If the hon'ble Member has any such matter,
he may write it to me, we will get it investigated.

[English]

SHR!I KHARABELA SWAIN : Sir, generally 21 days are -
allowed for giving notices for Questions. But this time only
ten days were given. It is very surprising to note that such a
short time was allowed for giving notices for Question.

MR. SPEAKER : Please ask your question.

SHRI KHARABELA SWAIN : Sir, during the time of the
previous NDA Government, the then Ministers for Small Scale
Industries had written a letter to all the MPs asking them to
identify five sick industries for their revival and also to
recommend five more new small scale industries in their Lok
Sabha Constituencies. The then Minister for Small Scale
Industries wanted to extend all possible help to these
industries from the Government. | would like to know whether
the present Government would persist with the same policy
or not. If so, what sort of help does the Government wishes
to extend to these industries in this regard?

[Transiation]

SHRI MAHAVIR PRASAD : Mr. Speaker, Sir, as the
hon. Member has told that then Hon. Minister had written a
letters to the hon. Members. | will go through it . It it contains
any such thing. | would certainly consider it.

[English]

SHRI KHARABELA SWAIN : Sir, the Government is a
continuing process...(Interruptions)
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MR. SPEAKER : You can given a notice for Half-an-
Hour discussion on this issue.

SHRI KHARABELA SWAIN : Sir, you should protect
us. Whenever we ask questions...(Interruptions)

MR. SPEAKER : You give a notice for Half-an-Hour
discussion and we can have an Half Hour discussion on this.

...(Interruptions)
[Translation)

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, crores
of youth get employment in small scale industries. | would
like to know from the hon. Minister as to how many scale
industries have become dysfunctional between 1998 to
20047 It is the responsibility of the Government to revive
those small scale industries which are either sick or on the
verge of closure. | would like to know from the Government
as to what scheme has been formulated by the Government
to develop small scale industries? | would also like to know
the reasons for the closure of small scale units during the 6
years tenure of NDA regime?

SHRI MAHAVIR PRASAD : Mr. Speaker, Sir, the
information regarding number of sick units is prepared by
Reserve Bank of India. My Ministry does not have information
in this regard. This information is sent to our Ministry by
Reserve Bank of India. | would give the information about
number of units if the hon. Member asks this in writing.

...(Interruptions)
[English]

MR. SPEAKER : Hon. Member, | have already said
that this is an important matter. You may give a notice for
Half-an-Hour discussion on this. Your points have been
appreciated.

[Translation)

CHAUDHARY LAL SINGH : Mr. Speaker, Sir, through
you, | would like to state that hon. Minister had told that
several industries are in competition already. A new industry
related to Railways has been set up in my constituency but
it is not being provided recognition to create competition. |
would liketo know as to what protection is proposed to be
given to the small scale industries. Several industries in my
constituencies are facing lots of problems due to this reason.
One such industry is Chintapoorni industry. | would like to
know as to what steps are proposed to be taken in this regard.

[English]

MR. SPEAKER : He wants a separate notice on this
particular question.
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[Transiation]

SHRI MAHAVIR PRASAD : | want the hon. Member to
give a notice for asking this question first, only then | would
specifically deal with it.

[English]

MR. SPEAKER : | have answered for you. Shri
Shriniwas Dadasaheb Patil. He Is not here.

[Translation]

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir, through
you, | would like to know from the hon. Minister that there
are crores of people belonging to SC, ST and OBC in the
country who are engaged in traditional occupations. These
small scale industries are the source of employment for them.
| would like to know whether the Government have formulated
any scheme to save the small scale industries in the present
era of liberalisation.

[English]

MR. SPEAKER : Order Please. It is a very important
subject.

[Translation]

SHRI MAHAVIR PRASAD : Mr. Speaker, Sir, our
Government has started several schemes for the small scale
industries that are succumbing due to the policy of liber-
lisation. We have taken several steps specially for the welfare
of the Scheduled Castes. Scheduled Tribes, Backward
Classes and for minorities. The most important step that our
Government have taken is the setting up of rupees ten
thousand crore fund under SIDBI out of which 600 crore
have been spent this year. There is & provision of providing
credit at 2% less than the prevailing prime lending rate (PLR).
Besides, our Ministry is also making publicity in order to
create awareness about it. This way we want to provide
assistance to the maximum number of industries, poor and
dalits. | would urge upon Shailendraji to forward any
information in this regard to me. | am ready to provide my
help to him.

[English]

MR. SPEAKER : Please co-operate. We have very little
time. Only two minutes are left for the Question Hour to be

over.
[Transiation]

SHRI BHUVANESHWAR PRASAD MEHTA : Mr.
Speaker, Sir, 80 far as small scale industries are concemed,
they are constantly getting closed down. In Jharkhand alone,
two thousand small scale industries have closed down and
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five thousand industries are sick. | would like to know from
the hon. Minister as to whether the Govemment is ready to
provide assistance to revive closed as well as sick industries.
More than one and half lakh persons have been rendered
jobless in Jharkhand alone during the last four years.

MR. SPEAKER : You first ask the question. Ask what
you want to know.

SHRI BHUVANESHWAR PRASAD MEHTA : Through
you, | would like to know whether the Minister is ready to
provide assistance to the sick industries so that these
industries may continue to function.

SHR! MAHAVIR PRASAD : | would consider such
proposal and as far as possible, | am ready to provide
assistance to such industries in Jharkhand.

SHR!I BHUVANESHWAR PRASAD MEHTA : Mr.
Speaker, Sir, hon. Minister says that he would consider these
proposals. However, | would like to know by when he would
do so. He is the Minister in charge of small scale industries.
Why doesn't he keep the list of such industries with him.

[English]
SHRI TATHAGATA SATPATHY : Sir, | would like to

. know whether there is any proposal on the part of the

Government to involve the lead bank Managers to survey
the small and medium industries that are sick in backward
States like Orissa, Assam, Bihar and others and take action
involving all the banks. Does the Ministry has any such
proposai?

MR. SPEAKER : | am sure he will consider this point?
[Translation)

SHRI MAHAVIR PRASAD : | would take care of his
views and | would consider the suggestion of including the
bank managers.

WRITTEN ANSWERS TO QUESTIONS
[English]
Reorientation of Tenth Plan
4, SHRI RAYAPATI SAMBASIVA RAO:

SHRI MADHUSUDAN MISTRY :
Will the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission in its
meeting heid in September, 2004 has decided to reorient
the ongoing Tenth Plan in accordance with the National
Common Minimum Programme of the new Govemnment;
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(b) it so, whether in the meeting a number of
foreign experts were also called to help and assist the
Planning Commission in reorienting the ongoing 10th Plan;

(c) if so, the details thereof;

(d) whether it is also true that the Government has
received any representations objecting the move to include
foreign consultants in the consultative groups of the Planning
Commission; and

(e) if so, the steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI V.V. RAJASEKHARAN) : (a) A Mesting
of the Planning Commission was held on 9th September 2004
to consider, inter-alia, the Approach to the Mid Term Appraisal
of Tenth Plan (2002-2007). The Approach to Mid Term
Appraisal of the Tenth plan endorsed by the Planning
Commission presented the issues, which the Mid Term
Appraisal needs to address, and the Policy correctives and
new initiatives required to be taken in critical areas in the
context of the new priorities outlined in the National Common
Minimum Programme.

(b) No foreign consultants were invited for the
meeting of the Planning Commission

(c) Does not arise.

(d) and (e) The Planning Commission had announced
the formation of Consuitative Groups for the limited purpose
of obtaining views and perceptions regarding the
effectiveness of Plan programmes and policies from non-
government observers in the process of the Mid-Term
Appraisal of the Tenth Five Year Plan. These Groups included
a large number of académics, represen-tatives of research
institutes, well know NGOs, trade unions, industry
associations, and also some individuals working with the
World Bank, and the Asian Development Bank in India. The
Planning Commission subsequently received represen-
tations/communications against the involvement of "Foreign
Consultants” i.e. individuals associated with international
financial institutions and also international consultancy firms
in the Consultative Groups. These representations objected
to the includion of such individuals in the Consultative
Groups, but not their being consulted separately. The matter
was received and it was decided to dissolve the consultative

groups.
[Translation]
Telephone Facllities in Rural Areas
*5. SHRI SURESH CHANDEL :
DR. COL. (RETD). DHANI RAM SHANDIL.:

Wiil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) whether after the Government has converted
the department of telecommunications into a Cormporation,
difficulties are being faced in providing telephone facilities in
rural areas particularly in inaccessible areas of the hill States;

(b) whether in many such inaccessible areas
where the department of telecommunications has aiready
approved their schemes for establishing Telephone
Exchanges, the officials of the Corporation are giving
instructions that Telephone Exchanges should not be set up
there from where retrun is supported to be meagre;

(c) it so, whether the targets fixed by the
Government to provide telecommunication facilities to cent
percent villages by the end of the year 2004 will be achieved;
and

(d) if not, the efforts being made by the
Government to achieve the target?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDH!
MARAN): (a) to (d) Since its formation on 1.10.2000, by way
of corporation of the Department of Telecom. Service and
the Department of Telecom Operations, Bharat Sanchar
Nigam Limited (BSNL) has been providing telephone facilities
in rural areas keeping in view availability/deployment of
wireless technologies and based on techno-economic
considerations.

All cases where the establishment of telephone
exchanges were already approved by Department of
Telecommunications (DOT) have been completed. Some
proposals for establishing new exchanges were not
approved, after review, by BSNL during 2003-04 as they were
not found conforming to the norms of techno-economic
viability.

There are as on date 66,822 villages without Village
Public Telephones (VPTs) in the country, excluding villages
which are depopulated, naxalite/insurgency infested, having
population of less than hundred persons and those lying in
deep forest areas. The work of provision of VPTs in these
remaining villages on Satellite media or otherwise have been
awarded to BSNL by the office of Administrator Universal
Service Obligation (USO) Fund. The work is targeted to be
completed within the three years i.e. by November, 2007.

BSNL has finalisaed tender for Satellite based VPTs as
well as WLL equipment in order to cover all the villages.
Advance Purchase Orders has been released by BSNL for
supply of Satellite based village Public Telephone as well as
for WLL equipment in order to cover most of the villages in
hill states, with subsidy from USO Fund.
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[English]

indo-Myanmar Tles

‘6. SHRI IQBAL AHMED SARADG! :
SHRI KIRIP CHALIHA :

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Myanmar Head of regime visited
India in the month of October, 2004 and had discussions on
economic ties and also addressed the security concerns;

(b) it so, whether the Myanmar authorities have
agreed to look into India's concern and has assured full help
and assistance in meeting the situation arising in North
Eastern States;

(c) it 8o, the details in this regard; and

(d) the steps proposed to be taken by the both
the Government to undertake joint action on various issues?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The Government of india and the Government
of Myanmar reiterated their firm determination to maintain
peace, stability and tranquility along their borders. The
Myanmar side reiterated that it would not allow insurgent
activities against India from its soil.

(d) The two governments inter-alia agreed to work
together for (i) economic development of the India-Myanmar
border region through cooperation in various infrastructure
projects; (ii) enhance the two-way-trade to US dollars one
bilkion by 2008; and (ill) enhance people to people ties through
educational and cuitural contacts.

[Translation]
Merger of BSNL and MTNL
7. SHRI RATILAL KALIDAS VARMA :
SHRI THAWAR CHAND GEHLOT :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(8)  whether there is any proposal to merge or
synergise BSNL and MTNL operations in the near future;

(b) if 0, whether the modalities have been worked
out in this regard,
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(c) the extent to which the merger is likely to help
in improving the efficiency of the two public undertakings in
providing cost effective service to the public; and

(d) the steps taken to safeguard the interests of
workers in both the organisations?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) Yes, Sir. The Government is examining different
options for restructuring of MTNL and BSNL with the objective
of bringing higher synergy in their operations.

(b) The Government has appointed consultants to
advice and assist in the restructuring task. In the first phase
of assignment, the consultant shall submit a report on the
most appropriate restructuring option to the Government.

(c) and (d) After evaluation of the options with reference
to all important issues such as the likely business synergies,
transaction costs, concerns of shareholders, management
and employees etc., final decision would be arrived at. The
restructuring of both PSUs will strengthen their competitive
positioning and enhance value for stakeholders.

[English]
lilegal Routing of international Calls

8. SHRIMATI C.S. SUJATHA : Wiil the Minister
of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be ploased to state:

(a) whether Bharat Sanchar Nigam Ltd. has taken
any measures to control illegal routing of internationat calls
through local lines;

(b) if 30, the details thereof,

(c) the details of revenue loss during the last two
years due to illegal routing of international calls through local
lings, year-wise, category-wise;
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(d) the details of firm/company/infocom which
indulged in the illegal routing during the last two years, year-
wise, cateogry-wise,;

(e) whether the Government has charged any firm,
company and infocom in this regard; and

)] if 8o, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) and (b) Instructions have been issued by BSNL
to monitor illegal routing of international telecom traffic at
various points in the network. Instructions issued from time-
to-time deal with password and routing management in
exchanges, monitoring of traffic at the point of interconnection
(POI) with private operators, monitoring and transmission of
calling line identification (CLI) in the network and POls etc.
In the case of illegal calls delivered at the POI with other
private telecom operators, interconnect agreement have
deterrent provisions like penal charging and disconnection
of POls.

(c) The year-wise details of notional revenue loss
as calculated from the available call data records (CDRs)
during the last two years due to illegal routing of international
calis through local lines based on the cases detected so far
is as given below. In some of the cases, the amount of
notional revenue loss is yet to be ascertained based on CDRs
availability and processing.

2002-2003 11.43 Crores

2003-2004 10.83 Crores

(d) to (f) The details of firm/company/infocom detected,
which indulged in the illegal routing during the year 2002-
03, 2003-04 and 2004 - till date is enclosed as statements-I,
Il and lll. The details of other service providers charged so
far in this regard is enclosed as statement-IV.

Statement-|

Details of firm/company/infocom indulged in the illegal routing during the
year 2002-03

Sl. Name of firm/ Company/infocom

International Date of

No. Connectivity Misused  Raid

1 2 3 4

1. Capital Online Pvt. Ltd. F-56 and 61, Mahesh Marg, C Scheme, Jaipur INTERNET 01/07/02
2. M/s. Floatel Travels and Communications, Pvt. Ltd., Saitiake City, Kolkata INTERNET 08/04/02
3. M/s 2/3 Garcha Road, Kolkata VSAT 28/08/02
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1 2 3 4

4 M/s. Cyber Network, 2/2C Ballygunge Place (E) 1st Floor, Kolkata 19 VSAT 09/11/02

5. Mr. Maijid, 99/4 C, Karaya Road, Kolkata - 19 VSAT 08/11/02

6. M/s. E-Commerce, 510, Commerce house Cunning Ham Road, VSAT 04/07/02
(M/s. Kroubt Export Pwvt. Ltd.), Bangalore.

7. M/s. HTM, 9th Hayes Road, Cross Richmond Town, Bangalore VSAT 30/11/02

8. M/s Spider Net Communications, 2nd Floor, Mamta Building, Shastri Bagh, INTERNET 04/06/02
near LMP display Centre, Sayogi Ganj, Vadodra

9. M/s. Shardha Enterprises Office at 409, Anana Milan Complex, Jear Jain INTERNET 17/07/02
Deresa, Navrangpura, Ahmedabad

10.  M/s. Shah Nalin S, 114, Anand Milan Complexs, Navrangpura, Ahmedabad. INTERNET 17/07/02

11.  M/s Shri Patel Tushar Kantilal at shop No. 887, Upper Level, Ratmamani INTERNET 17/07/02
Complex, Jodhpur X Rasta, Ahmedabad

12.  Sector 4, Shri Tarun Moham, M/s. North Western Mkig. Enterprises, VSAT 16/05/02
Vaishali, Gaziabad, UP (Mini school Bldg.)

13.  M/s Mendpara Infotech Pvt. Ltd, 905, Adarsh Nagar, Andheri (W), Mumbai INTERNET 03/05/02

14, M/s. U.K. Impex, 210, 2nd Floor, Millennium Plaza, Saki Naka, Andheri, Mumbai INTERNET 18/06/02

15.  M/s. World Tek Services, D 125, Ansa Industrial Estate, Saki Vihar Road, INTERNET 10/07/02
Andheri (E), Mumbai 72

16.  M/s. Compusoft, 5, Chunawala Estate, MIDC, Marol, Mumbai INTERNET 28/08/02

17. M/s. M B S Software Solutions, A-245, 1st Floor Vashi Plaza, Sector 17, INTERNET 08/10/02
Vaishi, Navi Mumbai

18.  Shri A Behram & Wasim Patel, Flat 701-B, Golden Valiey Co-Op Hsg. Meera VSAT 18/10/02
Road (E), Thane

19. 1101, 11th Floor,27 NRI Complex, Seawood, Navi Mumbai INTERNET 30/11/02

20. M/s. Access Network Private Limited, Novelty Plaza, Commercial VSAT 18/08/02
Complex, Ferozpur Road, Ludhiana

21.  M/s. Capital Communications, SCO-266, Sector 32, Chandigarh. ISDN 19/06/04
(DID EPABX lines provided to M/s. COSCO Communications)

22. M/s. Global System & Solution Pvt. Ltd. New No. 43, Josier INTERNET 08/05/02
Street, Nungambakkam, Chennai

23. L.K. Balakrishnana & others, 2nd Fir. A Block, Shri Mugudan/Shri Gopal Pillai, VSAT 17/10/02
2nd Floor, Mallis Building, 262 Anna Salai, Chennai -600 002

24.  Shii Gopal Pillai. Thousands Lights Area, Chennai VSAT 17/10/02

25. Shri Gopal Pillai/Mr. Hero/ Mr. Venkat, UNINET, 46/13, 3rd Floor, Giri Road, VSAT 18/10/02
T. Nagar, Chennai

268.  Shri Gopal PlllaiMs. Usha Raghavan, 72, Halls Road, Kilpauk, Chennai-600 010 ISDN 21/10/02
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27.  Shri Gopal Pillai, Cauvery Complex, Nungambakkam, Chennai ISDN 22/10/02
28.  Shri Gopal Pillai, No. 22, C V Koli Street, Valasaravakkam, Chennai ISDN 22/10/02
29.  Shri Gopal Piltai, JRG Exports, Annai Flats, Padikuppam Road, ISDN 22/10/02
Thirumangalam, Chennai
30. Shri Gopal Pillai, 345, Sth Floor, Fountain Plaza, Egmore, Chennai 600 008 ISDN 22/10/02
31.  M/s. Maruti Telecom, Basement Shop No. 17, Gokul Arcade No. 2, INTERNET 18/11/02
Sardar Patel Road, Chennai & M/s. Trident Netcom Solutions Pwvt. Ltd.
Shop no. 4, 2nd Floor, Chennai. '
32,  S.K. Sharma Business & Others, 10, Siri Fort Road, New Dethi & INTERNET 08/05/02
6, Aravali Apartments, Alaknanda, Kalkaji, New Delhi
33. B.S. Wadhwa - |, C-4/3, Rohini Sector 11, New Delhi ISDN 27/05/02
34. B.S. Wadhwa - il, A-104 3rd floor Main Bazar, Madhu Vihar, New Delhi ISDN 27/05/02
35.  M/s Net Connect India Ltd. S D Chambers -Il, BCP, New Delhi INTERNET 30/07/02
36.  M/s. Hercules Networks Inc. A-30, Kailash Colony, New Delhi VSAT 02/08/02
37. M/s. World Callnet/Cleartel, F-67, Green Park, New Delhi ISDN 12/09/02
38. M/s Bala Web Service / A Shiva Kumar, P-77, South Extension Part-Ii, ISDN 12/09/02
New Delhi
39.  M/s. ML India Software Solutions & M/s. Balaji International Traders/ INTERNET 01/10/02
3S, Barakhamba Road, New Dethi
40. M/g. Gagan Green Forest, E-12, Greater Kailash Part-l, New Delhi INTERNET 14/10/02
41.  Mr. Anand Kaushik, C-124, East of Kailash, New Delhi ISDN 11/12/02
42.  M/s. V2 Technologies and M/s. Innovative Cyber Solutions ISDN 02/02/03
27/30, Laxmi Ratan Industrial Complex NIT Faridabad, Haryana
43.  Gala No. 2, Ist Floor, Veer Sawarkar Nagar, Near Shiv Prabha CHS, VSAT 10/01/03
Asalfa Village, Mumbai-400 072
44.  M/s. N.B. international Trading, CA-106 D, DDA Flats, Hari Nagar, New Delhi VSAT 27/02/03
45.  M/s Indosoft, QP-58, Maurya Enclave, Pitampura, New Dathi INTERNET 27/02/03
46.  M/s. Primus Network, 320 GF, Sant Nagar, East of Kailash, New Delhi INTERNET 02/02/03
Statement-il
Details of firm/company/infocom indulged in the illegal routing during the
year 2003-04
Sl Name of firm/Company/infocom International Date of
No. Connectivity Misused  Raid
1 2 3 4
1. M/s. Parlkh - W/s Primus Telecom. India Ltd. - INTERNET 18/07/03
2. 39 B Ballygaunge Terrace, Kolkatta INTERNET 01/08/03
- LEASED LINE

(ILL)
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3. M/s. RNB Digitronics Pvt. Ltd. Park Street, Kolkata, M/s. S.R. Incorporated ILL 12/08/03
(India) Ltd. Park Street, Kolkata & M/s. Olympus Books Pwvt. Ltd. Bakul Bagan
Row, Kolkatta

4, M/s. Radix Inegrated Systems, Rustumbagh Road, Bangalore ILL 25/09/03

5. M/s Tharang, No. - 41, 59th Cross, Rajaji Nagar, 5th Block, Bangalore ILL 14/10/03

6. H.No. 29, Vishwara Puram, NH-4, Nelamangala, Bangalore IPLC 02/12/03

7. M/s. Global Telemarketing Services, No. 139/3, Oxford Towers, 415, Airport INTERNET 09/07/03
Road, Kodehalli, Bangalore-8

8. M/s. Jade Communications, No. 173/5, Lakshmi Chambers, 8th F Main, INTERNET 18/10/03
3rd Block, Jayanagara, Bangalore

9. K-Block, Ansal Fortune Arcade, Sector-18, Noida, U.P. VSAT 02/08/03

10.  M/s. Manas Communications, 12/56/5, Sui Katra, Agra VSAT 17/12/03

11.  Room No. 19, Second Floor, Transval Terrace, Falkland Lane, Grant Road, INTERNET 29/04/03
Mumbai

12.  M/s. Ciappi Telecommunications (I) Pvt. Ltd., Plot No. 6, Precious Industries, Fake Prepaid 07/05/03
MIDC Cross Road, Andheri (E), Mumbai Card/INTERNET

13. M/s. Pioneer infovision Technologies Pvt. Ltd., 302, Rizir Mansion, L.J. Road, INTERNET 22/05/03
‘Mahim, Mumbai

14,  M/s. IBS Computer Academy, Laxmi Terrace, Plot No. 73, Ranade Road, INTERNET 17/04/03
Dadar (W), Mumbai-400 028

15.  Rakesh Kumar Sharma, SLF-18, Sector 8D, Chandigarh INTERNET 14/08/03

16.  M/s. Sure Enterprises, SCO, No. 2418, lind Floor, Sector 22 C, IPLC 25/11/03
Chandigarh

17.  M/s. GEE VEE Technologies, OLD, No. 8/1. NEW No. 12/1, 18th Avenue, INTERNET 21/05/03
80th Street, Ashok Nagar, Chennai-83

18.  Mr. Rajasekar of M/s. Touchtone Telemarketing and Internet ILL 05/09/03
Services, Sowcarpet, Chennai-79

19.  M/s. Infosoft Communications, D-1035, New Friends Colony, New Dethi INTERNET 07/04/03

20. Premises of Dr. H.K. Srivastava, Owner of 23 DELs, D-3/3522, INTERNET 11/06/03
Vasant Kunj, New Delhi

21.  House no. 33/42, Punjabi Bagh, New Delhi VSAT 02/09/03

22.  M/s. DataSoft Solution, 705, Green Wood Building, Hiranandani Complex, ILL (512 Kbps 15/03/04
Thane, Mumbai Obtained 24DID lines from M/s. Kansan Communications, M/s. RPG. Infotech
Polarise Building, Hiranandani Complex, Thane, Mumbai Ltd., 24 DID Extn.s)

23.  Shri Ram Bhuwan, Opp. Abhyudaya Co-Op Bank, Bafina Nagar Off. ILL (512 Kbps 31/01/04
Marve Road, Malad (W) Mumbai M/s PaceNet along

with 24 Organge

Mobile Phones)
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24. Net-4 India Ltd., 210, Shah & Nahar Indl. Estate, dr. E' Moses Road, INTERNET 11.02.2004

Worli Naka, Worli, Mumbai-18

25. Haren Narayan Khatri, Shop No. 5, Grd. Floor, Hari Bhawan Society
S.L. Road, Mulund (W), Mumbai-400080

26. R. Bhanushali Flat 28, 5th FiIr. Meerashyam CHS, Goshala Road,
Mulund (W) Mumbai 400080

27. B-1, Mahavir Ashish, Goshala Road, Mulund (W), Mumbai-400080

28. 32 Geetanjali Mayuresh, Plot No. 109, Devi Dayal Road, Mulund (W),
Mumbai - 400080

29. 34 Om Mayuresh, Meetha Nagar Road, Mulund (East), Mumbai

30. M/s. Geneieve D'Souza, 37 Agnello Abobe, Carmel CHS, 15th John
Baptist Road, Bandra Mumbai

31. M/s Steilar Web Studio Pune

32. M/s. Classic Communication, Sh Jaspreet Singh, N13, Shop No. 5 & 6,
South Extn,-1, New Dethi

33.  W-111, lind Floor, G.K.-I, New Delhi, Mr. Garry

Internet (Hotfoon) 06.03.2004

Internet (Hotfoon) 06.03.2004

Internet (Hotfoon) 06.03.2004

Internet (Hotfoon) 06.03.2004

Iinternet (Hotfoon) 06.03.2004

Internet (Hotfoon) 06/03.2004

IPLC 07.02.2004
iPLC 23.03.2004
IPLC 23.03.2004

Statement-Ill

Details of firm/company/infocom indulged in the illegal routing during the

year 2004 - Till date

Sl Name of firm/Company/infocom International Date of

No. Connectivity Misused Raid

1 2 3 2

1. A D.6A, Devi Marg, Bani Park, Jaipur ILL 16.10.2004

2, M/s. Micro Software Solutions, Room No. 316, SDF Building, 2nd Floor, INTERNET 16.06.2004
Calcutta-700081 Leased line (ILL})

3. Shri S.S. Kadari, Building No. 151, R. No. 4142, Prabhat CHSL, New INTERNET 05.04.2004
Pant Nagar, Ghatkoper (E), Mumbai-75 (Hotfoon)

4. Mr. Parminder Singh, Shop No. 209, lind Floor, Lotus Tower, Jallunder IPLC 02.07.2004

5. Mr. Jaspal Singh, Shop No. 406, lind Floor, Palm Rose Building, World IPLC 02.07.2004
Trade Centre, Jallunder

S.Wr, Naresh Kumar Gupta, Gaushade Market, Jallunder IPLC 07.08.2004

7. SCO 81-82, Sector 34, Chandigarh IPLC 19.08.2004

8. SCO 371-373, llird Floor, Sector 34, Chandigarh IPLC 19.08.2004

9. Flat No. 606, Mahavir Apartments, King Kothi Road, Hyderabad IiLL 10.11.2004

10. Shri T. Sumithran, 6/334B, Palakkal Thazheveedu, St. Thomas School INTERNET 07.04.2004

* Kallayam, Trivandrum
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11.  Shri V. Sivakumar, T.C. 39/695, Panduranga lane, Sivanilayam, Chalai, INTERNET 08.04.2004
Trivandrum
12.  Mr. Naveen Grover, F-212 Mansarover Garden, New Delhi ILL from Dishnet 17.05.2004
13.  Mr. Naveen Grover, M/s. ACE Poly Varicon Electronics, ILL from VSNL 17.05.2004
67, Flatted Factories, Jhandewalan, New Delhi. & ILL from
Dishnet
14.  Mr. Naveen Grover, 321, Udyog Vihar, Phase-Il, Gurgaon PRI from BSNL 17.05.2004
15.  Mr. Naveen Grover, 62, ETPH, Sector 34, Gurgaon ILL from Bharti 17.05.2004
& PRI from BSNL
16.  M/s. BSP Marketing, 119/2nd flr. Govind Puri ILL from Reliance 05.08.2004
(M/s Gateway)
17.  M/s. Christian Academy, Nanak Pura, New Delhi IPLC from VSNL 08.09.2004
18.  Sagar Tent House, lind Floor, AWANA Building, ILL from World 18.09.2004
ATTA Market, Sector 27, Noida U.P. Web Phone
19.  Sanjeev Solanki, D-49, Palam Village, New Delhi. ILL from 07.10.2004
Primenet Global
20. lind Floor, Room No. 203, House No. 25/34, Anand Chambers, ILL from 26.10.2004
East Patel Nagar, New Delhi Spectranet
21. B-27, Ramprastha, Sahibabad, UP Ghaziabad ILL from 10.11.2004
M/s REACH
22. Rishab Vihar, LSC-2, Shop No. 103, New Delhi ILL from M/s. 10.11.2004
Reach
23.  M/s. Reliance Infocomm Limited (RIL) Notice to M/s. RIL for

imposing a penalty of

Rs. 150 crores for violation

of licence agreements issued
on 24/11/2004 by the
Government. BSNL has issued
notices to M/s. RIL to pay

Rs. 257 crores. M/s. RIL has
approached the Delhi High
Court and an interim stay has
been granted against
disconnection of Point of
Interconnection. M/s. RIL

has so far paid approximately
Rs. 100 crores against this
demand. MTNL has made

a claim of Rs. 341.27 crores
against M/s. RIL. M/s. RIL

has paid approximately

Rs. 87 crores to MTNL against
the claim raised.
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Statement-lV

Details of Licensed Service provider firm/company/infocom charged by the Government

2!. Name of firm/company/infocom Charged/penalty raised by the Government

o.

1. Spectranet 2.34 Cr, Case filed by the party in TDSAT, Orders awaited

2. Primenet Global 0.23 Cr

3. Dishnet 2.27 Cr, Case filed by the party in TDSAT, Orders awaited

4, Primus 0.08 Cr, Case filed by the party in TDSAT, Orders awaited

5. Trakonline 0.72 Cr, Case filed by the party in TDSAT, Orders awaited

6. Vertec 0.10 Cr, Case filed by the party in TDSAT. Orders awaited

7. VSNL 0.12 Cr, Case filed by the party in TDSAT, Orders awaited

8. Reliance Infocomm Limited Notice to M/s. RIL fer imposing a penalty of Rs. 150 Crores for violation

9. Wipro Ltd.

10. SABinfo Tech

11.  Trident Netcom Solution
12. HFCL Infotel

13.  Shivam Datatec

14,  Sigma Online

15. Manga Cor;;

16.  Capital Online

of license agreement issued on 24th November 2004. BSNL has issued
notices to M/s. RIL to pay Rs. 257 crores. M/s. RIL has approached the
Delhi High Court and an interim stay has been granted against
disconnection of Point of Interconnection. M/s. RIL has so far paid
approximately Rs. 100 cropres against this demand. MTNL has made
a claim of Rs. 341.27 crores against M/s. RIL. M/s. RIL has paid
approximately Rs. 67 crores to MTNL against the claim raised.

Case under progress, Party filed a case in High Court
Case under progress

Case under progress

Case under progress

Case processed and licence terminated

Case processed and licence terminated

Case processed and licence terminated

Case processed and licence terminated

Rural Health Mission

‘9. SHRI CHANDRA BHUSHAN SINGH :

(d) whether a Conference of Health Ministers of
the States was held in the month of October in this regard;

(e) if so, the main points discussed and the resuits
SHRI MUNAWAR HASSAN : thereof,
Will the Minister of HEALTH AND FAMILY (f) whether all the States have agreed to adopt

WELFARE be pleased to state:

this programme and have also created the requisite health
infrastructure; and

(a) whether the Government has formulated any
plan under Rural Health Mission to improve the heaith care (9) it so, the details thereof?

in the country;

(b) if so, the details thereof;

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes, Sir. Sucha

(©) the details of the funds earmarked/released proposal is under the consideration of the Government. Under
for the purpose during the Tenth Five Year Plan so far, State- this, it is proposed to launch a National Rural Healthcare

wise;

Mission (NRHM) throughout the country to provide
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comprehensive integrated healithcare services to the people,
especially to the rural poor. The Mission proposes to initially
focus on the 17 States, including 8 EAG States (U.P., M.P.,
Bihar, Rajasthan, Orissa, Jharkhand, Uttaranchal,
Chhattisgarh), 8 North Eastern States (Assam, Arunachal
Pradesh, Manipur, Mizoram, Meghalaya, Nagaland, Sikkim,
Tripura) and Jammu and Kashmir. The Mission aims. at
systemic and structural reform for ensuring intra and
intersectoral convergence; grater role of Panchayati Raj
Institutions (PRIs) for planning and supervising discharge of
public health duties; strengthening public health
infrastructure; Public-Private Partnership for heailth; and
increasing community ownership of the Health and Family
Welfare Programme through a cadre of voluntary female
Accredited Social Health Activists (ASHAS).

(c) The Scheme is under formulation. No funds
have been released so far under the Scheme.

(d) and (e) A Constitution was organized by the Union
Health Minister, on 2nd November 2004, with 22 States, of
which 12 were represented at the level of Minister. The main
issues discussed related to the interventions proposed under
the Mission, especially relating to a new cadre of voluntary
female Accredited Social Health Activists (ASHAs) at village
levels; strengthening of the Sub-centre, PHC and CHC;
provision of flexible funds at Sub-centre level to address the
unmet needs; supplies of additional generic drugs (both
AYUSH and allopathic) for common ailments; steps for
improving the availability of doctors in rural areas and
operationalization of First Referral Units; merger of vertical
Funds & Societies of the Departments of Health and Family
Welfare at district and State levels; improved programme
management capacities; establishment of State Rural
Healthcare Mission (SRHM) under the Chairmanship of the
Chief Minister; and creation of the District Health Develop-
ment Agency (DHDA) at district levels. There was agreement
on the board strategies of the Mission. However, the States
requested for greater flexibility to work out the details of
specific interventions, within the overall policy guidelines.

(f) and (g) All the 17 States have agreed, in principle,
to adopt this programme. Creation of health infrastructure is
not a pre-condition to the launch of the Programme.
Augmentation of infrastructure will be undertaken once the
programme is launched.

Child Mortality Rate

*10. SHRI B. MAHTAB : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether child mortality has increased because
of diptheria and measles,

(b) if s0, the steps taken to bring down the infant
mortality rate to zero level;

Agrahayana 10, 1926 (Saka) '

To Questions 50

(c) whether too much focus on the polio
programme has resuited in the neglect of other vaccine
preventable diseases in the country;

(d) it not, the reasons for the non-decline of IMR;
and

(e) the steps taken to improve the heaith of the
infants in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) There is no evidence
that child mortality has increased because of diphtheria and
measles. In fact child mortality has declined from 26.3 in 1990
to 20.4 in 1999 as per the latest report of Registrar General,
India.

(b) to (e) The infant mortality rate (IMR) has declined
from 80 in 1990 to 63 in 2002 as per the latest report of
Registrar General, India. The major causes of IMR are:-

(i) Pre-maturity
(ii) Pneumonia

(iii) Respiratory infecton

(iv) Congenita! malformation .
(v) Anemia
(vi) Diarrhea of new born

(vii) Birth injury
(viii)  Tetanus Neo-natorum
(ix) Diarrhea and gastroenteritis

(x) Convuisions

The additional steps taken for Polio eradictation have
led to no neglect of other vaccine preventable disease
interventions in the country. The infant mortality rate (IMR)
has declined from 80 in 1990 to 63 in 2002 as per the latest
report of Registrar General, India.

The following interventions are being implemented in
order to reduce the infant mortality rate (IMR) in the country,

interventions under Maternal Health

1. Essential obstetric care including antenatal check-up,
safe delivery services and post natal care.

2. Emergency obstetric care.

3. Provision of contractual staff like Laboratory
Technician, Public Health Nurses and additional
Auxiliary Nurse Midwife (ANMs).
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4, Hiring of Anesthetists and Safe Motherhood
consultants for provision of emergency obstetric care
and safe abortion services, etc.

5. Provision of drugs and equipment at sub-centers,
primary health centers community health centers/first
referral units.

6. A scheme for 24 hour delivery services at selected
primary health centers and community health centers.

7. Provision of funds for Referral transport for pregnant
women belonging to indigent families, through
Panchayats.

8. Facilities and training for medical termination of
pregnancies for safe abortions.

9. Prevention, management and control of Reproductive
Tract Infections (RT!)/Sexually Transmitted Infections
(ST

10. Intensification of Information, Education and
Communication (IEC) Programme for Maternal and
Child Health through the mass media as also
decentralized local specific activities at the grassroot
level.

11.  Involvement of NGOs in awareness generation and
service delivery where government services are not
adequate.

12.  Training of medical/paramedical and other gservices
providers.

13.  National Maternity Benefit Scheme
14.  Training of Dais

15.  RCH Carr{ps in remote and underutilized Primary
Health Centres particularly in EAG States.

Intervention under Child Health

1. Strengthening of routine immunisation with focus on
Measles vaccination of children and Tetanus Toxiod
(TT) vaccination to pregnant women.

2. Promotion of breast feeding

3. Promotion of Oral re-dehydration therapy for control
of diarrhoeal disease.

4. New born care including management of acute
respiratory infections.

Performance of Ports

11, SHRI JASHUBHAI DHANABHAI BARAD : Will
the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be plegsed to state:

(a) whether the Government has reviewed the
performance of the major ports in the country,;
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(b) if so, the details thereof, port-wise during
2002-03, 2003-04 and 2004-05, till date; and

(c) the steps being taken to improve the efficiency
of the ports?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) and (b) The review
of the performance of major ports in the country is continuous
process. The port-wise cargo traffic handled during 2002-
03, 2003-04 and 2004-05 (April to October, 2004) is given
below:-

(in Million tonnes)

Name of the Port  2002-03  2003-04 2004-05
(April-October)

Kolkata 35.80 41.05 23.78
Paradip 23.90 25.31 16.92
Visakhapatnam 46.01 47.74 27.68
Ennore 8.49 9.28 5.49
Chennai 33.69 36.71 23.95
Tuticorin 13.29 13.68 9.19
Cochin 13.00 13.57 8.26
New Mangalore 21.43 26.67 18.59
Mormugao 23.65 27.88 13.12
Jawaharlal Nehru 26.84 31.18 18.95
Mumbai 26.80 29.96 19.91
Kandla 40.63 41.52 23.75
Total 313.53 344.55 209.59

(c) Improvement in efficiency in Major Ports is an

ongoing process. To increase efficiency of major ports, the
following major steps have been taken from time to time in
relation to major ports:-

(i) Construction and equipping of new berths/
terminals;

(i) Replacement of existing equipment with the
state-of-art equipment on existing berths;

(lii) Labour training and improvement in manage-
ment practices for achieving higher efficiency
output; )

(iv) Private sector involvement in the development
and operation of port facilities to bring out
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additional investment and modem techniques
for greater efficiency;

(v) Computerisation of port working and partial
induction of Electronic Data Interchange; and

(vi) Setting up of Vessel Traffic Management
System.

[Trans/ation]

Use of Indlan Languages In
Competitive Examinations

*12, SHRI GIRIDHARI YADAYV :
SHRI HARIKEWAL PRASAD :
Will the PRIME MINISTER be pleased to state:

(a) whether the Government has provided option

to write answers in Indian languages in all competitive
examinations for making recruitment to its different services;

(b) if so, the comprehensive list of all such services
and languages;

(c) whether the resolution to this effect passed by
the Parliament on January 18, 1968 has been implemented
in toto;

(d) if not, the reasons therefor and the time by

which the Government proposes to implement the same; and

(e) the progress made so far in the direction for

the implementation of the resolution?

THE MINISTER OF STATE IN THE MINISTRY OF

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) :
(a) The Official Language Resolution, 1868 passed by both
the Houses of the Parliament, inter-alia resolved that all the
languages included in the Eighth Scheduled to the
Constitution and English shall be permitted as alternative
medium for the All Iindia and higher Central Services
Examinations, after ascertaining the views of the UPSC on
the future scheme of the examinations, the procedural
aspects and the timing. in pursuance of the Resolution, the
option to write answers in any of the languages included in
the Eighth Schedulee to the Constitution of India has been
extended only in the Civil Services (Main) Examination
conducted by UPSC.

(b) The services for which recruitment is made

through the Civil Services Examination conducted by UPSC
are as follows:-

1.
2.

The Indian Administrative Service

The Indian Foreign Service
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3. The Indian Police Service

4. The Indian P & T Accounts and Finance Service,
Group ‘A’
The Indian Audit and Accounts Service, Group ‘A’

6. The Indian Customs and Central Excise Service,
Group ‘A’

7. The Indian Defence Accounts Service, Group ‘A’

8. The Indian Revenue Service, Group 'A'

9. The Indian Ordnance Factories Service, Group ‘A’
(Asst. Works Manager-Non-Technical)

10.  The Indian Postal Service, Group ‘A’

11.  The Indian Civil Accounts Service Group ‘A’

12.  The Indian Railway Traffic Service, Group 'B'

13.  The Indian Railway Accounts Service, Group 'A’

14.  The Indian Railway Personnel Service, Group ‘A’

15.  Post of Assistant Security Officer, Group 'A' in Railway
Protection Force, Group 'A'

16.  The Indian Defence Estate Service, Group ‘A’

17.  The Indian Information Service, Group ‘A’

18. The Indian Trade Service, Group ‘A’

19. Posts of Deputy SP in Police in CBI, Group ‘A’

20. The Delhi, Andaman and Nicobar Islands,
Lakshadweep, Daman and Diu and Dadra and Nagar
Haveli Civh Service, Group, 'B'

21. The Delhi, Andaman and Nicobar Islands,
Lakshadweep, Daman and Diu and Dadra and Nagar
Haveli Police Service, Group 'B'

22. The Armed Forces Headquarters Civil Service, Group
'B' (Section Officer's Grade)., Group ‘B’

23.  Pondicherry Police Service, Group 'B'

24. Pondicherry Civil Service, Group 'B'

25. Railway Board Secretariat Service (Section Officer's
Grade) Group 'B'

26. Customs Appraisers (Group 'B')

The languages included in the Eighth Schedule to the
Constitution of India are as follows :- B
1. Assamese
2. Bengali
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3.  Gujarati
4.  Hindi

5. Kannada
6. Kashmiri
7.  Konkani

3. Malayalam

3. Manipuri
10. Marathi
11. Nepali
12. Oriya
13. Punjabi
14. Sanskrit
15. Sindhi
16. Tamil
17. Telugu
18. Urdu

19. Bodo
20. Dogari
21. Maithili
22. Santhali

(c) to (e) : The question of extension of this facility to
other examinations conducted by UPSC is under conside-
ration of the Government on the basis of the recommen-
dations made by Dr. Satish Chandra Committee. In view of
the importance and sensitivity of the matter and divergent
views on the subject, Government's endeavour is to evolve
a consensus, before formulating a nationally acceptable
policy, after holding wider consuitation with State Govern-
ments and others concemned, efforts for which are continuing.

[English]
Violation of Vienna Convention Norms
*13. SHRIMATI KIRAN MAHESHWARI :

SHRI K. S. RAO :

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it has come to the notice of the Union
Government that some foreign missions were violating norms
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of the Vienna Convention on diplomatic relations by not
allowing the law of the land,

(b) if so, the details of such missions; and

(c) the action proposed to be taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) to (c) No case
of violation of the Vienna Conventions since August 2003
has come to the Ministry's attention.

Ministry has, however, come across 20 incidents of
violations of the Vienna Conventions involving Embassy
officials and their kin during the last three years upto July
2003.

Of these 20 cases, in 16 cases Pakistani diplomats/
officials were involved in anti-India activities. Two cases were
of Russian diplomats who were involved in rash and negligent
driving which resuited in death of a person in each case.
One case was of the son of Senegalese Ambassador who
was involved in an altercation with an Indian driver of the
Embassy which led to accidential death of the driver. The
last case was of the Kenyan Defence Advisor and two other
diplomats who were involved in illegal activities like storage
and sale of duty free liquor in collaboration with some Indian
nationals.

In the case of Pakistani diplomats, they were declared
persona non grata. In the rest of the cases, Ministry asked
for waiver of immunity to prosecute the involved persons.
The countries concerned, however, withdrew the diplomats.

India is a signatory to the Vienna Convention. As per
Article 31 of the Vienna Convention on Diplomatic Relations,
a diplomat enjoys immunity from criminal jurisdiction of the
receiving State. Article 37 extends this immunity to the
members of the family of the diplomat provided they are not
nationals of the receiving State. According to Article 32, the
immunity of the diplomat may be waived by the sending State.
Our policy remains consistent with our international treaty
obligations, international custom and practice.

Length of Highways
‘14.  MAJ. GEN. (RETD.) B.C. KHANDURI :
SHR! G. KARUNAKARA REDDY :

Will the Minister of SHIPPING, ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Government had planned to
connect North-South, East-West with 4 laned highways,
under the NHDP in the country, State-wise;
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(b) if 80, the present status of National Highways
length, stretch-wise completed, with dates of completion,
length, stretch-wise under implementation, with dates of start
and target dates of completion; and

(c) the schedule for start and completion for the
balance of lengths, corridor-wise?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.S. BAALU) : (a) Yes, Sir. The
State-wise length distribution of North-South and East-West
Corridors is given in the enclosed statement -I.

(b) The status of National Highways stretch-wise
completed, with dates of completion under the North-South
and East-West Corridors is given in the enclosed Statement
- Il. The status of National Highways stretch-wise under
implementation, with dates of start and target dates of
completion, under the North-South and East-West corridors
is given in the enclosed Statement - Iil.

(c) The works on the balance of lengths under the
North-South and East-West corridors are scheduled to be
awarded by June 2005 and the entire work is targeted to be
completed by December 2007.

Statement-|

State-wise length of National Highways under
North South & East West Corridors

Ali figures are in km.

Sl. State North South East West
No. Corridor Corridor
1 2 3 4

1. Andhra Pradesh 763.00

2. Assam 732.00
3. Bihar 511.00
4, Delhi 21.00

5. Gujarat 634.00
6. Haryana 183.00

7. Himachal Pradesh 11.00

8. Jammu and Kashmir  448.00

9. Karnataka 92.00

10. Kerala 168.00

11.  Madhya Pradesh 547.00 110.00
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12. Maharaghtra 276.00
13.  Punjab 270.00
14. Rajasthan 30.00 526.00
15.  Tamil Nadu 772.00
16.  Uttar Pradesh 202.00 647.00
17.  West Bengal 331.00
Total 3783 3491
Statement-li

Completed Stretches in fully completed projects of North
South & East West Corrdior

Status as on 31st October, 2004

SI.No. Strecthes NH Length Date of
(Km) Completion

1 2 3 4 5

1. Bhogpur to Jalandhar 1A 2177  Oct-04
(NS-16/PB)
km 26-km 4,23

2. Saral Chollato Morena 3  15.00 Aug-04
(NS-20/MP)
km 70.00-km 85.00
Angamali to Aluva 47 16.60 Jun-04
(NS-28/KL)
km 332.6 to km 316.70

4, Guwahati Bypass 37 1050 Jun-04
(EW-14/AS)
km 156.00 to km 146.00

5. Jalandhar Bypass 1 1440  Jun-04
(NS/1)
km 387.1 of NH-1,
km 4.23 of NH - 1A

8. Bangalore - Salem - 7 8.40 Apr-04
Madurai (NS-27/TN)
km 248.0 - km 259.6

7. Dalkola-Islampur (EW/5) 31 23.00 Mar-04
km 470 - km 477

8. Guwahati Bypass (EW/7) 37 8.00 Dec-03
km 163.895 to km 156.00

9. Palanpur-Dessa 14 2270 Feb-03
(EW-11/GJ)

km 350.00-km 372.70




1

km 419 to km 410

59 Written Answers December 01, 2004 To Questions 60
1 2 3 4 5 1 2 3 4 5
10.  MP/RajBorderto Sarai 3  9.00 Jan-03 21.  Six laning of Kamaspur 1 15.00  Nov-01
Cholla (NS/6) to Haryana.Delhi
km 61-km 70 Border (NS/2)
11.  Thondapalli to 7 1250 Jan-03 km 44.3 - km 29.3
Farukhanagar (NS/9) 22.  Avathivillage to Nandi 7 7.00 Jul-01
km 22.3 - km 34.8 Hills cross & Six laning
of Devanhalii-Meenukunte
12. Salem Bypass (NS/12) 7 8.40 Jan-03 (NS/10) km 524 - km 527 &
km 199.2 - km 207.6 km 535 - km 539
13. ?Eiald: (t;G%ondal Section 88 17.00  Oct-02 23.  Abu Road Deesa 14 10.00  Apr-01
- ) Section near Palanpur
14. 4 laning of Karur 7 936  Sep-02 km 340 - km 350
Bypass including 24.  Manla - Dholpur 3 1000 Mar-01
.additional bridge (NS/5) km 41 - km 51
across river Amarawati
. 25. Bowenpalli (Hyderabad 7 9.20 Apr-98
15. ggr;atructnon of Karur 7 0.84  Sep-02 city) to Shivarampalli
km 0.00 - km 9.200
16. Lé:xtlgow Kanpur section 25 10.42  Aug-02 26.  Nagpur - Chinchbhuvan 7 920  Apr-98
(EWR) km 0.00 - km 9.200
km 11.38 - km 21.8
27. dhar - Ambal 1 .
_17.  Thopurghar Section .':amla;n._a’r. kmm21a 2a 16070 Apr-01
(NS-14) 7 7.40 Apr-02
km 156 - 163.4 28. Rajkot - Ribda 8B 15.00  Jul-02
km 175-km
18.  Kalkallu village to 7 17.00  Apr.02 m 178 160
Gundla Pochampali 29. Thrissur - Kochi 47 17.00 Mar-99
(NS/8) Section
km 447 - km 464 km 332.0 - km 349.0
19.  Chinchbguvan- 7 2560 Mar-02 30. Ambala - Panipat 1 116.00 Jul-01
Butibori-Borkhedi (NS/7) km 212 - km 96
km 9.2 - km 22.85 & 31.  Bamnaborr-Rajkot 88  31.00 Jul02
20.  Agra-Raj/Up Border 3 16.00  Nov-01 Total length 674.00
(NS/4)
km 8 - km 24
Statement-iil
Details of North South & East West Contracts Under Implementation as on 31st October, 2004
Sl. Stretch State NH Length Date of Target date
No. No. (km.) Start of completion
1 2 3 4 5 6 7
East - West Corridor
1.  Dalkola Islampur Sub Section 2 West Bengal 31 23.85 April 2000 March, 2005
(EW/6)
km 500 to km 476.15
2. Purnea-Gayakota (EW/4) Bihar 31 16.15 December, March, 2005
km 476.15 to km 470 & 1999
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3.  Purnea-Gykota (EW-12/BR) Bihar 31 28 September December,
km 447 to km 419 2001 2005

4.  Lucknow Bypass (EW-15/UP) Uttar Pradesh 25,288 2285 September June,
Connecting NH-25 and NH-28 via 56 2001 2005
NH-56 passing through Lucknow
city

5.  Lucknow-Kanpur Section Uttar Pradesh 25 22.2 September March,
(EW-8/UP) 2001 2005
km 21.80 to km 44.00

6. Lucknow-Kanpur Section Uttar Pradesh 25 16.5 September March,
(EW-9/UP) 2001 2005
km 44 to km 59.5

7.  Lucknow- Kanpur Uttar Pradesh 25 16 December December,
(EW/3) 2003 2005
km 59.5 to km 75.5

North-South Corridor

8.  Kunjwani to Vijaypur Jammu and Kashmir 1A 17.2 January August,
(NS-15/J & K) 2002 2005
km 97 to km 80

9.  Six laning of Panchi Gujran Haryana 1 21.7 August December,
to Kamaspur (Sonepat) 2001 2005
(NS-17/HR) km 66.00 to
km 44.30

10. Eight laning of Haryan/Delhi Delhi 1 12.9 August December,
Border to Mukaraba Chowk 2001 2005
(NS-18/DL)
km 29.3to km 16.5

11. Eight laning of Mukarba Chowk Delhi 1 8.5 November June,
to Mall Road (Delhi) (NS3/DL) 2001 2005
km 16.2 to km 8.2

12. Raj/UP Border to Mania Uttar Pradesh 3 17 August December,
(NS-19/UP/RJ) (7)/Rajasthan (10) 2001 2004
km 24 to km 41

13. Morena-Rairu (Start of Gwalior Madhya Pradesh 3 18 August February,
bypass) (NS-21/MP) 2001 2005
km 85.00 to km 103.00

14. Gundla Pochampalli to Andhra Pradesh 7 23.1 September June,
Bowenpalli Shivrampalli to 2001 2005
Thondapalli (NS-23/AP)
km 464.00 to km 474.00 &
km 9.20 to km 22.30

15. Nandi Hills Cross to Devanhalli Karnataka 7 25 September June, !
& Six laning of Meenukunte to 2001 2005

Habbal (NS-24/KN)

km 539 to km 556 & km 527 to km 535
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16. Thumpipadi to Salem Tamil Nadu 7 19.2 September April,
(NS-26/TN) 2001 2005
km 180 to km 199.20

17.  Silchar - Udarband Assam 54 34 September September
km 309 to km 275.00 2004 2007

18. Srinagar Bypass (Road Portion) Jammu & Kashmir 1A 17.8 November May,
(NS/30) 2003 2006
km 286 to km 303.8

19. Kanyakumari - Panagudi (NS/32) Tamil Nadu 7 30.6 March 2004 September,
km 203 to km 233.6 2006

Introduction of Dispute Resolution Mechanism

*15. SHRIMATI MANORAMA MADHAVRAJ : Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has introduced any
Dispute Resolution Mechanism to address complaints/
grievances from consumers of telecom services;

(b) if so, the details thereof;

(c) whether the Department of Telecom proposes
to introduce and enforce a uniform billing fomrat devoid of
technical jargon applicable to State owned and private
telecom service providers; and

(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) and (b) Yes, Sir. A well defined structured
dispute resolution mechanism to address complaints/
grievances from consumers of Telecom services exist in
Department of Telecom and state owned PSUs i.e. BSNL,
MTNL.

(i) Apart from complaint booking on prescribed
toll-free numbers the Public Grievance Cell
headed by Joint Secretary level officer is
functional in DOT, BSNL and MTNL. The PG
Cellin Telecom circles is operational right from
the Corporate Office to SSA level.

(i) The telephone adalats, open house sessions
are being held periodically at SSA level and
circle level to redress the grievances and
petitions.

(iii) Apart from above, a consumer can approach
Consumer Forum for settlement of a dispute.

(iv) A group of consumers can also approach
TDSAT (Telecom Dispute Settiement and

Appellate Tribunal) for a dispute resolution
against the service provider.

(c) No, Sir.
(d) Does not arise in view of (c) above.
Dilapidated Condition of National Highways

*16. SHRI ANANDRAO VITHOBA ADSUL : Will
the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether India loses around Rs. 10,000 crore
a year due to inadequate capacity and poor quality of roads
as reported in the Times of India dated October 21, 2004,

(b) if so, whether 50% of National Highways are
in highly dilapidated condition; and

(c) if 80, the action taken/proposed to be taken by
the Government to enhance the capacity utilisation and
improve the quality of roads?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T. R. BAALU) : (a) The newspaper
report appears to be is based on a report of an Expert Group
set up in 1996. It is not possible to quantify accurately the
economic losses due to bad condition of the main roads.

(b) No, Sir. The National Highways are being kept
in traffice worthy condition within the available resources.

(c) Several measures/programmes like National
Highways Development Project (NHDP), Improvement of
Riding Quality Programme (IRQP) and other developmental
activities have been taken up for enhancement of the capacity
and quality of the National Highways.

Foreign Direct Investment in Telecom Sector

*17. SHRI JUAL ORAM : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) the number of foreign direct investment
proposals approved by the Govemment in the telecom
sector,;

(b) the total amount of investment involved in
these proposals;

(c) the places where these investments are
proposed to be made, State-wise; and

(d) the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) and (b) A total of 930 foreign direct investment
proposals for the telecom sector for an amount of Rs.
41369.11 crore have been approved upto September, 2004.

(c) and (d) The details are given in the statement
enclosed.

Statement

State-wise break-up for Foreign Direct Investment
proposals in Telecom Sector approved by Government
during August, 1991 to September, 2004

Sl.  Name of No. of Amount of
No. the States Proposals FDI approved
approved (Rs. in Crore)

1 2 3 4

1.  Andhra Pradesh 15 12.34

2. Bihar 02 2.38

3.  Gujarat 10 437.90

4. Haryana 21 145.60

5. Himachal Pradesh 05 810.83
Karnataka 63 760.30

7. Kerala 04 1.03

8. Madhya Pradesh 03 0.32

9. Maharashtra 134 1873.97

10. Orissa 02 11.28

11. Punjab 1 169.98

12. Rajasthan 03 59.80

13. Tamil Nadu 53 619.69

14. Uttar Pradesh 10 46.71
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1 2 3 4
16. Waest Bengal . 31 562.04
16. Uttaranchal 01 73.50
17. Chandigarh 05 64.55
18. Deihi 208 15757.79
19. Goa 08 55.20
20. Pondicherry 03 0.49
21. State not indicated 338 19903.42

Total 930 41369.11

Discontinuing use of Painkiller Rofecoxib

SHRIMATI MINATI SEN :
SHRI C. K. CHANDRAPPAN :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

*18.

(a) whether serious steps have not been
undertaken by the Government to discontinue the use of the
popular painkiller 'ROFECOXIB' even after scientists have
raised questions about its safety;

(b) if so, the reasons therefore;

(c) whether the authoritative medical journal
"LANCET" in its latest issue has revealed the side-effects of
using the said drug;

(d) if 80, the details thereof;

(o) whether the said drug has already been
withdrawn from several foreign markets;

(4] if so, the names of such countries; and

) the measures proposed to be taken by the
Government to withdraw this drug from the Indian markets
urgently?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (g) As soon as the
report about voluntary withdrawal of Rofecoxib by the
innovator firm M/s. Merck, USA became known on 30th
September, 2004, immediate measures were initiated to
review the safety profile of the drug in India where this dri
is being manufactured and marketed by a number of firms.

An emergency meeting of the National Pharma-
covigilance Advisory Committee was convened on 11th
October, 2004, to consider the situation arising out of the

-
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voluntary withdrawal of the said drug by the innovator firm
M/s Merck, USA. After examining the available information
including the article in the Journal 'LANCET", it was decided
by the Committee to discontinue the use of Rofecoxib in the
country. A press note to this effect was also issued on 12th
October, 2004. The prohibition to manufacture and seli the
drug across the country has to be done through Notification
under Section 26A of the Drugs and Cosmetics Act, 1945.
This Notification is being issued accordingly.

There is no information available about the withdrawal

of the drug by the regulatory agency of any country prior to
.its voluntary withdrawal by M/s Merck, USA.

[Translation]
Migration of Doctors/Nurses

*19. SHRI HARIBHAU RATHOD :
SHRI RAJNARAYAN BUDHOLIYA :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government is considering to
check the migration of doctors and nurses from the country;

(b) if 80, the reasons therefor;

(c) the number of doctors who migrated from the
country during the last three years; and

“(d) the steps being taken by the Government to
check the migration of doctors and nurses from the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (d) As per information
available with the Government, a total of 6,04,489 Allopathic
doctors were registered with the Medical Council of India till
March, 2003. Besides, there are around six lakhs Indian
Systems of Medicine and Homoeopathic doctors registered
with their respective Councils. The norm for availability
of doctors to the population in the country has been
recommended to be as 1:2000 by the Bhore Commiittee. As
per information with the Medical Council of India, the
availability of Allopathic doctors is at present in the ratio of
1:1800. If the practitioners of Indian Systems of medicine
and Homoeopathy are also taken into account, the ratio of
availability of doctors to the population improves further.
Though there is no shortage in the aggregate number of
doctors produced, there is a geographical and speciality-wise
imbalance in the availability of doctors.

Presently there are 229 medical colleges in the country
with an annual admission capacity of 25,682 MBBS students.

Presently there are about 745 Diploma Nursing Schools
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and 254 BSc.(N) colleges functioning in the country. As per
information available with the Government, about 40,000
nurses qualify every year.

As regards the number of doctors and nurses who
migrated from the country during the last three years, no
such data is maintained centrally.

There is currently no proposal to check migration of
doctors and nurses to foreign countries.

[English]
Performance of BSNL and MTNL

*20. SHRI SURESH ANGADI : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the profits of MTNL and BSNL has
fallen sharply during the last three years;

(b) it so, the details of profits earned by these
PSUs during the last three years, year-wise;

(c) the reasons for the sharp fall in their profits;
and

(d) the steps taken by the Government Jo ensure
that these PSUs do not become sick?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN) : (a) and (b) Sir, details of the profits earned by
BSNL and MTNL during the last three years are as follows:

Profit after Tax (PAT) (Figures in crore of Rs.)

P.S.Us 2001-02 - 2002-03 2003-04
B.S.N.L. 6312.17 1444.45 5976.52
M.T.N.L. 1300.67 877.15 1160.48

The profit after tax of MTNL and BSNL have risen in
the year 2003-04 after the fall registered in the previous year.

(c) The fall in profits during the year 2002-03 was
primarily due to reduction in tariffs, surrender of landless,
highly competitive environment and provisioning of higher
level of expenditure for certain statutory items.

(d) Despite highly competitive environment profits
of both the PSUs i.e. MTNL and BSNL have shown upward
trend. Both the PSUs are continuously making efforts for
sustaining good performance, increase in their business,
introduction of new services and add customer satisfaction.
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Landline and Cellular Connections

1. SHR! P. MOHAN : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the total number of landline and Cellular
connections both in rural and urban aras at the end of 2003
and 2004,
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(b) whether any target has been fixed to increase
the tele density; and

(c) if 8o, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Details of the land line and
cellular connections are as under :-

Year Land line + WLL Cellular (PSUs+Pwt.) Land line + Cellular Total
(In lakhs) (In lakhs) (in lakhs) (In lakhs)
Urban Rural Urban Rural Urban Rural
March, 03 305.23 114.07 126.87 0 432.10 114.07 546.17
March, 04 381.13 122.72 261.55 0 642.68 122.72 765.40

(b) Yes, Sir. As per the NTP-1999, a tele-density
target of 7% was fixed to be achieved by 2005 and 15% by
2010.

(c) BSNL has planned to provide 1 crore
telephone connections in the year 2004-2005. This includes
7.5 lakhs landlines, 22.5 lakhs WLL connections and 70 lakhs
Celiular Mobile connections & MTNL has fixed target of 5
lakhs telephones. In addition, the Private Operators are also
providing telephones at an increasing pace. As a result, the
tele-density increased from 5.11% in March, 2003 to 7.02%
in March, 2004, and thus the target fixed for 2005 has been
achieved much in advance.

Hi-Tech Electronic Goods

2. SHRI S. P. Y. REDDY : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has any plans to offer
incentives to companies which undertake the manufacture
of Hi-tech electronic goods like cell phone, Motherboards
etc. in order to save precious foreign exchange;

(b) it so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) to (c) Govemment has provided
incentives to the manufacturers of Electronics/IT goods
including hi-tech electronic goods. The details of the
incentives provided in the statement enclosed.

Statement

Steps taken by the Government to Promote
the IT Hardware Sector

1. National Common Minimum Programme (NCMP) of
the Government emphasises on energizing and

sustaining the growth of manufacturing industry
including IT Hardware.

2. Approvals for all foreign direct investment upto 100%

in the Hardware manufacturing sector are under the
automatic route.

3. The Depreciation on Computers is allowed @ 60%.

4, Peak rate of customs duty continues to be 20%.

Customs duty on project imports with investment of
at least Rs. 5 crore in plants and machinery is @ 10%.
Customs duty on Computers and Peripherals is @
10%. All storage devices, integrated circuits,
microprocessors, data display tubes_and deflection
components of colour monitors are at 0%. Customs
duty on parts of computers and SMPS is tully
exempted. Customs duty on Information Technology
Agreement (ITA-1) bound items is as per commit-
ments. Customs Duty on specified raw materiais/
inputs used for manufacture of electronic components
or optical fibres/cables is @ 0%. Customs duty on
specified capital goods used for manufacture of
electronic goods is @ 0%. Specified infrastructure
equipment for basic/cellular/internet, V-SAT, radio
paging and public mobile radio trunked services and
parts of such equipment are exempted from basic
customs duty. Customs duty exemption to mobile
switching centres presently available to ceflular mobile
telephone service providers has been extended to
imports by universal access service providers.
Customs duty on cellphones, parts of Set Top Box
continues at 5%. Laptops brought as part of baggage
are exempted from customs duty.

5. Excise duty°on computers is @ 0%. Microprocessors,

Hard Disc Drivers, Floppy Disc Drives and CD ROM
Drives are exempted from excise duty. Pre-loaded
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software on PCs, Audio CDs, Recorded VCDs and
DVDs, Cellular Phones, Radio trunking terminals,
Ponrtable receivers for calling, altering or paging; parts,
components and accessories of mobile handsets
including cellular phones, Set Top Box remain
exempted from excise duty.

Export Promotion Capital Goods scheme (EPCG)
allows capital goods on payment of 5% customs duty.
The Export Obligation under the scheme is linked to
the duty saved and is 8 times the duty saved on capital
goods imported, to be fulfilled over a period of 8 years.
Import of second hand capital goods and import of
capital goods for pre-production and post-production
facilities are permitted under the scheme. import of
spares is also permitted to facilitate upgradation of
existing plant and machinery.

Supplies of Information Technology Agreement (ITA-
1) items and notified zero duty telecom/electronic
items in the Domestic Tariff Area (DTA) by Electronics
Hardware Technology Park (EHTP)/Export Oriented
Unit (EOU) units are counted for the purpose of
fulfilment of positive Net Foreign Exchange Eamings
(NFE).

Special Economic Zones (SEZs) are being set up to
enable hassle free manufacturing and trading for
export purposes. Sales from Domestic Tariff Area
(DTA) to SEZs are being treated as physical export.
This entitles domestic suppliers to Drawback/DEPB
benefits, CST exemption and Service Tax exemption.

100% depreciation is available to computers and
computer peripherals over a period of 5 years for EOU/
EHTP units.

Customs clearances are based on self assessment
and selective examination.

Second hand capital goods are freely importable.

EOU/EHTP units have been exempted from Service
Tax in proportion to their exported goods and
services.

EOU/EHTP units are eligible for Income Tax
exemption on export profits, upto 2010, in terms of
Sections 10A and 10B of the Income Tax Act.

Threshold limit for obtaining "Export House" status
reduced to Rs. 5 crores from Rs. 15 crores for Small
Scale Industry, tiny sector, cottage. sector, units
located in North East States/Sikkim/J&K; exporters
exporting to countries in Latin America/CIS/Sub

‘Sahara Africa and units having ISO 9000 (Series)

status. The status holders are eligible for the following
special facilities:
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- 100% retention of foreign exchange in Exchange
Eamers' Foreign Currency (EEFC) account;

-Enhancement in normal repatriation period from 180
days to 360 days.

15.  All Star Export Houses (including Status Holders)
which have achieved a minimum export turnover in
free foreign exchange of Rs. 10 crore in the previous
licencing year are entitled for a duty credit based on
incremental exports substantially higher than the
general annual export target fixed.

16.  To encourage re-location of industries to india, plant
and machineries is permitted for import without a
licence provided the depreciated value of such
relocating plant exceeds Rs. 25 crore.

17. To induce more investment for Research and
Development activities, a weighted deduction of 125%
on the sums paid to any university, college or an
institution or a Scientific research association for the
purposes of scientific, social or statistical research is
available.

Link National Highway

3. SHRI KAILASH MEGHWAL : Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government of Rajasthan has sent
six proposals to declare ‘Link National Highway' vide its letter
No. F (DS)/NH/CMS/59/2003/D 3260 dated March 19, 2004;
and

(b) if so, the time by when these proposals are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) Yes, Sir.

(b) In February, 2004, the Ministry has declared
7457 kms of State Roads including 988 kms in Rajasthan as
National Highways. Due to paucity of funds, the Central
Government is now not in a position to declare more State
Roads as National Highways.

Pending Assurances

4, SHRI KAILASH BAITHA : Will the PRIME
MINISTER be pleased to refer to the assurances given to
USQ Nos. 1241, 237, 2926, 2140, 2447, 21, 1951, 475 and
3844 dated 29.7.2003, 20.11.2002, 11.03.2003, 5.8.2003,
4.12.2002, 20.11.2002, 21.7.2004, 7.7.2004 and 8.4.2003
respectively and state:
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(a) whether the information has since been
collected and if so, the details thereof and the action taken
thereon;

(b) whether the assurance given to USQ 3844 has
been pending since 8.4.2003 despite giving reply to USQ
No. 475 dated 7.7.2004 that the matter of selling of Gateway
brand typing and duplicating paper is under investigation by
the vigilance department of Kendriya Bhandar;

(c) if so, the reasons therefor;

(d) whether the department has completed
investigation and taken any action on the matter; and

(e) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI):
(a) to (e) The information will be laid on the Table of the
Sabha.

By Pass on N.H. No. 3

5. SHRI DUSHYANT SINGH : Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to refer to Unstarred Question No. 4124 dated 25th
August, 2004 and state:

(a) whether any target date has been given to the
consultant to submit the final detailed project report on the
construction of By-Pass on National Highway No. 3 at Dholpur
in Rajasthan;

(b) it so, the details thereof;

(c) whether any progress has been made on the
finalisation of the project report; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSORT AND HIGHWAYS (SHRI K.
H. MUNIYAPPA) : (a) to (d) Yes, Sir. There has been a
substantial progress in preparation of the Detailed Project
Report. The consultant has given the target to submit the
final Detailed Project Report by the February 2005.

Lowering Retirement Age

6. SHRI BALASAHEB VIKHE PATIL : Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is considering to
lower the retirement age of the Central Government
employees;
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(b) it so, the details thereof, and

(c) by when the proposal is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PEROSNNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) :
(a) No, Sir. No proposal to lower the retirement age of the
Central Government employees is under consideration of the
Government.

(b) and (c) Do not arise, in view of reply to (a) above.
Works on Pune - Shirwal Section

7. SHRI SHRINIWAS DADASAHEB PATIL : Will
the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government is aware that the
works on Pune-Shirwal section on National Highway No. 4
which is part of Prime Ministers Golden Quadriangle are
standstill for a very long time in Maharasthra;

(b) if s0, the details thereof;

(c) the steps taken by the Government to speed
up the works;

(d) whether the subways on Satana - Kolhapur
section on NH-4 are below the approach road levels thus
causing water logging in rainy season; and

(e) the levels of subways were deliberately sunken
to reduce the earth work of the proposed highways?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROADS TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) and (b) The work on Pune Shirwal
section is in progress. The present status of the work is as
follows:

(i) Waesterly Diversion (Bypass to Pune) - Already

completed.
(i) Katraj Ghat realignment - 64% work completed.
(iii) Katraj - Sarole section in which Shirwali falls-
54% work completed.
(c) NHALI is closely monitoring the progress of

on - going projects.
(d) and (e) No, Sir.

Equipments Lying unused Iin
Government Hospitals .

8. SHRI ABDUL RASHID SHAHEEN : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state:
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(a) whether many equipments/instruments are
lying unused in the Central Government Hospital in Delhi;

(b) it so, the details thereof, Hospital-wise for the
last three years; and

(c) the steps taken by the Government to make
these medical equipments functional and the action taken
against erring officers for such irregularities during the last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) This information is being collected and
will be laid on the Table of the House.

BSNL Facllity in West Bengal

09. SHRI RANEN BARMAN :
SHR! SUBRATA BOSE :
SHRI JOACHIM BAXLA :
Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the BSNL facility is available in all the
districts of Balurghat, Basarat and Jalpaiguri of West Bengal;

(b) if so, the details thereof;

(c) if no, the reasons therefor and the time by
which all the districts of these areas are likely to be covered
by BSNL facility;

(d) the total number of SIM cards provided in these
areas; '

(e) whether the Government is contemplating to
enhance WLL facility in urban areas of these districts; and

(f) if so, the time by which the said service is likely
to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir.

(b) All the districts of West Bengal including
Balurghat (in Dakshin Dinajpur District), Barasat (in North
24 Paragana District) and Jalpaiguri (in Jalpaiguri District)
have been covered by BSNL's cellular mobile service.

(c) Does not arise in view of (a and b) above.

(d) Total number of SIM cards provided in these
areas are as given below :-

December 01, 2004

To Questions 76

Balurghat 15934 Nos.

Jalpaiguri 17350 Nos.

Barasat forms part of Calcutta
Telecom District and totat
number of SIM cards provided
in Calcutta Telecom District
are 228264 Nos.

Barasat

(e) There are no immeidate plans to expand WLL
facility in the Urban areas of the above mentioned Districts.

(f) Does not arise in view of (e) above.
Setting up of Atomic Power Units

10. SHRI KULDEEP BISHNOI : Will the PRIME
MINISTER be pleased to state:

(a) whether Nuclear Power Corporation has
decided to set up new atomic power units in the country,

(b) if so, names of the places identified for this
purpose; and

(c) the time by which the work on these new
projects is likely to start?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a)
Nine new Atomic Power Units are presently at various stages
of construction in the country. Eight of these are being
constructed by the Nuclear Power Corporation of India Ltd.
(NPCIL) while the Prototype Fast Breeder Reactor is being
constructed by the Bharatiya Nabhikiya Vidyut Nigam Ltd.
(BHAVINI). Further unis have been planned but no decision
has been taken.

(b) The nine projects are at Tarapur (2x540 Mwe)
in Maharashtra, Kaiga (2x20 Mwe) in Karnataka, Rawatbhatta
(2x220 Mwe) in Rajasthan, Kudankulam 2x1000 Mwe) in
Tamil Nadu and Prototype Fast Breeder Reactor (1x500
Mwe) in Kalpakkam, Tamil Nadu.

(c) The work has commenced at all these projects.
. Jute Industry

11. SHRI HANNAN MOLLAH : Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government has received any
letter from West Bengal Chief Minister regarding Jute
Industry;

(b) if 80, the details thereof;
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(c) whether the Government proposed to take any
action for revival, development and diversification of Jute
Industry;

(d) if 50, the details in this regard;

(e) whether the Government is contemplating a
“National Jute Policy*;

(f) it so, the details thereof; and

(9) the time by when the said policy is likely to be
announced?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINSITER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) and (b) The Government has
received three letters from the Chief Minister of West Bengal,
the first dated 23.04.2004 addressed to the Prime Minister,
the second dated 22.06.2004 addressed to the Union Minister
of Textiles and the third dated 16.7.2004 addressed to the
Union Minister of Finance, on various issues relating to the
jute industry:

(i) It has been ordered to pack foodgrains and
sugar to the extent of 100% and 90%
respectively in jute bags during the jute year
2004-05, ending on 30th June, 2005, under
the Jute Packaging Materials (Compulsory Use
in Packing Commodities) Act, 1987.

(ii) There are several schemes to support and
revive the jute industry, such as Jute
Manufacturers Development Council (JMDC)
incentive scheme for modernization of
jute industry, External Market Assistance
(EMA) scheme, National Centre for Jute
Diversification (NCJD)'s schemes for Jute
Service Centre, Raw Jute Materials Bank
Scheme, Product Development and Market
Support Schemes, Jute Entrepreneurs
Assistance Scheme (JEAS), NGO Assistance
Scheme, etc. The Ministry of Textiles has its
flagship scheme of Technological Upgradation
Fund Scheme (TUFS), which includes the jute
industry.

(iii) The Ministry of Textiles encourages diver-
sification and modernization of the jute industry
through Research and Development (R & D)
support to the Indian Jute industries Research
Association (IJIRA) and for capacity building
and skill development through support to the
Institute of Jute Technology (IJT).

(c) to (g) The Government is in the process of formu-
lating a comprehensive jute policy. In order to solicit
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viewpoints from all concerned stakeholders and to have
detailed discussion on the subject, a National Conference
on jute was convened at Kolkata on 19th and 20th November,
2004. Recommendations on the matter have been received.
As policy formulation is a lengthy consultative process, it
may not be appropriate to assign a time frame for announcing
the jute policy at this stage.

Road Tax in Maharashtra

12. SHRIMAT!I KALPNA RAMESH NARHIRE : Will
the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether there is any proposal to implement
new road tax in Maharashtra;

(b) if so, the details thereof;

(c) the total amount of road tax deposited with the
Union Government by the State of Maharashtra during the
last three years; and

(d) the total amount of road-tax likely to be
received in year 2004-057

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) and (b) Levy and collection of road
tax falls under the purview of the State Government.

(c) The State Government does not deposit any
part of the road tax with Union Government and this Ministry
does not compile information on road tax collected by various
States.

(d) Does not arise.

Performance of Private Sector
In Postal Services

13, SHRIMAT!I KARUNA SHUKLA : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOQGY be pleased to state:

(a) whether the Government is aware of the arrival
of private sector in the field of courier, speed post and parcel
services;

(b) if so, the details thereof alongwith the quantum
of growth registered in the above services by the Department
of Posts during the last 3 years;

(c) whether the private sector is performing better
than the Government in the above services;

(d) if 80, the reaction of the Government thereto;
and



79 Written Answers

(e) the steps taken by the Government to get a
lead over private sector in this era of competition?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir.

(b) The quantum of growth registered in premium
products viz Speed Post, Express Parcel Post and Business
Post offered by Department of Posts for mail services during
the previous three years is given in the statement enclosed.

(c) No, Sir.
(d) Does not arise in view of (c) above.
(e) Number of value additions, like free pick up

facility, door to door delivery, internet based track and trace,
volume based discount and credit facility have been provided
for the premium mail products. Number of booking counters
and offices with late hours of booking has been increased.
Further, special attention is paid to the marketing and
promotion of premium products.

Statement

Quantum of Revenue Eamed during the last three
years from premium products of Mail Segments

(Rupees in crores)

December 01, 2004

Name of the product  2001-02 2002-03  2003-04
Speed Post 196.53  243.01 298.35
Business Post 170.29 276.86 365.11
Express Post 19.31 26.09 31.45

Short Ages/Excess of items in
Kendriya Bhandar

14, SHRI VIJOY KRISHNA : Will the PRIME
MINISTER be pleased to refer to the answer given to
Unstarred Question No. 3683 dated December 12, 2001
regarding shortage/excess of items in Kendriya Bhandar and
state:

(a) whether the system has been reviewed to
ascertain if any corrective action is required to be taken; and

(b) it 80, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENT AFFAIRS (SHRI SURESH PACHAURI): (a)
Yes, Sir.

To Questions 80

(b) Revised instructions have been issued for
maintenance of Stock Register and accounting of excess/
shortages.

Accidents on NH-2

15. SHR! SUNIL KHAN : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether accidents are taking place specially
at Bhiringee More, Gandhi More, DVC More and Munchipara
of Durgapur on NH-2;

(b) it so, whether the previous government gave
the commitment to construct four road over bridge at the
time of opening of NH-2 at Durgapur;

(c) if 80, the present status of the proposal; and

(d) the time by when the work is likely to be
completed and the repairing work on the roads are to be
carried out thereby making proper utilisation of the funds?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) Yes, Sir. There have been reports
of accidents at Bhiringee More, Gandhi More, DVC More
and Munchipara of Durgapur on NH-2.

(b) to (d) No, Sir. Government has not given any
commitment to construct four road over bridges.
However, the highway is being maintained in traffic worthy
condition.

Reservation Policy

16. SHRI LALMANI PRASAD :
SHRI MOHAN JENA :
Wili the PRIME MINISTER be pleased to state:

(a) the details of representations/requests
received from 1.7.2003 to date from "All India Association
for SC/ST and Physically Handicapped Peoples Upliftment”
on reservation and to include reservation issue in Common
Minimum Programme of Government;

(b) whether any action has been taken on (a)
above;
(c) if s0, the details of action taken and the reply

given to Association;

(d) if not, the reasons thereof; and
(e) by when the action will be taken to sort out
the issues?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) :
(a) Representation have been received from the ‘Afl India
Association for SC/ST and Physically Handicapped Peoples
Upliftment' regarding implementation of reservation policy,
filling up of vacancies reserved for the Scheduled Castes
and Scheduled Tribes, enactment of law on reservation as
stipulated in the National Common Minimum Programme.

(b) and (c) Special Recruitment Drive has been
launched to fill up vacancies reserved for the Scheduled
Castes and the Scheduled Tribes in direct Recruitment quota
as well as promotion quota. A Bill on Reservation in services
is also under preparation.

(d) Does not arise.

(e) Action as at (b) and (c) shall be completed
soon.

Reduction in Tariff of BSNL

17. SHRI PARSURAM MAJHI : Will the Minister
of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited
(BSNL) has reduced its tariffs from fixed line subscribers;

Agrahayana 10, 1926 (Saka)

To Questions 82

(b) if so, the number of phases in which the tariffs
have been reduced this year;

(c) the reasons for reducing the tariff in phases;
(d) the total tariff reduced in each phase; and
(e) the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AMHAD) : (a) Yes, Sir.

(b) The main tariff reduction has been effected in
three phases.

(c) Phase - |

Reduction has been made mainly on account
of competition and new IUC. The reduction is
ISD rate is mainly on account of termination
charges effected by foreign carriers.

Phase - lI

Based on competition in the market
Phase - lli

Reduction in termination charges.

(d) and (e) Details are given in the Statement enclosed.

Statement

Reduction of Tariff of Fixed Line during year 2004

(Amount in Rupees/Minute)

ltem Old Rate Revised Rate 0% of reduction
Peak O/Peak Peak O/Peak Peak O/Peak

1 2 3 4 5 6 7 )

Phase | (Effective from 10-04-2004)

ISD Tariff

USA 24.00 21.18 7.20 7.20 70% 66%

Canada 24.00 21.18 7.20 7.20 70% 66%

UK 24.00 21.18 7.20 7.20 70% 66%

Europe (other than UK) 24.00 21.18 9.60 9.60 60% 54.67%

Singapore, Thailand, Malaysia, 21.18 18.00 9.60 9.60 54.67%  46.66%

Indonesia and Hong Kong

SSRC & other neighbouring 21.18 18.00 18.00 18.00 15% NIL

Rest of the World 24.00 21.18 18.00 18.00 25% 15%




83 Written Answers December 01, 2004 To Questions 84
1 2 3 4 5 6 7

STD Tariff

Inter Circle

>200-500 Kms 4.80 2.40 3.60 2.40 25% Nil

>500 Kms 4.80 4.80 3.60 3.60 25% 25%

Phase Il (Effective from 10-09-2004)

Intra Circle

>100 1.80 1.80 1.20 1.20 33.33% 33.33%

Inter Circle

>200-500 Kms 3.60 240 2.40 240 33.33% Nil

>500 Kms 3.60 3.60 2.40 2.40 33.33%  33.33%

Phase Il (Effective from 21-10-2004)

ISD Taritf

Sri Lanka 18.00 18.00 12.00 12.00 33.33% 33.33%

* Per minute rates are based on Rs. 1.20 per pulse.

* Above tariff is applicable for Basic to Basic.

Infertllity Clinics

18. SHRI AVINASH RAI KHANNA : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether “infertility clinics" are working in India;

(b) if so, whether some guidelines have been laid
down to run such clinics by the Centre;

(c) it so, lhé details thereof;

(d) whether any case has been reported for

violation of the guidelines;

(e) if so, the details thereof and the action taken/
proposed to be taken in this regard;

(f) whether the Government is planning to enact
any law in this regard; and

(9) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) Yes, Sir.

(b) and (c) The Indian Council of Medical Research in
collaboration with National Academy of Medical Sciences,
has drafted "National Guidelines for Accreditation,
Supervision and Regulation of ART clinics in India* which
are presently under examination in the Ministry of Health
and Family Weltare.

(d) and (e) Do not arise.
(f) No, Sir.
(9) Does not arise.
Functioning of Rural Telephone

19. SHRI ANANTA NAYAK : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether most of the rural telephones in
Keonjhar district in Orissa are frequently remaining out of
order;

(b) if so, the reasons for the same; and

(c) the steps proposed to be taken for the smooth
functioning of these rural telephones?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) and (b) No, Sir. Rural tele-
phones in Keonjhar District in Orissa are mostly working
satisfactorily. However, sometimes WLL (Wireless in Local
Loop) telephones are affected due to a poor electric supply
conditions in villages.

(c) Following steps are being taken for further
improvement of functioning of rural telephones :-
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(i) Conversion of SBM (Single Base Module)
exchanges into RSUs (Remote Switching
Units).

(i) Conversion of C-DOT 256 Port exchanges in
to AN-RAXs (Access Network-Rural Automatic
Exchanges).

(iii) Centralized fault booking at SDCC (Short
Distance Charging Centre), through IVRS
(Interactive Voice Response System).

(iv) Provision of maintenance free battery sets.

(v) All exchanges having digital reliable media.
(vi) Provision of Engine Alternators in the
exchanges.

Stop Supplying of Injection Insulin

20. SHRI BALESHWAR YADAY : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has taken a decision
to stop supplying injections Insulin available in “penfifl* to
CGHS bensficiaries;

(b) if so, the reasons thereof;

(c) whether the above supply has been restored
to the existing Members of Parliament through Medical
Centre, Parliament House Annexe;

(d) if so, the reasons thereof;

(e) whether the Government has received
representations from ex-MPs and Juvinile diabetic patients
to exempt them from the purview of its decision;

(f) if so, whether the government has considered
their request;

(9) if so, the details thereof; and

(h) it not, by when the government would take
decision in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) and (b) Yes, Sir, this decision was taken
because of high cost involved in purchase of Injection Penfill
insulin in comparison to conventional Human Insulin Vials.

(c) Yes, Sir.
(d) It is an interim measure till a final decision is
arrived at.

(e) Yes, Sir.
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(f) to (h) An Experts Committee had deliberated on this
issue and the recommendations of the Experts are being
examined.

Progress of NHAI in West Bengal

21. SHRI HITEN BARMAN : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the progress made so far in the work of NHAI
in North Bengal of West Bengal,

(b) whether the Government is facing any difficuity
on the NHAI project in North Bengal;

(c) if 80, the details thereof;

(d) whether the Government has got clearance
from the Ministry of Environment and Forests for NHAI in
North Bengalt;

(e) if not, the reasons therefor; and
(f) the action plan of the government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) The status of NHAI projects in North
Bengal of West Bengal is as under :°

(i) Total length 330.85 km
(i) Four laned - 23 km
(iii) Four laning under progress - 23.85 km

(iv) Balance to be undertaken - 284 km of which
Detailed Project for 83 km has been
completed.

(b) to (f) The Detailed Project Report for the balance
sactions of NH 31 (km 551 to km 634) and NH 31C (km 105
to km 223) of the finalized alignment of the East-West corridor
within North Bengal was taken up by NHAI but could not be
completed due to lack of clearance from the Ministry of
Environment and Forest (MoEF). Proposal for carrying out
survey and investigation for the existing alignment of NH-31
and NH-31C has been submitted to MoEF for clearance,
which is still awaited.

Telephone Exchanges in .
Andhra Pradesh

22. SHRI! B. VINOD KUMAR : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) the number of telephone exchanges alongwith
their respective capacity functioning at present in Andhra
Pradesh, district-wise;

(b) whether the Government proposes to set up
new telephone exchanges and expand the capacity of
existing exchanges during 2004-2005;

(c) if so, the details thereof, location-wise;

(d) the expenditure likely to be involved therein;
and

(e) the places where telephone exchange
buildings have been constructed and are being used at
present in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) The number of telephone
exchanges along with their capacity functioning at present
in Andhra Pradesh is 3325. District-wise breakup of capacity
and numbers is given in the enclosed statement-|.

(b) Yes, Sir.

(c) The Iodation wise details of the new exchanges
and the challenges where the capacity to be expanded is
given in the enclosed statement - Il.

(d) The expenditure likely to be involved therein
is Rs. 125.09 Crores approx. during the financial year 2004-
05.

(e)"  The places where the telephone exchange
buildings have been constructed and are being used at
present is given in the enclosed statement - llI.

Statement-|

Districtwise Number of Exchanges and Equipped
Capacity as on 31.10.2004 of A.P. Circle

S.No. Name of the No. of Equipped
District Exchanges Capacity
1 2 3 4
1. Adilabad 109 98399
2. Ananthapur 160 139003
3. Chittoor 190 203783
4, Cuddapah 118 114855
5. East Godavari 155. 253486
6. Guntur 190 256414

'
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1 2 3 4
7. Hyderabad 76 653116
7a. Rangareddy 129 321070
8. Karimnagar 156 183428
9. Khammam 152 121438
10. Krishna 180 282194
11, Kurnool 188 127006
12. Mahabubnagar 179 113123
13. Medak 127 109802
14, Nalgonda 176 135828
15. Nellore 159 149740
16. Nizamabad 130 112796
17. Prakasham 160 129980
18. Srikakulam 94 67256
19. Visakhapatnam 98 217148
20.  Vizianagaram 95 77494
21. Warangal 131 146886
22. West Godavarl 173 227982

Total 3325 4242227
Statement-ll
New Rural Exchanges

S.No. Name of District Name of Location

of Exchange

2 3

1. Anantapur Marutla - Il
2. Chittoor Mahal
3. East Godavari Y, Ramavaram
4. Mahabubnagar Madugula
5. Visakhapatnam G K Veedhi
6. Khammam Gundala
7. Medak Veeraraddypally
8. Nalgonda Jalalpur
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Life expired E108B is planned for replacing with 1 2 3 4
ESWSD/OCB Technologies at the foliowing places
21. Warangal 9 72
S.No. Station Capacity addition T
apacly ype 22. Waest Godavari 18 85
1. Hyderabad 5000 EWSD
23. Hyderabad 00 00
2 Vijayawada 9000 EWSD
Total 305 2304
3. Visakhapatnam 5000 EWSD
Statement-lll
4. Visakhapatnam 4000 ocsB
Status of Departmental T.E. Buildings in
Total 23000 AP Telacom as on 31.03.04
Expansions of exchanges SBM-RSU, C256-AN RAX S.No. SSA Departmental TE Buildings
in use as on 31.03.2004
S.  Name of No. of SBMs No. of C256
No. the SSA planned for  boards planned 1. Adilabad 19
Conversion into for AN RAX
RSUs Conversions 2 Ananthapur 28
1 5 3 . 3 Chittoor 44
. 26
1. Adilabad 4 83 4 Cuddapah
5 East Godavari 44
2. Ananthapur 5 91
6 Guntur 28
3. Chittoor 24 143
7 Hyderabad 41
4, Cuddapah 19 72
7a. Ranga Reddy 44
5. East Godavari 30 59
8. Karimnagar 23
6. Guntur 33 175
9. Khammam 21
7. Karimnagar 36 82 10. Krishna 44
8. Khammam 1 85 1", Kurnool p 28
8.  Krishna 7 149 12. Mahabubnagar 20
11.  Mahabubnagar 13 170 14. Nalgonda 23
12. Medak 6 103 15. Nellore 41
13. Nalgonda 15 162 16. Nizamabad 28
14. Nellore 16 129 17. Prakasham 15
15. Nizamabad 9 115 18. Srikakulam 1
16. Prakasham 17 109 19. Visakhapatnam 17
17. Rangareddy 8 62 20. Vizianagaram 13
18. Srikakulam 10 69 21, Warangal 26
19. Visakhapatnam 9 61 22. West Godavari 40

20. Vizianagaram 3 52 Total 656

o
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Human Cloning

23. SHRI DALPAT SINGH PARSTE : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the country has morally rejected the
concept of Human Cloning in the United Nations Legislative
Committee and at the same supported the alternative of stem
cells;

(b) if so, the details thereof; and

(c) the details of the arguments put forth in favour
and against this proposal, country-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI
KAPIL SIBAL) : (a) Yes, Sir. The country has not approved
reproductive cloning. However, stem cell research has been
‘permitted for therapeutic purpose as per the policy/guidelines
laid down by Government of India.

(b) As per the policy, stem cell research should
be promoted in the country in view of its clinical use. There
are no special legal or ethical problems in respect to stem
cells derived from adults, bone marrows or foetal cord blood.
However, in respect to embryonic stem cells, embryos should
not be generated for the sole purpose of obtaining stem cells.
Only surplus or spare or supernumerary embryos can be
used with the permission of couples from registered Assisted
Reproductive Technique (ART), clinics.

(c) The views of the countries can be placed in
two categories. One group recommended a ban on both
reproductive and therapeutic cloning. The other group while
endorsing a ban on reproductive cloning supported research
on therapeutic cloning. Further, consultation to achieve a
consensus is scheduled for February 2005.

Assistance to Residents Welfare Association

24, SHRI CHANDRA SEKHAR SAHU : Will the
PRIME MINISTER be pleased to state :

(a) whether all the registered Residents Welfare
Associations in the NCT of Delhi are being provided with
financial assistance from the Union Government to run their
welfare activities in their respective colonies;

(b) if so, the reasons alongwith norms/guidelines
laid down by the Government to provide the financial
assistance to all the registered Residents Welfare
Associatons; :

(c) whether the Area Waelfare Officers appointed
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by the Government are authorized to interfere/circulate a
circular to the residents on their own without informing/prior
approval from the Ministry in the election process of such
RWAs particularly in Vasant Vihar,

(d) if so, the reasons for interference in the
autonomous RWAs; and

(e) if not, the action the Government proposes to
take against the Area Welfare Officers for interfering in the
functioning of such Associations?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI):
(a) No, Sir.

(b) Only such Residents' Welfare Associations
(RWA) of Central Government employees as are registered
under the Societies' Registration Act, 1860 and fulfill
conditions like adopting the model constitution prescribed
by DoPT etc. are recognized by DoPT and considered eligible
for financial assistance.

(c) The Area Welfare Officer acts as Liaison
Officer between residents/recognized RWAs and various
agencies like CGHS, CPWD, MCD, NDMC etc. The AWO is
generally authorized to correspond with recognized RWAs
on matters relating to residents' welfare. The AWO aiso plays
a role in the election of Managing Committees of the
Associations. He approves the appointment of Returning
Officer Suggested by the Managing Committee or refers the
same to the Chief Welfare Officer (CWO) for decision. He
also acts as an Observer for elections and submits his report
to CWO. The Vasant Vihar RWA is not recognized.

(d) The performance by the AWOs of their normal
duties is not generally regarded as interference.

(e) Does not arise.

Revamping Reproductive and
Child Health Programmes

25. SHRI SURESH KALMADI : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is going to revamp
the existing reproductive and child heaith programmes;

(b) if so, the details thereof;

(c) whether private sector will be involved to
provide child health care programme in rural areas; and

(d) if 80, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI) : (a) Yes, Sir.

(b) The key principles of the revamped Repro-
ductive and Child Health (RCH) programme will include:

* Adoption of Sector-Wide Approach;

* Building State ownership by involving
States and UTs from the outset in
development of the programme;

* Decentralisation through development of
need based State plans;

* Flexible programming;

¢ Capacity building at the District, State
and the Central level to ensure improved
programme implementation; and

¢ Convergence, both inter-sectoral as well as
intrasectoral to optimise utilization of
resources as well as Infrastructural facilities.

(c) and (d) Based upon a public private partnership
framework, States and UTs will be encouraged to seek
enhanced participation of the private sector in both urban as
well as rural areas through social marketing and social
" franchising of RCH services.

Setting up of New Medical Colleges

26. SHRI TUKARAM GANGADHAR GADAKH :
Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) * whether the Government is considering setting
up new Medical Colleges in every district of country and
review the guidelines for this purpose;

(b) if so, whether some concessions, relaxations
would be given for establishing medical colleges in rural
areas, backward areas by private, corporate participation;

(c) it so, the details thereof; and
(d) the action plan of the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (d) There is no proposal with the
Government to set up new medical colleges in every district
of the country. However, the Medical Council of India has
proposed a review of the existing Regulations for establishing
new medical colleges, the details of which are being worked
out. Therefore, the Government is yet to accord its approval
to it.
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Kolachel Harbour as Mother Port

27. SHRI A.V. BELLARMIN : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government is aware that
Kolachel harbour in Kanyakumari district is a natural one
having a depth of 55 feet and has international importance;

(b) if s0, the details thereof; and

(c) the steps taken to improve this historic and
natural port as a mother container port of international
standard?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) to (c) The
responsibility for development of ports other than major ports
lies with the State Government concermed which also have
administrative control over such ports under the provisions
of Indian Ports Act, 1908. The responsibility for the
development of Colachel Port, which is a minor port in Tamil
Nadu, lies with the State Government of Tamil Nadu.

[Translation]

Agro and Rural Industries in Uttaranchal

28. SHRI RAJENDER KUMAR : Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the number of Agro and Rural Industries
operating in Uttaranchal;

(b) whether the Central Government proposes to
have any scheme regarding establishment of more Agro and
Rural Industries in the State especially in Haridwar during
the current financial year;

(c) if so, the details thereof and if not, the reasons
therefore; and

(d) the amount allotted to such industries during
the year 2003-04 and 2004-057

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) 1794 agro and rural industries have
been set up in the State of Uttaranchal under the Rural
Employment Generation Programme (REGP), implemented
through the Khadi and Village Industries Commission (KVIC).

(b) and (c) To promote agro and rural industries in the
country including Haridwar, the Government has been
implementing the REGP through the KVIC. Under this
programme, an entrepreneur can establish a village industry*
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by availing of margin money assistance from the KVIC and
loans from any public sector scheduled commercial bank,
for projects with a maximum cost of Rs. 25 lakh. Projects
costing upto Rs. 10 lakh are entitied to margin money support
of up to 25 per cent of the project cost. For projects costing
above Rs. 10 lakh and upto Rs. 25 lakh, the rate of margin
money support is 25 per cent of Rs. 10 lakh plus 10 per cent
of the balance cost of the project for the general category of
entrepreneurs. In the case of entrepreneurs from the
categories like the weaker sections viz. the Scheduled Caste,
Scheduled Tribes, Other Bacward Classes and Women,
Physically Handicapped, Ex-servicemen, Minority
Community, etc., the margin money given is at the rate of 30
per cent of the project cost up to Rs. 10 lakh while for projects
costing above Rs. 10 lakh and upto Rs. 25 lakh, the rate of
margin money assistance is 30 per cent of Rs. 10 lakh plus
10 per cent of the balance cost of the project.

(d) The details of the amounts released for
implementing the REGP during 2003-04 and the amount
allocated for the year 2004-05 in the State of Uttaranchal
are as under.

Year Amount allotted (Rs. in lakh)
2003-04 979-70*
- 2004-05 570.00

*Higher allotment was towards the settlement of pending claims of
previous year.

Extradition Treaty with
South Korea

29. SHRI NARENDRA KUMAR KUSHAWAHA
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has recently signed
an extradition treaty with South Korea;

(b) if so, the details thereof;

(c) whether any agreement has also been made
in the defence sector; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes.

(b) The two countries signed an extradition treaty
on October 5, 2004 at New Dethi during the visit of india of
President of the Republic of Korea. The treaty will provide a
legal framework for seeking extradition of fugitive offenders.

(c) and (d) No agreement has been made in the defence
sector.
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Ayurvedic/indian Medicinal System

30. DR. RAMKRISHNA KUSMARIA : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government proposes to promote
Ayurvedic/Indian Medicinal System in the country;

(b) if so, the funds allocated for this purpose during
the years 2002-2003 and 2004, year-wise,;

(c) whether any separate authority has been
created/is being created for promoting manufacture of
Ayurvedic medicines;

(d) if so, the details thereof; and

(o) the break-up of schemes launched and the
ongoing ones for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) The very mandate of the Department
of Ayurveda, Yoga & Naturopathy, Unani, Siddha and
Homoeopathy (AYUSH) is to promote and propagate the
development of Indian Systems of Medicine which includes
Ayurveda. The funds that were allocated originally for the
Deptt. of AYUSH during the years 2002, 2003 & 2004 are as
follows :-

(Rs. in Crore)

Plan Non-Plan
2002 150.00 50.86
2003 150.00 51.47
2004 181.00 52.76

(c) to (e) No separate authority is being created for
promoting manufacture of Ayurvedic medicines. However, a
public sector manufacturing unit i.e. Indian Medicine
Pharmaceuticals Corporation Ltd., (IMPCL) under the
Department of AYUSH has been engaged in commercial
production of Ayurvedic and Unani drugs since June, 1983.
The Central Government holds 51% share in the IMPCL with
the remaining 49% belonging to the Government of
Uttaranchal. This joint holding company produces a number
of medicines which are mainly being supplied to Government
hospitals and dispensaries including the CGHS.

The Central Government is also implementing a
Scheme to provide incentives for creation of in-house quality
control laboratories and infrastructure to comply with the GMP
provisions. Manufacturers of ayurvedic drugs are given
subsidy to the extent of 10% of their investment subject to
the maximum of Rs. 3 lakhs under this Scheme.
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Economic Package for Bihar

31. SHRI SUSHIL KUMAR MODI : Will the PRIME
MINISTER be pleased to state:

(a) whether the Government of Bihar has
demanded an economic package of Rs. 40,000 crores from
the Union Government after the creation of Jharkhand;

(b) it so, the value of the economic package
sanctioned by the Union Government so far alongwith the
details thereof; and

(c) the details of the amount provided to Bihar so
far under this package?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) After
bifurcation of the State, the Government of Bihar had
submitted from time to time 116 projects worth Rs. 40,143
crore to the Union Govemment for approval.

(b) After holding wide-ranging consultations with
the representatives of the State Government and the people's
representatives of the State of Bihar, seven projects worth
Rs. 2531.35 crore have been identified for implementation
under the Special Bihar Plan component of Rashtriya Sam
Vikas Yojana with 100% grant assistance. The details are
enclosed in the statement.

(c) Based on the progress of implementation of
these projects, Rs. 621.1219 crore has been released so
far.

Statement

List of Projects identified for implementation
under the Special Bihar Plan component of
Rashtriya Sam Vikas Yojana

Agrahayana 10, 1826 (Saka)

Name of the scheme Estimated cost
(Rs. in Crore)

1. Million Shallow Tubewell §78.28
Programme (Subsidy Component)

2. Strengthening of sub-transmission 365.00
system

3. Restoration of Eastern Gandak Canal 294.00
Development of State Highways 846.29
Development of Horticulture 36.78
(Subsidy Component)

6. Integrated Watershed Development 60.00
Programme

7. Integrated commuinty-based 351.00
Forest Management
Total 2531.38

[English]

Exporting indian Farmers to
African Countries

32. SHRIMATI D. PURANDESWARI : Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether some of the African Countries have
sent proposais to take indian farmers to their country to give
a push to their ailing farm economy; .

(b) if 80, the details thereof; and

(c) the decision proposed to be taken by the
Government in the wake of the spate of suicides by farmers
in AP due to the recurring drought condition there?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) No African
country has approached the Government of india so far.
However, newspaper have published reports to this effect,
which are being investigated.

(b) Question does not arise.

(c) Appropriate decision would be taken, if any
country appraoches the Government on this subject.

Spurious Drugs

33. SHRI MAHBOOB ZAHEDI :Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether drugs valued at Rs. 20, 0000 crores
are manufactured in India against import of drugs valued at
Rs. 4000 crores;

(b) if 8o, whether big companies like Sun Pharma-
ceuticals Industries and Glaxo are reported to have
undertaken corrupt practices even in the sale of life saving
drugs after expiry date by relabelling and mixing vitamins;

(c) if so, whether the Government seized a lot of
such spurious drugs in Delhi, Gujarat, Bombay and
Maharashtra;

(d) whether Letroval/Letrozol, a Sun Pharma drug
which is widely used in breast cancer and infertility beyond
the norms of UFSD; and

(e) if so, the steps taken by the government
against such corrupt practices?

THE MINISTER OF STATE IN THE MINISTRY GF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) As per the feedback available from
Department of Chemicals and Petrochemicals, Ministry of
Chemicals and Fertilizers, the indian Pharmaceutical Industry

To Questions 98
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is now US §$ 4 billion industry in addition to over US $ 3.1
billion in exports. So far as import of medicinal and
pharmaceuticals products are concemed, Rs. 1701.46
crores, Rs. 2026.58 crores, Rs. 2865.20 crores and
Rs. 2955.63 crores (Prov.) worth of medicinal and pharma-
ceutical products have been imported in the country

during the period 2000-01, 2001-02, 2002-03 & 2003-04
respectively.

(b) and (c) Under the provisions of Drugs and Cosmetics
Act, 1940, and Rules thereunder, the State Governments
are empowered to regulate and monitor the quality of drugs
moving in the market. Action against any complaints for
possible manufacture or sale of spurious drugs including sale
of life saving drugs after expiry dates is taken by State Govts.
through their respective drugs control organisations. Details
of the complaints with the drug control authorities of States/
UTs are not maintained centrally. However Gowvt. of India
has been taking various initiatives to ensure uniform and
strict action to tackle the problem of spurious drugs. Some
of such specific initiatives are as follows :

(i) The issues conceming alleged sale of spurious
drugs was taken up by Union Health Minister
with State Health Ministers in the conference
of Central Council of Health and Family
Wellare.

{1)] Meeting of State Drug Controllers together with
representatives of Pharma industry and trade
organisations was arranged.

(i) Financial assistance is being provided to
States for augmentation of drug testing
facilities.

(iv) Matter concerning sale of spurious drugs
and initiatives to be taken up by State
Governments were taken up by Union Health
Minister with all Chief Minister in October,
2002.

(v) A World Bank assisted Capacity Building
Project on Food Safety and Quality Control of
Drugs has been launched with effect from
October, 2003. This project aims at
strengthening, inter-alia, the drug regulatory
infrastrucrure in the country by augmenting the
drug testing facilities by providing for
equipmants, civil works, staff and consumables
and extensive training of drug regulatory/
quality control officials and industry personnel.
Annual drug testing capacity to be raised to
1,00,000 samples as against 36,000 to 38,000
samples.
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(vi) Special training programme for improving
investigations and legal skills are organised
for state officials.

(d) and (e) Letrozole had been approved for M/s. Sun
Pharmecuticals as second line treatment of advanced breast
cancer in women. Since, no formal approval was issued for
its use as a fertility drug, the firm was issued a notice to
explain their alleged promotion of Letrozole as a fertility drug.
The firm was warned not to engage in any promotional
activity, which leads to off-lable use of anti-cancer drug for
fertility enhancement. An advisory communication that
Letrozole has not been approved as treatment for infertility
has also been issued to all the Drug Controliers of States/
UTs.

[Translation]

Scheme for Making the Coal
Companies Profitable

34. SHRI SURAJ SINGH : Will the Minister of
COAL be pleased to state:

(a) whether the Government have formulated any
scheme to make public sector undertakings under the Ministry
of Coal, profitable;

(b) if 50, the details thereof;

(c) the names of loss making PSUs, the amount
of loss involved therein and reasons therefor;

(d) whether any action has been taken to shut
down these loss making PSUs;

(e) if 80, the details thereof;

(f) whether there is any scheme to merge or
disinvest these loss making units; and

(9 if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. DASAR!I NARAYAN RAO) : (a) to (c) All
subsidiaries of Coal India Limited (CIL) except Eastern
Coalfields Limited (ECL) and Bharat Coking Coal Limited
(BCCL) are eaming profit. The loss suffered by ECL and
BCCL during the year 2003-04 is as under :

Name of the company Profit (+)/Loss(-) (before

tax and dividend)
Rs. in crore
ECL (-) 326.38
BCCL (-) 569.85
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The reasons for the losses of ECL and BCCL ars given
below :

(i) Extensive mining in the past as shaliow depth
by private sector resulting in unscientitic
development of mines;

(i) Small size of mines;

(iii) Coal seams of Raniganj are susceptible to
spontaneous heating’;

(iv) Coal seams presently available are highly
gassy and deep seated,;

(v) Multiple seam situations;

(vi) Socio-politically sensitive area
(vii) High rate of cess in West Bengal
(vii)  Coal in BCCL is prone to spontaneous heating
resulting in 70 uncontrollable fires;

(ix) Difficult geo-mining conditions & presence of
surface features;

(x) Difficulty involved in opencast mining
operations due to presence of habitation in the
vicinity;

(xi) Existence of old caved water logged in ovarian
seam;

(xii) Upward revision of salary of employees
beyond the paying capacity of the company.

ECL falling sick, the company had to be referred to the
Board for Industrial & Financial Reconstruction (BIFR). After
several rounds of hearing BIFR vide its order dated 2nd
November 2004 has sanctioned a Draft Rehabilitation
Scheme (DRS) of ECL under Sick Industrial Companies
(Special Provision) Act (SICA) for reviving and revamping
the compnay. BCCL being sick, its management has
prepared a Draft Revival plan for revival of BCCL. The revival
packages involve restructuring the equity of the companies
and other things on which the views of Ministry of Finance
have been sought before the Central Government decides
on the measures proposed in the DRS.

(d) to (g) No, Sir. Do not arise.
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Telecommunication System in Rural Areas
35. DR. CHINTA MOHAN :
SHRIMATI JAYAPRADA :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government at the time of giving
licences to the telecom companies entrusted them with the
task of establishing telecommunication system in rural areas;

(b) if so, the number of such villages and the time
limit to complete the task along with the names of these
companies;

(c) the target achieved by these companies upto
September, 2004; and

(d) the time limit prescribed to complete the
remaining target?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) to (d) The six private basic
telephone service Licensee, who were granted licences in
1997-98, were to provide a fix number of Village Public
Telephones (VPTs) in their respective service area. The
details of number of villages to be provided with VPTs by
these six private operators along with time limit and their
achievement upto 31st October 2003 are enclosed as
statement. The Government has recovered liquidated
damages to the tune of Rs. 53.75 crores from these six private
basic telephone service operators for non-fulfiliment of roll
out obligations in terms of commencement of service as well
as in provisioning of Direct Exchange Lines (DELs) and VPTs
Consequent to announcement of Unlfied Access Service
Licence regime, these six private basic telephone service
Licensee have migrated to Unified Access Service Licence
regime in November 2003 and thereby the roll out obligations
have changed to coverage of District Headquarters instead
of provisioning of fixed number of DELs and VPTs.

Statement

VPT Status of Private Basic Service Operators

VPTs Bharati Telenet Ltd. Tata Tata Reliance Telecom  Shyam Telelink HFCL Total
Madhya Pradesh Teleservices Teleservices Gujarat Rajasthan Infotel.
Andhra Pradesh (Maharashtra) Punjab
Lid.
1 2 3 4 5 6 7 8
Month of June March October May June Sept
commencement 1998 1999 1998 2000 2000 2000

of service
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1 2 3 4

5 6 7 8

No. of VPTs 16500 9635
Committed in

first 3 years from

effective date*

Cumulative No. 611 1408 2643

of VPTs provided
by 31.10.2003

25760

8635 31834 5442*** 97806

4114 3010 879 12665

* These commitments were to be met by 30-9-1998 in case of AP, Gujarat, Punjab and by 30-9-99 in case of Maharasthra. For MP and Rajasthan the

same were to be completed by 30-9-2000 and 4.3.2001 respectively.

“* Figures are as reported by the licensees.

*** As all villages have been covered in Punjab by BSNL, the taulty MARRs are replaced by the private licensees.

[English]
international Convention Centre

36. SHRI P. C. THOMAS : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether a proposal for International
Convention Centre at Akkulam near Thiruvananthapuram is
pending with the Government; and

(b) if so, the details of the proposal and the
response of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) and {b) Government of Kerala will
have to form a Special Purpose Vehicle and identify a Private
partner for execution of the project relating to international
Convention Centre at Akkulam near Thiruvananthapuram.

Subject to these conditions being met the project would
be considered for assistance under Ministry of Tourism's
scheme for Assistance to Large Revenue Generating
Projects.

[Translation]
Streamliining Passport Issuance Procedure
37. SHRI RAMDAS ATHAWALE :
SHRI BIR SINGH MAHATO
SHRI SUNIL KUMAR MAHATO :
SHRI AJOY CHAKRABORTY :

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of Passport offices in the country
at present, state-wise; '

(b) the average number of applications scrutinized
in these offices per month;

(c) whether there is any delay in the issuing of
passports;

{d) if so, steps proposed to ease the passport
issuance procedure;

(e) whether there is a constant increase in the cost
of passport; and

® if 80, the details thereof and the steps proposed
to be taken to check the increase in cost?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) There are
30 passport offices in the country. A list showing their state-
wise location is enclosed as satement.

(b) These passport offices scrutinize an average
of approximately 2,86,000 applications per month.

(c) It has always been the endeavour of
government to render efficient and timely service to the
passport seeking public. However, delays take place in
issuance of passports, largely due to an increase in demand
for passports, delays in receipt of police verification reports
and submission of incomplete information and documentation
by the appiicants.

(d) Several steps have been taken by government
to streamline the passport issuance procedure. These include
deploying additional staff from other passport offices,
computerisation, decentralisation of submission of passport
applications to district level, machine writing of passports
and expediting police verification.

(e) and (f) The passport fee was last revised in April
2002. There is no proposal at present for increasing the
passport fee.

Statement
State-wise Passport Offices in India

S.No. State Passport Office
2 K]
1. Gujarat Ahmedabad
Surat
2. Karnataka Bangalore
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1 2 3

3. Uttar Pradesh Bareilly
Lucknow
Ghaziabad

4. Madhya Pradesh Bhopal

5. Orissa Bhubaneshwar

6. West Bengal Kolkata

7. UT of Chandigarh Chandigarh

8. Tamil Nadu Chennal
Tiruchirappalli

9. Kerala Cochin
Kozhikode
Trivandrum

10. Delhi Delhi

11. Assam Guwabhati

12. Andhra Pradesh Hyderabad
Visakhapatnam

13. Rajasthan Jaipur

14, Punjab Jalandhar

15. Jammu and Kashmir  Jammu
Srinagar

16. Maharashtra Mumbai
Nagpur
Pune
Thane

17. Goa Panaji

18. Bihar Patna

19. Jharkhand Ranchi

[English]

38.

Violation of Interconnect Agreement

by Reliance Infocom

SHRI SHAILENDRA KUMAR :
SHR!I AJOY CHAKRABORTY :

Will the Minister of COMMUNICATIONS AND

INFORMATION TECHNOLOGY be pleased to state:

(a)

whether the BSNL has incurred a huge loss

following violation of NLD service Interconnect Agreement
by unauthorized routing on the part of Reliance Infocom Ltd;

(b) if s0, the details thereof;

(c) whether any responsibility has been fixed by
the Government for oversighting the violation of aforesaid
agreement by the BSNL authorities; and
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(d) if so, the details thereof and the action taken
by the Government against the erring authorities?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) and (b) it was detected by
BSNL that international telecommunication traffic was handed
over at locations meant for traffic within the country by M/s.
Reliance Infocom Ltd. (RIL). As per available information,
BSNL has issued 512 notices to M/s RIL for making payment
of Rs. 257 Crores as per provisions of the Interconnect
agreement with M/s. RIL. M/s. RIL filed an appeal in Delhi
High Court, which has issued an interim order for maintaining
status quo for disconnection of Paint of Interconnection (POl)
and making a further payment of Rs. 40 crores to BSNL.
M/s. RIL has made this payment of Rs. 40 crores making a
total of approximately Rs. 100 Crores. BSNL has filed a
Special Leave Petition in the Supreme Court against the
interim order of Delhi High Court for maintaining status quo
for disconnection of POls. Matter is sub-judice.

(c) No, Sir.
(d) Does not arise in view of (c) above.
[Translation)

Charges of Cellular Telephone Operators

39. SHRI BIR SINGH MAHATO :
SHRI KASHIRAM RANA :

Wiil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the amount charged by Cellular Telephone
Operators for per call in the country;

(b) the manner in which these call charges are
competitive in comparison to international current rates;

(c) whether the Government has set any ceilling
for call charges before awarding licences in this regard; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) and (b) The Telecommu-
nication Tariff Order (TTO), 1999 provides flexibility to celiular
telephone operators to fix tariffs. The operators are offering
various tariff plans for their subscribers and these plans vary
in terms of combination of monthly rentals, call charges &
free call allowances etc. International comparison of tariff
for telecom services and puise rate of such services is
rendered difficult and may not be realistic because of many
tariff packages, varying exchange rates, differences in
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purchasing power and tele-densities across countries.
However, telecom tariff in India in general is considered to
be on the lower side internationally.

(c) The existing licence under which the celiular
operators are providing service does not set any ceilling for
call charge.

(d) Does not arise in view of (c) above.
[English]
improvement in duallly of Road

40. SHRI S. K. KHARVENTHAN : Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether his Ministry has received represen-
tations for improvements in riding quality in NH 209 - Dindigul-
Palani - Coimbatore - Bangalore Road; and

(b) if so, the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) Yes, Sir.

(b) The riding quality in the entire length of NH-
209 has aiready been improved.

[Translation]

Complaints Regarding Rural Public
Telephone Plan

41, SHRI GIRDHARI LAL BHARGAVA : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has received
complaints regarding rural public telephone plan in
Rajasthan,

(b) it so, the details thereof during the last one
year; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir.

(b) Complaints were received for not providing
Village Public Teiephones (VPTs) in uncovered villages of
Rajasthan and regarding faulty MARR VPTs. Bharat Sanchar
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Nigam Limited (BSNL) has already provided VPTs of its share
in the Rajasthan Circle. The balance VPTs were to be
provided by Private Basic Service Operators (PBSOs).

(c) Telecom facilities to these recently allotted
uncovered villages to BSNL on the basis of tender is
scheduled to be provided over a span of three years i.e. by
November, 2007 as per tender terms finailized by the office
of Administrator of Universal Service Fund. It is planned to
replace all MARR based VPTs in the Circle by Wireless in
Local Loop (WLL) technology and Land Line technology.
3899 MARR VPTs have already been replaced upto
31.10.2004 and all the balance MARR VPTs are planned to
be replaced by June, 2006.

[English]

Cancellation of Medical Seats
In Andhra Pradesh

42, SHRI S. P. Y. REDDY : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Medical Council of India has
recently cancelled 790 medical seats and 450 dental seats
in various medical colleges in Andhra Pradesh;

(b) if 80, the reasons therefor;

(c) whether the Government has received any
requests from Andhra Pradesh Government to reconsider
the decision of MCI in this regard; and

(d) if so, the Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI) : (a) and (b) Central Government has not cancelled
any medical or dental seats in Andhra Pradesh. However,
permission for admission of fresh batch of 100 students each
at one private medical college and one private dental college
in Andhra Pradesh during the academic year 2004-05 were
not renewed asthese colleges were lacking facilities as per
the reports from the respective professional councils. In
addition, one college, could not create the required facilities
for renewal of permission for admission of 2nd batch of 150
students and on the request of the college admissions for
the year 2004-05 were restricted to 100.

(c) No, Sir.
(d) Does not arise in view of (c) above.
[Translation]
Dolphin Service of MTNL

43. SHRIMAHENDRA PRASAD NISHAD : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether despite decline in the quality of
services of Mobile and Telephone companies of Public and
Private sector in recent years, there has been continuous
increase in number of consumers;

(b) whether the dolphin service of MTNL, Delhi is
known for its poor service in the country;

(c) if so, whether the performance of the service
parameter implementing authority-Telecom Regulatory
Authority of India is also sloppy; and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) The performance monitoring
reports continue to show increase in number of consumers
availing mobile services offered by Public & Private Sector
Companies.

(b) The performance of Dolphin MTNL evaluated
by TRAI on the basis of performance report of quarter ending
September 2004 reveals that it is meeting most of the laid
donw benchmarks except that of call success rate (CSR).
CSR for MTNL Delhi during this period was 98.45% against
the benchmark of more than 99%.

(c) and (d) After reviewing the quarterly performance
report and subjective survey reort, TRAI interact with the
service providers to find the reasons for deficiency in critical
parameters like Network congestion, Call success rate, Billing
problems etc. The operators showing the short fall in these
parameters are asked by TRAI to submit their action plan to
improve the performance.

Mining Works undertaken by Public
Sector Undertaking in other Countries

44, SHRI RAMJI LAL SUMAN :

SHRI RAJIV RANJAN SINGH "LALAN" :

Will the Minister of COAL be pleased to state:
(a) whether the Government has granted

permission to the public sectors for undertaking mining in
coal in other countries;

(b) if so, the name of the undertakings which have
been given such permission; and

(c) the estimated income likely to be eamed by
the country therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. DASARI NARAYAN RAO) : (a) No, Sir.
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(b) and (c) Do not arise in view of the answer given to
part (a) above.

[English]
N.H. To Lingapur

45, SHRI S. MALLIKARJUNIAH : Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether there is longstanding demand of the
people of Tumkur District for connecting the National
Highways to Lingapur in Tumkur;

(b) if 8o, the details thereof; and
(c) the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) No, Sir.

(b) and (c) Does not arise.
Composition of National Commission

46. SHRI PRABODH PANDA : Will the Minister of
SMALL SCALE INDUSTRIES be pleased to state:

(a) whether the Government has set up a National
Commission to examine the problems being faced by the
unorganized and informal sector;

(b) it so, the details of the composition of this
Commission and their functions; and

(c) the time by which the Commissino Is likely to
submit its recommendations?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) Yes, Sir.

(b) The Commission has a full time Chairman in
the rank of Cabinet Minister, two full time Members and a
Member Secretary in the rank of Secretary to the government
of India and two part time members. The Commission will
also have an 11 members Advisory Board.

The Commission will, inter-alia, review the status of
unorganized/informal sector, identify constraints faced by
these enterprises; suggest the legal and policy environment ,
that should govem the sector for growth; employment, exports
and promotion; examine the existing programmes relating to
employment generation in the sector and suggest
improvement for their redesign; identify innovative legal and
financing instruments to promote growth of the sector; review
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the existing arranagements for estimating employment
and unemployment in the sector and suggest elements of
employment strategy focusing on the informal sector; review
Indian Labour Laws consistent with the labour rights,
and with the requirements of expanding growth of industry
and services, particularly in the informal sector and
improving productivity and competitiveness and review the
social security system available for labour and make
recommendations for expanding their coverage.

(c) The term of the Commission is for a period of
one year. The Commission will submit periodic reports to
the Government.

indlan Contribution to UNO

47. SHRI MILIND DEORA : Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the contribution being paid by India to UNO
annually during the last five years;

(b) the basis of fixation of this contribution;

(c) whether per capita income loans and debt on

the country and poverty condition is taken into consideration
while fixing it;

(d) if so, the details thereof;

(e) whether the Government proposes to get the
contributions reduced in view of the financial conditions of
the people and the country; and

(f) it so, the steps taken in this direction?

THE MINISTER, OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Details
regarding India's contribution to the U.N. Regular Budget
during the last five years are given in the enclosed statement.

(b) to (d) Contributions from Member States are
determined as per a scale of assessment approved by the
General Assembly on the basis of advice from the Committee
on Contributions. The scale is based on the capacity of the
Member States to pay, which is determined by considering
their relative shares of total gross national product, adjusted
to take into account a number of factors, including their per
capital incomes. Based on this scale, currently (2004), india's
contribution constitutes 0.421% of the U.N. regular budget.
The Committee of Contributions completely reviews the scale
of assessments every three years, on the basis of the latest
national income statistics, to ensure that assessments are
fair and accurate. These contributions are mandatory on all
U.N. Member States, since they are a part of the Charter
obligations. ’

(e) No.

(f) Does not arise.
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Statement

India‘s contribution to United Nations Regular Budget

Year Contribution

2004 Rs. 27,98,68,571/-
(US$ 61,22,699)

2003 Rs. 22,12,18,692/-
(US$ 46,03,927)

2002 Rs. 18,59,79,902/-
(US$ 38,64,919)

2001 Rs. 16,03,14,1998/-
(US$ 34, 13,136)

2000 Rs. 13,71,49,289/-

(US$ 31,39,146)

[English]
Dolphin/Garuda Service

48. MOHD. MUKEEM : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the subscribers applying for
connections in November, 2004 for "Dolphin“ at various
Sanchar Haats of MTNL Delhi have to wait for their phones
becoming operational till one week after issuance of OB;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Government
against the engineers causing delay in making these
connections operational and the details of steps being taken
to make connection of "Dolphin* and "Garuda“ operational
from the date of application?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Sir, the Dolphin connections
are generally being activated within 24 hours of appljcation.

(b) Does not arise in view of (a) above.

(c) No action is required against any official as
there is no delay as in (a) above. Similarly in case of Garuda
service, pre-activated handsets are delivered to the
customers, which can be made operational immediately.

[English]
Working of Science Institutes

49, SHRI GURUDAS KAMAT : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:
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(@) whether the science institutes in the country
are run badly;

(b) if so, the reasons thereof;

(c) whether the millions spent on the research
projects have not achieved the desired results; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI
KAPIL SIBAL) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir. Money invested in research projects
can not be measured in rupee terms. There have been areas
where small investments have led to substantial resuits.
There have been areas of research where large investments
of money have not yielded tangible benefits.

(d) Does not arise.

Payment of Pay & Allowances
to Employees

50. SHRI RAGHUNATH JHA : Will the PRIME
MINISTER be pleased to state:

(a) whether the Kendriya Bhandar has paid full
pay and allowances to their employees on reinstatement
without obtaining non-employment certificates from them as
is required under the rules; and

(b) if so, the action proposed to be taken against
the authorities responsible for authorizing payment of back
wages without obtaining non-employment certificate apart
from recovery thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI):
(a) and (b) Kendriya Bhandar has informed that in recent
times, payment without obtaining non-employment certificate
has been made in one case only, consequent upon specific
Court orders for payment and after protracted litigation.

Extension of Services
51. SHRI PRAKASHBAPU V. PATIL :
SHRI KIRIP CHALIHA :
Will the PRIME MINISTER be pleased to state:
(a) the details of recommendations received by
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the Government from various Ministries/Departments of
Government of India for extension of services of retiring
officers during the last six months;

(b) the details of cases where the requests were
acceded to during the said period;

(c) whether the Government has now taken a
policy decision not to allow extensions after superannuation;
and

(d) if so, the details and the reasons thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) :
(a) to (d) Information is being collected and will be laid on
the Table of the House.

[Translation)
Mobile Service in Jharkhand

52. SHRI HEMLAL MURMU : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) The number of districts and blocks particularly
in Jharkhand connected with BSNL mobile service and the
number of districts and blocks deprived of Bharat Sanchar
Nigam Ltd' mobile service,

(b) whether the Government proposes to expand
mobile service in Jharkhand in the current financial year;

(c) if 8o, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) The number of districts/blocks
covered/uncovered with BSNL mobile service in Jharkhand
are given as under :-

Total Nos. Covered Uncovered
with Mobile  with Mobile
Service Service
Districts 22 22 Nil
Blocks 21 92 119

(b) to (d) Yes, Sir. BSNL has already expanded the
capacity in the state by additional 45,700 lines during this
financial year and has planned further expansion by 2,50 000
lines in the year 2005.
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Development of Telecommunication Market
53. SHRI SITA RAM SINGH : Will the Minister of

COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether India is one of the most developing
Telecommunication market in the world;

(b) if so, whether there is any possibility to include
cellular market of India in the larger group of Asia-Pacific
market after China and Japan;

(¢) if so, the details thereof; and

(d) the steps being contemplated to improve the
Telecommunication sector of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. India is among the
tast growing markets in the world in the Telecom Sector.

(b) and (c) There is possibility of a greater role if
manufacture of Telecom equipment is stepped up.

(d) Steps are being taken to improve the following
aspects of the telecommunication sector in the country:-

(i) Improving rural connectivity

(i) Increased penetration of Internet and
Broadband

(iti) Ensuring provision of adequate
spectrum to operators.

[English]
Downsizing Coir Board

54, SHRI P. KARUNAKARAN : Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government proposes to down-
size the Coir-Board;

(b) if so, the details thereof;
(c) the reasons therefore; and

(d) the present status of the said proposal?
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THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) to (d) (i) The Expenditure Reforms
Commission (ERC) in its Report No. 4 dated 20th September,
2000, had recommended that (a) Showrooms-cum-Sales
Depots of the Coir Board should be progressively handed
over, on agency or commission basis, to trading houses, with
the exception of a few showrooms in metropolitan towns,
which might be retained for demonstration purposes; and
(b) the Hindustan Coir Factory should also be privatized or
handed over to a Cooperative. Recommendations of the
Expenditure Reforms Commission were accepted "in
principle” by the Government.

(ii) Later, the Administrative Staff College of India,
(ASCI), Hyderabad, which, was entrustéd with a study on
"The Role, Objectives and Structure of the Coir Board, in
line with the recommendations of the ERC*, has also
endorsed the said recommendations of the ERC.

(iii) With a view to enabling the Government to take
a final decision on the recommendations of the ERC, the
matter was considered in a meeting of the Coir Board. The
recommendations of the Coir Board were last considered in
the Ministry on 2nd September, 2004 and the Coir Board
was requested to furnish an Action Taken Report thereon.
This is awaited from the Coir Board.

The Action Taken Report would be considered and final
decisions would be taken by the Government after consulting
various stakeholders in the process.

Liberalising Visa Norms for
Pak Nationals
55. SHRI LAKSHMAN SETH :
DR. M. JAGANNATH :
SHRI M. RAJA MOHAN REDDY :
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India has liberalised its visa regime
for Pakistani nationals especially accredited journalists,
academics, elderly visitors and medicos accompanying
patients for treatment at reputed hospitals;

(b) if 8o, the number of Pak nationals who visited
India under these categories so far;

(c) whether the Pak Government has also
extended similar visa relaxation for Indian citizens; and
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(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) In order to
facilitate people - to - people contact, and mindful of
humanitarian considerations, the Government had on
September 18, 2004 announced unilateral relaxation of the
grant of visas to the Pakistani nationals, including accredited
journalists with minimum 3 years accreditation with national
or international media of repute; academicians and
professors, Vice Chancellors and those coming on the
invitation of reputed/eminent universities and institutions;
medical doctors; if accompanying patients for treatment at
leading/reputed hospitals in India; all Pakistan nationals
above the age of 65; and permission to Pakistani nationals
to visit upto twelve places during each visit.

(b) The relaxations are being implemented
appropriately. The High Commission of India in Islamabad
has been issuing about 6,000 - 7,000 visas per month,
including to academicians, journalists, docters, and other
Pakistani nationals to visit India.

(c) and (d) The Government of Pakistan has so far not
reciprocated the visa liberalization measures announced by
India on September 18, 2004.

Monitoring of international Calls

56. SHRI NIKHIL KUMAR : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the DoT has asked MTNL to monitor
international calls from India to Nepal through the PSUs
subsidiary in the Himalaya Kingdom since ILD calls were
being routed as local calls as reported in the “Times of India"
dated November 16, 2004;

(b) if so, the facts and details thereof;

(c) whether the ILD operators in connivance with
the MTNL/BSNL are causing financial losses to the
Government in this regard; and

(d) if so, the facts thereof and the action taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir.
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(b) It has come to the notice of the government
that illegal activity of International Long Distance (ILD) cail
bypass from India to Nepal by some clandestine operators/
unauthorised persons in Nepal is going on. So Department
of Telecom: (DaT) has taken up the matter with Mahanagar
Telephone Nigam Ltd. (MTNL) to monitor these iliegal calls
through the MTNL's subsidiary company in Nepal namely
M/s. United Telecom Ltd. (UTL), by generating decoy calls
from India and identifying such illegal setups in Nepal. M/s.
UTL have already taken up the matter with Ministry of
Communication and Information Technology and Nepal
Telecom Authorities.

(c) No such information has come to the notice of
Government.
(d) Does not arise in view of (c) above.

Decline in Female Population

57. SHRI ARJUN SETHI : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether latest census figures have shown
decline in female population compared to male in the
country especially in Punjab; Haryana and Himachal
Pradesh;

(b) if 8o, the details therefor;

(c) whether the decline in the female population
is due to pre-diagnosis and destroying of female foetus and
its abortion being carried out despite the enactment of law
to prevent such criminal acts; and

(d) if so, the action taken/proposed to be taken
for strict enforcement of law thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) As per latest figures of Census 2001, females
per 1000 maie population (sex ratio) has improved from 927
in 1991 to 933 in 2001 at national level. However, it has
shown a decline in the states of Punjab, Haryana and
Himachal Pradesh. The situation is worse in case of child
sex ratio in the age group 0-6 years where it has declined.
both at national level and in these states.

(b) State wise figures of sex ratio and child sex
ratio in the age group (0-6) years in Census 2001 as
compared to the figures of Census 1981 are given in the
statement enclosed.
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(c) and (d) Son preference, neglect of the girl
child resulting in higher mortality at younger age, female
infanticide, female foeticide and male bias in enumeration
of population are some of the reasons commonly but

forward to explain the consistently low levels of child sex-
ratio.

In order to contain the practice of female foeticide, which
is one of the main reasons for fall in sex ratio adverse to
female population, the Pre-Natal Diagnostic Techniques
(Regulation and Prevention of Misuse) Act, 1994 was brought
in to operation from 1.1.1996. The said Act since been
amended to make it more stringent. The implementation of
the Act rests with the States and Union Territories through
the Appropriate Authorities appointed under the Act at State,
district as well as sub-district levels. The States/UTs have
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been requested to ensure wide publicity to the provisions of
the Act and Rules and to effectively implement the same in
letters and spirit.

It is, nevertheless, recognized that more legislation is
not enough to deal with this problem that has roots in social
behavior and prejudices. Various activities have been
undertaken to create awareness against the practice of pre-
natal determination of sex and female foeticide through
Radio, Television, and print media units. Workshops and
seminars are also organized through Voluntary Organizations
at State/regional/district/block levels to create awareness
against this social evil. Cooperation has also been sought
from religious leaders, as well as medical fraternity to curb
this practice.

Recently, the Government of India has launched; 'Save
the Girl Campaign'’ with a view to lessen son preference by
highlighting achievements of young girls.

Statement

State/UT wise Sex ratio and Child Sex Ratio during 1991 and 2001

India and State/ Sex Ratio _ Child Sex Ratio
Union territory*/District 1991 2001 1991 2001
1 2 3 4 5
INDIA 927 933 945 927
Jammu and Kashmir 896 892 NA 941
Himachal Pradesh 976 968 951 896
Punjab ‘ 882 876 876 798
Chandigarh* ' 790 777 899 845
Uttaranchal 936 962 948 908
Haryana 865 861 879 819
Delhi* 827 821 915 868 '
Rajasthan 910 921 916 909
Uttar Pradesh 876 898 927 916
Bihar 907 919 953 942
Sikkim 878 * 875 965 963
Arunachal Pradesh 859 893 982 964
Nagaland 1. ] 900 0993 964
Manipur 958 978 974 957
Mizoram T8t 935 969 964
Tripura 945 948 967 966
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1 2 3 4 5

Meghalaya 955 972 986 973
Assam 923 935 975 965
West Bengal 917 934 967 960
Jharkhand 922 941 979 965
Orissa 971 972 967 953
Chhattisgarh 985 989 974 975
Madhya Pradesh 912 919 941 932
Gujarat 934 920 928 883
Daman and Diu* 969 710 958 926
Dadra and Nagar Haveli* 952 812 1013 979
Maharashtra 934 922 946 913
Andhra Pradesh 972 978 975 961
Karnataka 960 965 960 946
Goa 967 961 964 938
Lakshadweep* 943 948 941 959
Kerala 1,036 1,058 958 960
Tamil Nadu 974 987 948 942
Pondicherry* 979 1,001 963 967
Andaman and Nicobar Islands® 818 846 973 957

Source : Census 1991 & 2001, O/O Registrar General of India
*Union Territory

Sex Ratio means females per 1000 male population.

Child Sex Ratio means girls per 1000 boys in the age group 0-6 years.

CBI Probe on Irregularities in
Purchase of Drugs

58. SHRI GURUDAS DASGUPTA :
SHRI C. K. CHANDRAPPAN :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the CBI had probed into the
irregularitios committed in the purchase of drugs for supply
to the CGHS dispensaries in 1998; and

(b) if so, the findings of the probe and the action
taken, if any, against the persons found gulity?
THE MINISTER OF STATE IN THE MINISTRY OF

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
1LAKSHMI) : (a) and (b) CBI had investigated 2 cases ir Delhi

and one case in Bhubaneshwar relating to the irregularities
committed in the purchase of drugs for supply to the CGHS
dispensaries in 1998.

As per the findings, the medicines have been supplied
at inflated rates to some CGHS dispensaries by two local
chemists in Delhi and one in Bhubaneshwar. It was alleged
that some doctors and pharmacists of the concerned CGHS
Dispensaries in Delhi and Bhubaneshwar had colluded with
the concemed chemists in the matter of local purchase of
medicines by inflating the Maximum Retail Price of the
supplied medicines. Following the recommendations of CBI
and in consultation with CVC, departmental proceedings for
major penalty have been initiated against one doctor and
five Pharmacits and tor minor penalty against six other
Pharmacists. Prosecution proceedings have also been
initiated by the CBI against one Pharmacists and two local
chemists of Delhi. The concerned local chemists have also
been blacklisted.
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[Translation)
Promotion of CBI Officers

59. SHRI BRAJESH PATHAK : Will the PRIME
MINISTER be pleased to state:

(a) whether the Ministry has received suggestons/
recommendations from Standing Committee on Law, Justice
and Pension, Personnel and Public Grievances regarding
recruitment/promotion of officers within C.B.I. instead of
recruiting officers from outside;

(b) if 8o, the details of suggestions/recommen-
dations in this regard;

(c) whether the Union Government has taken any
action so far to implement the suggestions/recommendations
received from the Standing Committee;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTRY AFFAIRS (SHRI SURESH PACHAURI) :
(a) No, Sir.

(b) to (e) Does not arise.
[English)

Production Capacity of Copper,
Lead and Zinc Ingots

60. SHRI SUGRIB SINGH : Will the Minister of
MINES be pleased to state:

(a) the production capacity of copper, lead and
zinc ingots in the country;

(b) whether the Government is taking steps to
promote production of these units; and

(c) it so, the details thereof?

THE MINISTER OF MINES (SHRI SISH RAM OLA):
(a) The total production capaicty of primary Copper, Lead
and Zinc ingots in the country is 4,62,500, 1,99,000 and
67,000 TPA respectively.

(b) and (c) Except Hindustan Copper Limited (HCL),
which is a Central Public Sector Undertaking producing
primary copper, all other primary producers of copper, lead
and zinc are under private control. In so for as HCL is
concerned, the Government has been providing all possible
support, which includes grant for replacement and renewal
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of plant and machinery, for all utilization of its production
capacity.

Creation of New Jobs

61. SHRI D. VITTAL RAO : Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has drawn up a blue
print for creation of new jobs every year; and

(b) if 8o, the details thereof, sector-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) and (b) The
Approach to the Mid-Term Appraisal (MTA) of Tenth Five
Year Plan has reiterated the objective of the Plan that the
employment growth should exceed growth of labour force
to reduce the backlog of unemployment. In order to achieve
this objective, the strategies advocated include:

o Promotion of public investment in rural areas

. Reforms in the financial sector for higher investment
in the Small and Medium Enterprises

. Unleashing the potential of large-scale employment
creation in the Construction sector, especially in urban
areas

. Improvements in infrastructure for expansion in private
investment

. Support to services industry, including software and
all IT enabled services, trade, distribution, transport,
telecommunication, finance and tourism

o Greater focus on agro-processing and rural serivces

Also, a National Food for Work Programme has been
launched on 14.11.2004 in 153 bakward districts with a view
to provide an employment assurance of at least 100 days
per family in these areas.

[Translation]

Licences to Private Hospitals and
Clinics and Nursing Homes

62. SHRI SURENDRA PRAKASH GOYAL :
SHRI MUNSHI RAM :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the number of private hospitals, clinics
and Nursing Homes is increasing day by day in the country;

(b) if so, the details thereof;
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(c) whether the existing criteria adopted for
granting licence to such clinics, Nursing Homes and Hospitals
is adequate;

(d) if not, whether the Government proposes to
introduce a Bill for registration scheme of Private Hospitals,
Clinics and Nursing Homes;

(e) if so, the details thereof;

(f) whether these Hospitals, Clinics and Nursing
Homes are free to charge their fee from the patients arbitrarily;

(9) whether the Government intends to enact any
law prescribing a fee structure for these Hospitals, Clinics
and Nursing Homes; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (h) Health being a State subject under the
Constitution India, it is the responsibility of State Governments
to ensure compliance of the health standards by the various
hospitals, clinics, nursing homes etc. in the State. However,
the Government of India is in the process of formulating a
Bill prescribing minimum standards and specifications for
hospitals, nursing homes and other clinical establishments.

Kidnapping on Indian Citizens Abroad

63. SHRI DEVIDAS PINGLE : Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

"(a) whether the Government is aware of the
kidnapping of Indian citizens in foreign countries;

(b) if so, the number of Indians so abducted
abroad since 2003-04 till date; and

(c) the steps taken by the Government to initiate
talks with the concerned authorities to secure the release of
abducted persons?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! E. AHAMED) : (a) and (b) Yes.
The Govermnment is aware of one recent case of kidnapping
of an Indian national abroad, Shri Harish Hitange.

(c) The matter has been immediately and regularly
taken up with the Polish authorities concerned, including at
Ministers level, to secure the release of Shri Hitange. The
Indian Embassy is also in touch with the family of Shri Hitange
and Indian Association in Warsaw for coordinating action.

[English)]
Antiquated Laws

64. SHRI UDAY SINGH : Will the PRIME
MINISTER be pleased to state:
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(a) whether the CBI is cripped by antiquated laws
as reported in the Times of india dated November 14, 2004;

(b) it so, whether the CBI is facing many hurdles
due to antiquated laws as a result of which many cases are
pending since the last several decades; and

(c) it so, the facts thereof and the further steps
being taken by the Government to revise the antiquated laws
to punish the culprits;

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI SURESH PACHAURI) : (a) No,
Sir.

(b) No, Sir.
(c) Does not arise.

Allocation for NH-52

65. DR. ARUN KUMAR SARMA : Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the approved outlay for improvement
of National Highway by the Border Roads Organization during
10th Plan was Rs. 950 crores against projected oytiay of
Rs. 1863 crores; .

(b) it so, the measures taken to fill the gap;

(c) whether the NH-52 was entrusted to BRO after
finalization of 10th Plan;

(d) if 8o, the additional allocation approved for NH-
52 to ensure minimum connectivity because of its deplorable
condition;

(e) whether improvement of NH-52 suffered due
to inadequate allocation of fund as well as change of
executing agency; and

(f) it so, the steps taken/proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS : (SHRI
K. H. MUNIYAPPA) : (a) and (b) Approved outiay for
improvement of National Highways with the Border Roads
Organisation (BRO) during 10th Plan is Rs. 950 crores
against projected requirement of funds of Rs. 1640.03 crores
by BRO. The allocation is made keeping in view of overall
availability of resources and the inter se priority of works.

(c) No, Sir.
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(d) to (f) Funds for the improvement of all the National
Highways including NH-52 entrusted to BRO are allocated
keeping in view the overall availability of funds. The
improvement works are taken up in phases by the BRO within
available resources keeping in view the inter se priority of
works. BRO have been maintaining NH-52 in a traffic worthy
condition despite heavy monsoon of 2004. The change of
the executing agency from the State Government to BRO
has not affected its improvement.

[Translation]

Health Services and Paediatric
Hospitals in MP

66. SHRI VIRENDRA KUMAR : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has received any
proposal tfrom the Government of Japan to establish basic
health services and paediatric hospital in Gwalior, Shivpuri
and Guna districts of Madhya Pradesh;

(b) if so, the details thereof;

(c) the steps taken/proposed to be taken by the
Government in this regard,

(d) the time by when it will be cleared; and

(e) the time by when the financial assistance will
be received?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI) : (a) to (e) A revised proposal of the State
Government of Madhya Pradesh with an estimated cost of
Rs. 90 crores tfor upgradation of Mother and Child Hospital
and Basic Health Services in Gwalior, Shivpuri and Guna
districts of Madhya Pradesh has been submitted to the
government of Japan through the Department of Economic
Affairs in August, 2004. Presently, the proposal is under
consideration of the Government of Japan.

[English]
PCO Business by Rellance

67. SHRI PRABHUNATH SINGH : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government is aware of entering
in a big way into the PCO busines (Public Call Office) by the
Reliance Infocomm competing with the BSNL and MTNL
market in PCO segment; -

(b) whether the Government is also aware that to
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push its business Reliance Infocomm is offering incentives
and high percentage of commission to the existing PCO
operators for shifting to Reliance infocomm; and

(c) it so, the measures or strategy contemplated
by the Govemmeng to meet the challenge of capturing the
PCO segment in the country by Reliance and other operators
in this segment and to expand its own PCO services in the
country both in the urban and rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) and (b) Yes, Sir.

(c) The measures contemplated by BSNL to meet
the challengs are :-

(i) Aggressive marketing

(ii) Rationalization of tariff from time to time
subject to financial viability

(iii)  Better customer care

(iv)  Procedure simplification and quick
provision on registration

The measures contemplating by MTNL to meet the
challenge are :-

(i) Commission to PCO franchisees has
been enhanced.

(ii) PCO holders have been appointed as
DSAs (Direct Selling Agents) for sale
of various services on commission
basis.

(i)  Procedure for allotment of STD/ISD/
Local PCOs has been simplified.

(iv)  Mobile PCOs on commisson basis have
been introduced.

[Translation]

Decline in use of Postal Services

68. SHRI SANTOSH GANGWAR : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the use of post cards, Inlands and
envelops for sending messages by people has drastically
dropped during the last two years;

(b) it so, the reasons thereof;
(c) whether the Government has sufferec loss due
to this; and

(d) if so, the details thereof and the steps proposed
to be taken to counter the above situation?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) to (d) The information is being
collected and will be laid on the Table of the House.

[English]
Upgradation of Blood Banks

69. SHRIMATI MANEKA GANDHI : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether steps have been undertaken to
upgrade blood banks in all the districts in the country;

(b) if so, the details thereof including specific areas -

envisaged to be upgraded;

(c) the details of funds earmarked for this purpose
along with the amount allocated and expenses incurred so
far,

(d) the details of blood banks where upgradation
has been implemented fully or partly, so far state - wise; and

(e) the mechanism, if any, created for monitoring
the upkeep and strict adherence to ethical norms in the blood
banks especially in the light of large growth of incidents of
tatal infections namely, AIDS, HIV positive, Hepatitis-B etc.
in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (d) In order to provide safe and quality
blood to the citizens in the country, the Government has
decided to modernize at least 1 blood bank in each district
of the country in National AIDS Control Programme Phase-
Il. As per scheme of modemization of blood banks, one time
grant is admissible for purchase of equipments for District
level Blood Banks to the extent of Rupees 1.25 lakhs. Apart
from this, an annual grant of Rupees 2.03 lakhs is also
admissible for purchase of consumables and salary of one
technician. In addition to these the following financial support
is also given to blood banks (i) Major Blood Banks (one time
grant of Rs. 3.19 lakhs and annual grant of Rs. 3.78 lakhs)
(ii) Blood Component separation Unit (one time grant of Rs.
27.69 lakhs and annual grant of Rs. 14.00 lakhs) and (iii)
Zonal Blood Testing Centre (Annual grant of Rs. 1.86 laksh).
The details of blood banks, which have been modernized in
states and funds earmarked for this purpose during 2004-
2005 is given in a statement enclosed.

(e) The functioning of blood banks in regulated by Drugs
Controller General (India) and State Drugs Authorities under
Drugs and Cosmetic Rules. Only those blood banks adhering
to all provisions of Drugs and Cosmetic Rules which includes
testing for all these markers namely HIV, Hepatitis B virus
(HBV), Hepatitis C virus (HCV), Syphilis and Malaria are
granted licenses.The licenses of the blood banks are
renewed subject to periodic ingpection and after due
verification of the availability of the requisite intrastructure
with the blood banks as prescribed in Drug and Cosmetic

Rules.

Statement

State wise List of Blood Banks Modemised by NACO

Ser. State Distt. Level  Major Blood Zonal Blood  Blood Component Amount Funds utilised ~
No. Blood Banks Banks Testing Centre  Separation Units during during 2003-04
2004-05 (Rs. in lacs)
(Rs. in lacs) approx
1 2 3 4 5 6 7 8
1. Andaman and 2 0 0 1 18.84 24.87
Nicobar Islands
2. Andhra Pradesh 39 21 14 4 229 229
3. Arunachal Pradesh 14 1 1 0 33.28 23.28
4, Assam 23 1 2 1 86.11 72.96
5. Bihar 37 4 3 1 113 159.14
6. Jharkhand 16 3 1 2 40 8.12
7. Chandigarh 0 2 0 1 21.56 28.45
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1 2 3 4 5 6 7 8
8. Dadra and Nagar 2 0 0o 0 4.08 4.06
Haveli ,
9. Daman and Diu 1 0 0 0 2.03 6.09
10. Delhi 0 6 6 2 63.62 57.7
1. Goa 1 1 2 1 22.58 25.75
12. Gujarat 36 8 5 4 164.12 181.73
13. Haryana 17 2 2 1 63.09 81.95
14, Himachal Pradegh 5 3 1 1 36.57 53.68
15. Jammu and Kashmir 7 7 2 3 84.23 88.61
16. Karnataka 40 10 9 5 184 215.07
17. Kerala 21 11 5 6 173.01 106
18. Lakshadweep 1 0 0 0 2.03 2.03
19. Madhya Pradesh 44 2 3 5 148 228.01
20. Chhattisgarh 10 1 2 1 39.94 31.25
21, Maharashtra 35 10 8 7 214.59 228
22, Manipur 7 2 . 1 1 36.85 38.88
23. Meghalaya 2 0 1 1 15.92 15.92
24, Mizoram 4 1 0 1 25.9 18.51
25. Nagaland 8 1 3 0 23.26 211
26. Orissa 43 6 0 1 120.7 132.07
27. Pondicherry 0 3 0 1 23 31.62
28. Punjab 24 6 3 2 102.04 98.23
29. Rajasthan 32 6 6 2 93.88 100.18
30. Sikkim 1 1 1 0 8.92 8.92
31. Tamil Nadu 66 16 4 4 233.4 280
32. Tripura 3 2 0 1 33.46 33.46
33. Uttar Pradesh 45 19 12 5 246.01 285.68
34, Uttaranchal 10 2 2 0 40.02 56.04
35. West Bengal 59 15 9 5 256 256
36. Ahmedabad MC 4 2 1 2 44.46 50.57
37. Chennai MC 6 8 6 2 79.24 86.62
38. Mumbai MC 0 - 15 8 2 94.9 102.89

Total 655 188 123 76 3211.62 3472.44
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[Translation)
Launching of Satellite on Education

70. SHRI PANKAJ CHOWDHARY : Will the PRIME
MINISTER be pleased to state:

(a) whether India has launched its first satellite
devoted to education recently;

(b) if so, the details thereof; and
(c) the results and benefits of the satellite so
launched?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a)
Yes, Sir.

(b) The "EDUSAT" Satellite was launched on 20th
September 2004. The satellite carries five Ku-band high
power regional transponders, one Kuband national
transponder and six extended-C band national beam
transponders.

(c) EDUSAT is dedicated exclusively for
educational services. It is specially configured to meet the
growing demand for an interactive satellite based distance
education system for the country through audio-visual
medium. There has been considerable interest from
educational institutions throughout the country regarding
utilisation of the facilities provided by EDUSAT. ISRO has
taken up several initiatives on a pilot basis to ensure utilisation
of EDUSAT. Three Pilot schemes have been initiated in
partnership with Visveswaraiah Technical University,
Belgaum, Karnataka; Yeshvantrao Chavan Maharaghtra
Open University, Nashik, Maharashtra and Rajiv Gandhi
Technical University, Bhopal, Madhya Pradesh. All the stake-
holders are being consulted in the field of primary, secondary
and higher education and a conference of Vice Chancellors
has also been conducted-to realise the full potential of
EDUSAT.

Pradhan Mantri Bharat Jodo Pariyojna

71. SHRI MUNSHI RAM : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Union Government has renamed
“Pradhan Mantir Bharat Jado Pariyojna” as National Highway
Development Phase - |lI;

(b) if 80, the reasons therefor;

(c) whether the Government proposes to launch
the said project only in some States;

(d) if so, the reasons therefor;
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(e) whether the Government is preparing special
package in this regard; and

(f) if so, the reasons for delay in implementation
of the said project?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) and (b) Yes, Sir.
The "Pradhan Mantir Bharat Jodo Pariyojana" has been
renamed as National Highways Deveopment Project (NHDP)
Phase-lll. The name has been changed considering the fact
that the project will be implemented by National Highways
Authority of India (NHAI) and will be an extension of NHDP
Phase-l and Ii.

(c) No, Sir. NHDP Phase - Ill covers 28 States
and 2 Unions territories.

(d) Does not arise.
(e) No, Sir.

(f) The project is not yet approved by the
Government. The question of delay in implementation does
not arise.

[English]

Submisson of Account Reports
by BSNL

72. SHRI BRAJA KISHORE TRIPATHY :
SHRI TATHAGATA SATPATHY :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether TRAI has directed BSNL to submit
reports of accounts 2003-2004 of all the circles;

(b) It 8o, the details in this regard,;

(c) the earlier pattern of submission of accounts
by BSNL to TRAI;

(d) whether as directed by TRAI, BSNL has since
submitted its reports; and

(e) if 80, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) and (b) TRAI has issued a ’
directon to BSNL for submission of accounting separation
reports on separated accounts for each Circle product-wise
for 2003-2004.
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(c) and (d) BSNL has been submitting the annual
audited accounts as and when desired by TRAI and for the
year 2003-2004 the audited accounts have been submitted
to TRAI already. Regarding submission of reports on
accounting separation, the due date is 31st December, 2004.

(e) Through BSNL is trying its best to adhere to
the time limit set by TRAL, it has approached TRAI to extend
the time in view of immense difficulties faced by BSNL in
carrying out further transtormation of its accounts to conform
to TRAI guidelines.

[Translation]
Pending Proposals from Haryana Government

73. SHRI AVTAR SINGH BHADANA : Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Union Governent has received
proposals from the Government of Haryana viz. relating to
widening of Faridabad section of Agra highways, construction
of a flyover on Badarpur Border and construction of a Yamuna
Flyover beiween Majhwali and Dankaur to connect Faridabad
with Greater Noida;

(b) if so, the action taken/proposed to be taken by
the Union Government on the said proposals;

(c) the reasons for delay in taking any action so
far on the above said proposals; and

(d) the time by when the proposals are likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) to (d) Detailed Project Report for
construction of a flyover at Badarpur Border on NH-2 has
been got prepared by National Highways Authority of India
(NHAI). No proposal from the Government of Haryana has,
however, been received relating to widening of Faridabad
section of Agra Highway and constructon of Yamuna flyover
between Majhwali and Dankaur to connect Faridabad with
Greater NOIDA.

[English]
Encouraging SSI Units

74. SHRI ADHIR CHOWDHURY : Will the Minister
of SMALL SCALE INDUSTRIES be pleased to state:

(a) whether after purchasing refractory bricks
worth more than Rs. 3 crores from various small scale
industries, the Bharat Aluminium Co. Ltd., has deliberately
rejected the same in favour of similar bricks from China;
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(b) if so, whether these smali scale industries are
now on the verge of closure because of heavy financial crisis
due to such acton of BALCO;

(c) whether the policy of Union Government is to
encourage SSI Units in all sectors; and

(d) it so, the steps the Government is taking to
ensure that BALCO does not deviate from the established
Government policy of encouraging SSI units?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) and (b) According to the information
received from BALCO in the matter through the Ministry of
Mines, BALCO did place orders for supply of insulating bricks
on three units in Rajasthan. On putting the bricks to use, it
was found that they were not as per the specifications
contained in the contract and the use thereof would have
seriously affected performance. The company, therefore,
rejected the bricks (due to their not being as per speci-
fications) and called upon the suppliers to pay the amount
due to the company as a result of rejection of the bricks. The
rejection of the defective bricks supplied and the claim of
the company are reported to be with in the terms of the
contract with the suppliers. The above mentioned suppliers
did not replace the defective bricks and hence the Company
imported the bricks from China, which met the technical
specifications.

(c) Yes, Sir.

(d) The Ministry of SSI has written to all the Central
Government Ministries, including the Ministry of Mines which
is concerned with the affairs of BALCO, to ensure that the
Ministries and the Public Sector Undertakings under their
administrative jurisdiction adhere to the Central Government's
Price and Purchase Preference Policies for the SSI
Sector.

lllegal Exchange in Delhi

75. DR. M. JAGANNATH :
SHRI KINJARAPU YERRANNAIDU :
Will the Minister of COMMUNICATIONS AND
INFQRMATION TECHNOLOGY be pleased to state:

(a) whether the department of Telecom has
unearthed an illegal exchange in Delhi in the month of
October, 2004;

(b) if so, its modus operandi thereof and the loss
incurred on account thereof to DoT; and

(c) the action taken against those found guilty?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. One at Palam Village
and other at East Patel Nagar, Delhi.

(b) The modus operandi in both the cases
unearthed in the month of October, 2004 is that the offender
has setup an illegal exchange using high-tech equipment
and this setup was receiving incoming international call via
Internst and was further distributing these calls using Local
Public Switch Telephone Network (PSTN)/Mobile/Wireles in
Local Loop (WLL) connectivity. Reliance and Airtel
connections and Internet Leased Lines (ILL) of M/s Primenet
Global and M/s. Spectranet has been found used in these
steps. National loss occurred due to these two setups is Rs.
45,75,280/-.

(c) One person at both the premises has been
arrested after the raid and all the equipment have been seized
in both the cases.

[Transiation]
Ayurvedic Medicines in Dispensaries

76. SHR MAHESH KANODIA : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether medicines in various Ayurvedic
Aushdhalayas and dispensaries in the country are not
available;

(b) it so, whether the Government proposes to
ensure the availability of medicines therein; and

(c) if 80, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) Information regarding availability of medicines
in various Ayurvedic Aushdhalayas and dispensaries except
these under the Central Government is not maintained by
the Central Government. “Public Health hospitais and
dispensaires"® being a State subject vidce Entry No. 6 of the
Seventh Schedule to the Constitution. It is the responsibility
of the State Governments to deal with their Ayurvedic
Aushdhalayas and dispensaries, appropriately. As regards
the Ayurvedic dispensaries under the Central Government/
CGHS, medicines are available, by and large.

(b) and (c) In order to supplement the efforts of State
Governments, a Centrally Sponsored Scheme is in operation
for supply of essential drugs to the dispensaries situated in
the rural and backward areas. The Scheme provides for
financial assistance for supply of essential drugs @ Rs.
25,000 per annum, per dispensary situated in the rural and
backward areas.

Agrahayana 10, 1926 (Saka)

To Questions 138

[English]
Waiting List in West Bengal

77. SHRI AJOY CHAKRABORTY : Will the Minister
of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be pleased to state:

(a) the number of persons in the waiting list for
new telephone connection in Basirhat, West Bengal;

(b) whether some applicatons are waiting for over
two years for a new connection;

(c) if so, the details thereof; and
(d) the steps taken to clear the backlog?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) As on 31.10.2004, the waiting
list of Basirhat, West Bengal Telephone Exchange is 78.

(b) No, Sir.
(c) Does not arise in view of (b) above

(d) The cable laying is in progress. Further, WLL
Cordect System is also under installation. it is expected that
most of the pending waiting list shall be cleared by 31.3.2005.

Direct Telecom Link between
India and Myanmar

78. SHRI JYOTIRADITYA M. SCINDIA : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether a new direct Telecommunication
(microwave) link between India and Myanmar has been
inaugurated; and

(b) if 80, by when the direct links are likely to be
established and its estimated cost and other details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) No, Sir.

(b) Does not arise in view of (a) above.
Malta Boat Tragedy Probe Mission

79. SHR!I NAVJOT SINGH SIDHU : Will the
Minister of EXTERNAL AFFAIRS be pleased to state: ‘

(a) whether a delegation of the Malta Board
Tragedy Probe Mission met the Prime Minister recently and
submitted a memorandum,
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(b) if s0, the details of the said Memorandum and
the demands made therein; and

(c) the action being taken/proposed to be taken
in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes.

(b) The memorandum requested Government's
assistance for a comprehensive enquiry into the mishap;
retrieval of mortal remains of the victims from the sea-bed
and a befitting memorial for them; impleadment of the
Government as a party in ongoing court cases in ltaly,
Greece, Maita and India; suitable compensation to the
bereaved families; exemplary punishment to the international
human traffickers and their local henchmen involved in this
case; release of a list of deceased young men and their Death
Certificates by the State Governments.

(c) A statement giving present position on afore
mentioned points is enclosed.

Statement
Comprehensive enquiry into the incident

The case is at present sub-judice in the Court of Chief
Metropolitan Magistrate, Delhi.

Retrieval of mortal remains from sea-bed

Given the long period the remains have been in the ocean,
identification of the bodies is most unlikely. Even the
nationality, ethnicity or religion of the victims may not be
clearly determinable.

Impleadment of the Central Government as a party to
the case

The impleadment of the Central Government as a party in
the ongoing court cases in Italy, Greece and Malta is not
desirable in view of the fact that the victims were engaged in
the unlawful act of illegal immigration. However, there is a
civil Writ Petition before the Hon'ble High Court of Punjab
and Haryana at Chandigarh (CWP No. 10666 of 1998 by
Shri Balwant Singh Khera and others vs. Union of India and
others). The Ministry of External Affairs, Ministry of Home
Affairs, State of Punjab and CBI have been impleaded as
co-respondents in this case. The Ministry of Labour has also
sought permission of the Court to be impleaded as
respondent No. § in the Writ Petition.

Compensation to the bereaved families

It will be appreciated that it was primarily a case of illegal

immigration in which the victims were traveling without proper -

travel documents. Hence no compensation is payable in
this case either by the Central or the State Government.
However, keeping in view the humanitarian aspect of the
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case, the Punjab Government has made an ex-gratia
payment of Rs. 50,000/- to the families of each of 79 victims,
the details of which were provided by the survivors of the
tragedy.

Exemplary punishment for the guiity

The Central Bureau of Investigation has already completed
the investigation of the case and has field charge sheets
against 24 travel agents and 2 officials of the Foreigners'
Regional Registration Office for their involvement in this case.
At present, the case is sub-judice in the Court of the Chief
Metropolitian Magistrate, Delhi. Award of adequate punish-
ment to the guilty is within the jurisdiction of the count.

Issue of Death Certificates

The Government of Punjab will have to issue a list of victims
and their Death Certificates after completing the necessary
legal formalities.

[Translation]
Complying with Health Standards

80. SHRI BHUPENDRASINH SOLANKI : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether many hospitals in the country are not
complying with the Health standards;

(b) it so, whether the Government proposes to
take action to ensure their compliance; and

(c) it 8o, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI) : (a) to (c) Health being a state under the
Conetitution of India, it is the responsibility of the respective
State Govermment of lay down health standards and to ensure
compliance thereof in their States. However, the Government
of India is in the process of formulating a Bill prescribing
minimum standards and specifications for hospitals, nursing
homes and other clinical establishments.

[English]
US Assistance to COMBAT Terrorism

81. SHRI M. RAJA MOHAN REDDY : Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the U.S. has offered help in combating
terrorim in the North-East;

(b) it so, whether any written request has been
received by the Union Government; and
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(c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes.

(b) The offer of assistance was received by
Ministry of Home Aftairs in the form of a letter dated October
04, 2004 written by Ambassador of USA.

(c) Co-operative efforts in the field of counter-
terrorism would be discussed within the existing framework
of cooperation for such matters.

[Translation]
Patents

82. SHRI AJIT JOGI : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether patents have been obtained in respect
of Scientific and Technological inventions at national and
international levels;

(b) if so, the details thereof; and

(c) the efforts being made by the Government is
getting the help from individuals and small organizations for
obtaining patents?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI
KAPIL SIBAL) : (a) Yes, Sir.

(b) (i) Patents have been granted by the Indian
Patent Office to Indian applicants and the Information is given
below :-

Year No. of patents sealed
1999-2000 5§57
2000-2001 399
2001-2002 654
2002-2003 494
(i) Indian scientists/technologists/institutions

have also been increasingly filing patents in other countries.
For example, according to the official website of the US
Patents and Trademark Office, patents granted to Indian
applicants by this office have been on the increase since
1999, the number has grown from 73 in 1989 to 237 in 2003.

(c) Government have been creating awareness
about patents among individual scientists, technologists,
teachers etc. and universities, industries, including small
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scale industries for many years so that they could take steps
to protect their inventions by obtaining patents. Science
departments have also established Patent Facilitating
Centres to enable scientists to file patents in India and abroad.

[English]
Fitness Certificate for Private Vehicles

83. SHRIK. S. RAO :
SHRIMATI KIRAN MAHESHWARI :
SHRI KULDEEP BISHNOI :

Will the Minister of SHIPPING, ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether his Ministry had circulated a document
among State Governments seeking suggestions on fitness
certificates for private vehicles;

(b) if so, the details in this regard;

(c) the response of the State Governments in this
regard; and

(d) the time by which the scheme will come into
force?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) and (b) Two Task Forces were set
up by the Ministry in June, 2003 regarding Inspection and
Maintenance System for motor vehicles, which included
repregsentatives of a number of State Governments. The
report of Task Forces inter-alia included suggestions relating
to Fitness Certification System for private vehicle also.The
Report was circulated to the States of Delhi, Uttar Pradesh,
West Bengal, Maharashtra, Gujarat, Andhra Pradesh, Tamil
Nadu and Karnataka in the month of September, 2004.

(c) and (d) In a meeting of the above States held on
19.10.2004, there was an uniformity of opinion that in the
first instance it would be feasible and practicable to strength
the existing Inspection and Maintenance System for the
transport vehicles. Only after the same has been streamlined,
the issue of coverage of private vehicles couid be considered.
As such, itis not possible to prescribe any time frame in the
matter.

ATM Facllity in Post Offices

84.  SHRI P. MOHAN : Will the Minister of
COMMUNICATION AND INFORMATION TECHNOLOGY be
pleased to state:

(a) whether there is any proposal to provide ATM
facility in the post office savings bank account;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) to (c) The proposal for providing
ATM facility to post office savings bank account holders
is in conceptual stage only and no details have yet been
finalised.

Policy of Microsoft

85. SHRI S. P. Y. REDDY : Wili the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government is aware that
Microsoft sells stripped down versions of WINDOWS XP in
Thailand at very low prices;

(b) if 80, the detalils thereof;

(c) whether the Government has any plans to ask
the MICROSOFT to follow similar practice here; and

(d) it 80, the details thereof and the reaction of
MICROSOFT in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(OR. SHAKEEL AHMAD) : (a) and (b) Yes, Sir. Microsoft
has unveiled XP Starter Edition in Thailand. Windows XP
Starter Edition is designed to offer affordability and easy-to -
use entry level points to the Windows famity products, tailored
to local country, in local languages, and is compatible
with wide range of Windows-based applications and
devices.

(c) and (d) The Microsoft Windows XP Starter Edition,
has already been unveiled in Delhi in September, 2004. XP
Starter Edition for India includes a Hindi interface, and is
scheduled for an early 2005 launch. The features of the XP
Starter Edition are enclosed as Statement.

Statement
Features of Windows XP Starter Edition include :

. Localized and tallored support : Windows XP Starter
Edition features a redesignated help system called My
Support, which includes a built - in, detailed Getting
Started Guide. In addition, Windows XP Starter Edition

December 01, 2004

To Questions 144

comes with a supplemental CD that contains local
language instructional videos designed specifically for
first time PC users.

. Localized customizaton : With Windows XP Starter
Edition, users can choose from country-specific
wallpapers and screensavers with familiar landscapes,
flags and geography-specific traditional design.

. Preconfigured settings : Windows XP Starter Edition
will help reduce confusion regarding setup options for
entry-level users by preconfiguring advanced settings
and enabling the Windows Firewall by default.

. Simplified task management : With Windows XP
Starter Edition, first-time home users can have up to
three programs and three windows per program running
concurrently. Further simplification of operating system
includes the display resolution set to 800x600
maximum and no support for PC-to-PC home
networking, sharing printers across a network or more
advanced features such as the ability to establish
multiple user accounts on a single PC.

J Windows XP Starter Edition System requirements:
Desktop with a Celeron, Duron, Geode, Sempron or
similar processors, 233 MHz processor clock speed
required and 300 MHz or higher recommended.
Supports upto 128MB RAM and Hard disk space of
maximum of 40 GB, and supports Super VGA 800x600
resolution VGA adapter and monitor.

Telephone Exchanges in
Jammu and Kashmir

86. SHRI ABDUL RASHID SHAHEEN : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the names of the telephone exchanges
modernized in Baramulla and Kupwara districts of Jammu
and Kashmir during the last three years till date;

(b) the number of new telephone exchanges
proposed to be opend during 2004-05 in the State particularly
in the Baramulla and Kupwara districts;

(c) whether the telephones remain out of order in
these districts;

(d) if so, the reasons therefore; and

(e) the steps taken/proposed to be taken by the
Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) The details of telephone
exchanges modernized in Baramulla and Kupwara districts
of Jammu and Kashmir during the last three years till date
are as under :-

Year Baramulla District Kupwara District
2001-02 - Trehgam
2002-03 Sogam Kupwara
2003-04
2004-05 Gulmarg, Bomai, Singhpora, Trehgam
(up to Sumbal, Rohama
31-10-04)

(b) 14 new telephone exchanges are proposed to

be opened during 2004-05 in J &K Telecom Circle.

No new telephone exchange is proposed to be opened
during 2004-05 in Baramulla and Kupwara Districts.

(c) No, Sir.
(d) and (e) Do not arise in view (c) above.
Evacuation of Unauthorised Tenants

87. SHRI ANANDRAO VITHOBA ADSUL : Will the
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Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Department of Posts has built staff
quarters for the welfare of their staff;

(b) if so, the details thereof, State-wiss;

(c) whether 20 per cent of P & T quarters are
occupied by unauthorized tenants;

(d) if 8o, the reaction of the Government thereto;
and

(e) the steps taken by the Government to evacuate
the unauthorized persons from the P & T quarters?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMED): (a) Yes, Sir. Staff quarters have
been built for the welfare of staff and, in some cases, as
Post-attached - purpose by the Department of Posts.

(b) The country is divided into 22 Postal Circles
and the Circle-wise information about availability of Postal
staff quarters is given in the Statement enclosed.

(c) to (e) The information is being collected and will be
laid in the Table of the House.

Statement

Details of Staff Quarters Available for Postal Employees

SI. Name of Postal Type of Quarters
No. Circle Type-| Type-li Type-lll Type- IV Type-V Post Total
& Vi attached
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 335 509 141 8 11 254 1258
2. Assam 225 250 70 7 1 144 697
3. Bihar 319 501 139 31 8 67 1063
4. Chhattisgarh 125 225 78 10 2 255 695
5. Delhi 398 822 278 29 5 74 1606
6. Gujarat 483 490 135 30 8 245 1391
7. Haryana 146 186 46 13 2 62 455
8. Himachal Pradesh 197 217 76 8 1 63 562
9. Jammu and Kashmir 33 63 44 10 1 46 197
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B 3 a 5 6 7 8 9
10. Jharkhand 164 256 66 6 1 62 555
11. Karnataka 435 705 143 27 7 334 1651
12. Kerala 213 307 62 10 4 400 996
13. Madhya Pradesh 225 361 120 25 5 124 860
14. Maharashtra 854 928 392 40 10 239 2461
15. North East 140 1683 54 7 6 107 467
16. Orissa 245 507 233 21 6 116 1128
17. Punjab 260 310 118 28 7 103 826
18. Rajasthan 473 687 232 40 7 191 1630
19. Tamil Nadu 474 683 197 34 6 1413 2807
20. Uttaranchal 105 147 12 3 0 48 315
21. Uttar Pradesh 641 797 148 35 18 365 2004
22. West Bengal 507 813 121 15 0 56 1512
6997 9915 2905 437 114 4768 25136

Singapore Visa Office

8s8. SHRI HANNAN MOLLAH : Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whethe'r the Government has received any
letter/proposal from the Chief Minister of West Bengal
regarding Singapore VISA offices;

(b) if so, the details thereof; and
(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! E. AHAMED) : (a) Yes.

(b) The Chief Minister had requested the External
Aftairs Minister to assist in reopening the Visa Office and, it
possible, its upgradation to a Consulate.

(c) Government ascertained that the Visa Office
was opened in 1987 on a temporary basis and closed in 2004.
Upon enquiry, Singapore has conveyed that should the need
for a permanent visa processing office in Kolkata arise in
future, Singapore would certainly give it due consideration.
This ‘factual position has been conveyed by the External
Affairs Minister to the Chief Minister.

Assurance Pending Implementation

89. SHRI VIJOY KRISHNA : Will the PRIME
MINISTER be pleased to state:

(a) whether assurance given to Unstarred
Question No. 237 has been pending implementation since
November 20, 2002; and

(b) if s0, the reasons for the delay in fulfilling the
assurance and by when the same will be fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) :
(a) Yes, Sir.

(b) The question relates to letters written by MPs
to CVC regarding corruption in Kendriya Bhandar. To take a
decision in the matter, it was found necessary to consult the
CVC and the Anti-Corruption Branch of Delhi Police who has
further referred the matter to CBI. Since consultations with a
number of agencies are necessary, it is taking some time to
take a final decision. The matter is being pursued.
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Repair of N.H. 60
90. SHR! SUNIL KHAN :
SHR! HARIKEWAL PRASAD :

Will the Minister of SHIPPING, ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the dilapidated road NH 60 from
Bishnupur to Baukure in West Bengal has not been repaired
after taking over from the State highway;

(b) it so, the details thereof;

(c) whether the three weak bridges from
Govindadham to Mejia will be constructed soon;
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(d) it so, the time by which it will be constructed;
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) No, Sir. )

(b) Details of improvement works undertaken in
the stretch from Bishnupur (km 195) to Baukure (km 231)
after taking over from the State highway and to be under
taken during the current year Annual Plan are tabulated
below:-

Stretch Length Nature of work Year of Sanction Completed in
Kms 195-200 05 km Periodic Renewal 2002-2003 March 2003
Km 200-221 21 km Periodic Renewal 2001-2002 March 2002
Kms 221-231 10 km Improvement of Riding quality 2001-2002 March 2002
Kms 195-205 10 km Widening to two land & strengthening Included in the modified Annual Plan

(2004-05) at a cost of Rs. 7.00 crore.
Estimate is awaited from the state PWD.

(c) to (e) Between Govindadham (245 km) and Mejia
(271 km), there are three bridges namely, Sali at km 247.25,
Kanimara at km. 265.78 and Tarapur Bridge at km. 269.25.
Existing bridges at these locations are distressed, weak and
narrow. For planned development of NH-60 including re-
construction of weak and narrow bridges etc Ministry has
sanctioned feasibility study in the year 2002-03 which is being
done departmentally by the State PWD. Overall improvement
of this NH including reconstruction of bridges etc shall be
taken up in a phased manner depending upon outcome of
feasibility study, inter-se-priority and availability of funds.

Export of Ayurvedic Drugs

91, SHRI SURESH KALMADI : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has taken any steps
for promoting the export of ayurvedic drugs/preparations in
view of the increasing popularity of such drugs/preparations
in the West;

(b) whather any incentives are being given to
tarmers producing medicinal plants; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) Government have taken a number of

initiatives to facilitate export of Ayurvedic products to foreign
countries. As export to the quality conscious Western
countries pre-supposes assured quality products,
pharmacopoeial standards have been developed for a
number of Ayurvedic drugs. Good Manufacturing Practices
(GMP) has been made compulsory and manutacturers are
being provided with incentives for developing in-house quality
control laboratories and infrastructure for GMP compliance.
Government also conduct market survey of medicinal plants/
crude drugs from time to time to promote export of Ayurvedic/
Herbal products. An exhibition of traditional medicine/
ayurvedic medicine is organized annually during the World
Health Assembly in Geneva.

(b) and (c) The Central Government is implementing a
Central Sector Scheme under which subsidy to the extent of
30% of the cultivation cost is given to the farmers for
cultivation of medicinal plants. The other components of the
Scheme include promotional activities, commercial activities
and contractual farming of medicinal plants.

[Translation]
Integrated Disease Monitoring Project

92. SHRI PARAS NATH YADAV : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Uttar Pradesh has been neglected in
the integrated disease monitoring project launched by the
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Government as reported in the Rashtriya Sahara dated
November 9, 2004,

(b) it so, the details thereof; and

(c) the reasons for not launching this project in
Uttar Pradesh where medical facilities are inadequate?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) Integrated Disease Surveillance Project
has been launched on 8th November, 2004. All the States/
UTs will be covered under the project in a phased manner
the details of which are given below:

Phase | (2004-2005)-

Andhra Pradesh, Himachal Pradesh, Karnataka, Madhya
Pradesh, Maharashtra, Uttaranchal, Tamil Nadu, Mizoram &
Kerala.

Phase Il (2005-2006)-

Chhattisgarh, Goa, Gujarat, Haryana, Rajasthan, West
Bengal, Manipur, Meghalaya, Orissa, Tripura, Chandigarh,
Pondicherry, Delhi.

Phase il (2006-2007)-

Uttar Pradesh, Bihar, Jammu and Kashmir, Jharkhand,
Punjab, Arunachal Pradesh, Assam, Nagaland, Sikkim,
Andman & Nicobar Islands, Dadra & Nagar Haveli, Daman
and Diu, Lakshadweep.

As indicated above, Uttar Pradesh is slated for coverage in
Phase I1ll. However, the districts of Uttar Pradesh covered
under the Pilot Project "National Surveillance Programme
for Communicable Diseases" are covered in Phase |.

[English]
Health Insurance Scheme

93. SHRI RAYAPATI SAMBASIVA RAO :
SHRIMATI D. PURANDESWARI :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether health insurance scheme to target
below poverty line has been introduced in the country;

(b) if so, whether a number of National insurance
companies have undertaken a detailed study to meet the
target;

(c) it so, whether any target has been fixed during
2004-05 for health Insurance;

(d) if s0, the extent to which it is likely to be
achieved; and
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(e) the number of families below poverty line that
has been covered so far under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (e) The information is being collected and
will be laid on the Table of the House.

Writing off Loans
94, SHRI IQBAL AHMED SARADGI :
Will the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission has
proposed to write off the entire amount of Rs. 250,000 crore
outstanding Central loans to States;

(b) if so, the details thereof; and

(c) the extent to which the burden of the States
debt is likely to be reduced?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) No, Sir.

(b) and (c) Does not arise.
Assistance from World Bank

95. SHRI CHANDRA BHUSHAN SINGH :
SHRI BALASAHEB VIKHE PATIL :
SHRI JASHUBHAI DHANABHAI BARAD :

Will the Minister of SHIPPING, ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Union Government has received
assistance from the World Bank for development of National
and State Highways in the country;

(b) if so, the details of the same, State-wise
especially in respect of Gujarat;

(c) whether it is also a fact that part of the
assistance was utilised for development of National and State
Highways in Gujarat;

(d) if so, the details thereof; and
(e) if not, the main reasons for the same?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAY'S (SHRI T.R. BAALU) : (a) and (b) Yes, Sir.
The details of ongoing World Bank Funded Project are
enclosed as statement-I.

(c) and (d) Yes, Sir. Details are enclosed as
statement-|l.

(e) Does not rise.
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Statement-|

Details of on-going World Bank Funded Projects

S. Name of Project Date of Date of Total Total

No. Agreement Closing Committed Disbursed
Amount Amount
(US § million) (US $ million)

1. 3rd National Highway Proejct 11.08.2000 30.06.06 516.000 202.004

2. Gujarat State Highway Project 18.10.2000 31.12.05 - 350.000 143.576

3. Karnataka State Highway Project 26.07.2001 31.12.06 360.000 97.870

4, Grand Trunk Road Improvement Project  27.07.2001 31.12.08 589.000 164.410

5. Kerala State Transport Project 06.05.2002 31.12.07 255.000 47.104

6. Mizoram State Roads Project 06.05.2002 31.12.07 60.000 15.000

7. Uttar Pradesh State Roads Project 19.02.2003 31.12.08 488.000 54.861

8. Tamil Nadu Road Sector Project 28.08.2003 31.03.09 348.000 15.014

9. Allahabad Bypass Project 16.12.2003 30.06.09 240.000 12.400

Total 3206.000 762.239
Statement-ll (b) if 80, the details thereof; and
Details of Projects in the State of Gujarat (c) the role of Indian Space Research Organi-
sation in setting up the village resource centre?
Loan No. 4577-IN

'l\'_HE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a)

Implementation Agency Government of Gujarat

Nature of the Project

Signature/Effective/Closing
Dates

Loan Amount Net

Project Cost at Appraisal

Un-drawn Balance as on
30.06.2004

Percentage of External
Assistance

Cumulative Disbursements
up to 30.06.2004

State Project

18.10.2000/28.11.2000/
31.12.2006

US $ 381.000 million
(Revised $ 350.000 million)

US & 533.000 million
US § 220.16 million

76%

US § 129.884 million

Satellite Based Rural Interface

96. SHRI B. MAHTAB : Will the PRIME MINISTER

be pleased to state:

(a) whether a satellite based rural interface is now
in operation to serve a variety of community needs,;

Yes, Sir.

(b)‘ and (c) Indlan Space Reserach Organisation, in
association with selected non-governmental and voluntary
agencies, has embarked upon a new Initiative to set up
satellite based Village Resource Centres (VRCs) in different
parts of the country. These VRCs are meant for reaching a
variety of services and products emanating from space
technology; such as tele-education, tele-medicine, spatial
information on natural resources for developmental planning
at micro-watershed and village levels, interactive advisory
gervices related to agriculture development, advisories on
fisheries potential, etc., directly to the rural communities.
Indian Space Research Organisation provides digital
conneclivity to the Village Resource Centres (VRCs) through
the INSAT satellites for enabling the services as stated above
and spatial data and information on land and water resources
through the IRS satellites for developmental planning at local
levels.

Job Opportunities for Women in SSI Sector

97. SHRI JASHUBHAI DHANABHAI BARAD : Wil
the Minister of SMALL SCALE INDUSTRIES be pleased to
state:
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(a) whether the Government has emphasised the
creation of more employment opportunities for women in
rural areas by implementing various rural development
schemes through the small scale industries;

(b) if so, the details thereof;

(c) the incentives provided and targets fixed by
the Government for the new industrial units for creating job
opportunities in favour of women in rural areas during the
last three years, State-wise; and

(d) the target set for setting up of such new units
during the last three years till date, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES : (SHRI
MAHAVIR PRASAD) : (a) and (b) The Government has been
implementing various programmes/scheme like the Rural
Employment Generation Programme (REGP) and the
Pradhan Mantri Rozgar Yojana (PMRY) throughout the
country to create more employment opportunities, including
those for women. The REGP is implemented through the
Khadi and Village Industries Commission (KVIC) and the
PMRY is implemented through the District Industries Centres
(DICs) in each State/Union Territory (UT). Besides, the Mahila
‘Coir Yojana, a women-oriented self-employment scheme, is
implemented by the Coir Board all over the country.

(c) and (d) Under the REGP, for setting up a self-
employment project costing upto Rs. 10 lakh, 25 per cent
margin money assistance is provided to the general category
of beneficiaries, whereas in the case of women
entrepreneurs, as well as beneficiaries from other weaker
sections, the margin money assistance is 30 per cent for the
project costing up to Rs.'10 lakh. For projects costing above
Rs. 10 lakh and upto Rs. 25 lakh, 10 percent of the remaining
cost of the project (i.e. cost above Rs. 10 lakh) is provided

December 01, 2004

To Questions 156

as margin money. Own contribution of the women
entrepreneurs has been limited to 5 per cent of project cost
as against 10 per cent in the case of general category
entrepreneurs. State-wise details of the estimated incentives
in the form of margin money provided and new industrial
projects sanctioned to women entrepreneurs under the REGP
during the last three years is enclosed herewith as statement.

Under the PMRY, educated unemployed youth, both
men and women, between the ages of 18 to 35 years are
assisted to set up self-employed units costing upto Rs. 2
lakh. Bank loans constitute 80 per cent of the project cost.
Of the remaining 20 per cent of project cost, subsidy is subject
to the maximum of Rs. 7500 per beneficiary and the balance
amount is the margin money contribution of the beneficiary.
In the case of women, the age is relaxed upto 45 years and
preference is given to women candidates at the time of
sponsoring of cases. Based on the reports received from
the Reserve Bank of India (RBI), details of the cases of loans
sanctioned and disbursed to women for the last three years
is enclosed as statement-Il.

Under the Mahila Coir Yojana, a one-time subsidy of
75 per cent of the cost of a motorized ratt, upto a maximum
of Rs. 7500 and Rs. 2625 for a motorized traditional ratts
respectively, is being granted to women workers. Details of
distribution of ratts and assistance sanctioned during the last
three years under the Mahila Coir Yojana are enclosed as
statement-lil.

State-wise targets exclusively for women entrepreneurs
have not been fixed. However, field offices have been advised
to ensure that at least 30 per cent of the total number of
assisted projects are of women entrepreneurs in each years
under the REGP. Under the PMRY, preference is given to
weaker sections including women, from both urban and rural
areas, at the time of sponsoring cases.

Statement-|

State-wise details of Projects Sanctioned and Margin Money (MM) utilised
under women category under REGP of KVI sector

(Project in no., Margin Money (MM) in Rs. Lakh)

Sr. States/ 2001-2002 2002-2003 2003-2004

No. Union Territories Projects MM Projects MM Projects MM
Sanctioned Utilised Sanctioned Utilised  Sanctioned Utilised

1 2 3 4 5 6 7 8

| North Zone

1. Chandigarh 0 0.00 0 0.00 2 1.56

2. Delhi 0 0.00 3 1.81 0 0.00

3. Haryana .44 39.90 209 297.97 272 212.50

4 Himachal Pradesh 51 46.38 110 178.90 93 72.66
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1 2 3 4 5 6 7 8
5. Jammu and Kashmir ] 61.83 0 0.00 139 108.59
6. Punjab 96 87.26 376 634.93 209 163.28
7. Rajasthan 227 206.80 717 513.13 754 589.06
Total - | 427 441,97 1415 1526.74 1469 1147.65
L] East Zone
1. Andaman and Nicobar 0 0.00 58 23.79 1 8.59
2. Bihar 3 2.91 45 43.16 17 13.28
3. Jharkhand 16 240 54 33.08 29 22.66
4. Orissa 63 48.33 339 76.07 6 4.69
5. West Bengal 128 198.66 311 208.61 454 354.69
Total-Il 200 252.30 807 384.71 517 403.91
{[]] North East Zone
1. Arunachal Pradesh 0 0.00 9 18.63 15 11.72
2. Assam 17 15.57 162 121.17 37 28.90
3. Manipur 0 0.00 22 24.38 27 21.09
4. Meghalaya 0 0.00 58 47.64 66 51.56
5. Mizoram 0 0.00 37 63.31 1 8.59
6. Nagaland 0 0.00 24 13.33 1 8.59
7. Sikkim 0 0.00 3 7.08 33 25.78
8. Tripura 0 0.00 7 3.12 5 3.01
Total - il 17 15.57 322 298.66 205 160.14
v South Zone
1. Andhra Pradesh 69 62.77 608 810.26 335 261.72
2. Karnataka 112 102.34 459 610.13 258 201.56
3. Kerala 123 112.24 246 305.72 524 409.38
4. Lakshadweep 0 0.00 0 0.00 2 1.56
5. Pondicherry 0 0.00 0 0.00 6 4.69
6. Tamil Nadu 53 46.71 331 228.28 456 356.26
Total-lV 357 324.06 1842 2044.39 1581 1235.16
v West Zone
1. Dadra and Nagar Haveli 0 0.00 0 0.00 0 0.00
2. Daman and Diu 0 0.00 0 0.00 0 0.00
3. Goa 41 37.63 121 100.59 16 12.50
4, Gujarat 7 6.48 34 25.61 87 87.97
5. Maharashtra 221 200.15 1048 727.07 209 163.28
Total-V 269 244.26 1204 853.27 312 243.75
vi Central Zone
1. Chhattisgarh 1 0.99 80 178.75 163 127.34
2. Madhya Pradesh 91 81.91 232 207.18 241 188.28
3. Uttaranchal 23 3.52 120 137.73 334 260.94
4, Uttar Pradesh 391 257.42 385 609.30 904 708.25
Total - VI 516 343.84 817 1132.96 1642 1282.81
Grand Total - 1786 1622.00 6207 6240.73 5726 4473.42

Note : # included in Maharasthra
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Statement-ii
Status of cases sanctioned and cases disbursed to
women enterpreneurs under PMRY

No. of Cases Sanctioned No. of Cases Disbursed

Year Total Women Proportion of Total Women Promotion Estimated
Women of Women Employment
(per cent) (per cent) Generated

2001-2002 237392 29793 12.55 189860 23786 12.53 35679
2002-2003 227892 28875 12.67 180129 23460 12.34 35190
2003-0004 255978 34439 13.45 172464 24365 14.13 36548
Source : RBI data

Statement-lil [English]

Details of distribution of ratts and assistance sanctioned
during the last three years under the Mahila Coir Yojana

Year No. of ratts distributed  Assistance sanctioned
2001-02 221 Rs. 1506168
2002-03 1303 Rs. 3879000
2003-04 1514 Rs. 6263000
[Translation]

Allotment of Pay Phones/PCOs to
the Unemployed Youth

98. SHRI GIRIDHARI YADAV :
SHRI HARIKEWAL PRASAD :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government proposes to allot Pay
Phpnes/PCOs to the unemployed youths throughout the
country on priority basis;

(b) if 80, the details thereof;

(c) whether the Government has received reports
regarding alleged violation of the instructions issued in this
regard;

(d) it so, the number of persons found guilty in
this regard and the nature of punishment awarded to them
by the Government; and

(e) the provisions in place to ensure that violation
of rules does not take place?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Sir, PCOs are allotted liberally
to all applicants 18 years of age and above as per their
registration subject to technical feasibility. No priority for
unemployed youth is considered necessary as the PCOs
are available on demand in major part of the country.

(b) to (@) Do not arise in view (a) above.

Utilisation of Coal Pits Water

99. MAJ. GEN. (RETD.) B.C. KHANDURI : Will the
Minister of COAL be pleased to state:

(a) whether the Government is aware that the vast
quantity of water that is required to be pumped out from the
coal pits is not being utilised effectively;;

(b) whether any study/examination has been
carried out regarding the residual water, after catering for
*stowing" which either seeps back to mini deposits or is
wasted for its utilisation after purifying as drinking water,;

(c) if so, the details thereof;

(d) it not, whether the Government has any
proposal to undertake such a study; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. DASARI NARAYAN RAO) : (a) Most of the mine
water pumped out is utilized in the mines itesif for dust
suppression workshop, fire fighting stowing in underground
mines and plantation in and around coalfield areas. Some
water is also used after treatment for domestic consumption.
After all these uses, excess water pumped out from the mines
is sent in nearby drain/nallah, which flows along the natural
drainage of land.

(b) to (e) The residual water after catering to the needs
of stowing is routed to underground sumps and then pumped
to surface water tanks for filtration and other purposes. Part
of this water is used for sand stowing purposes. By this re-
circulation, maximum’ quantities of water are utilized
effectively.

[Translation]
Constitution of Consuitative Committee

100. SHRI MUNAWAR HASSAN : Will the Minister
of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be pleased to state:
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(a) whether the consultative committees of various
levels under his Ministry has not been constituted so far;

(b) if so, the basis on which district, division and
state level consultative committees are constituted; and

(c) the time by which such committees are likely
to be constituted?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) There is no Consultative
Committee at any level under Ministry of Communications
and Information Technology, however, there are Telephone
Advisory Committees at Telecom District Level.

As per present constitution Telephone Advisory
Committees have been constituted at district level only. The
committees have been formed wherever recommendations
have been received.

(b) Constitution of TACs is the discretion of
Hon'ble Minister of Communications and Information
Technology. It is constituted on the recommendations
received from elected representatives covering various
segments of society.

(c) Does not arise in view of (b) above.
[English]
Infant Mortality Reduction Programme

101.  SHRI JUAL CRAM : Will the Minister of
HEALTH AND FAMILY WELFARE be pleasaed to state:

(a) whether the Government has launched the
Infant Mortality Reduction Programme in some States;

(b) if so, the States where the programme has
been launched;

(c) whether the programme has been launched in
Orissa;

(d) if 8o, the year since when the programme has

been launched in that State; and
(e) the achievement made thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) Reduction of infant mortality has been the
objective of the initiatives being implemented by the
Government of india under child health.

(b) These initiatives are being launched in all the
States of the country.
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(c) Yes, Sir.
(d) ¢ Child Survival and Safe motherhood
Programme-1992.
* Reproductive and Child Health Programme-
15.10.97.
(o) The Infant mortality Rate for Orissa, as per the
SRS data (2002) was 87/1000.
[Translation]

Promotion of Doctors

102. SHRI RAJENDER KUMAR : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the rules of Departmental
Promotion Committee (DPC) for promotion of the doctors
and employees serving in CGHS dispensaries;

(b) whether there has been any hindrance in the
promotion of doctors since the year 2002 and till date; and

(c) it so, the number of doctors waiting for their
DPC promotion since 20027

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : () to (c) The information is being collected and
will be laid on the Table of the Sabha.

Telephone Exchanges In Osmanabad

103. SHRIMAT!I KALPNA RAMESH NARHIRE : Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOQY be pleased to state:

(a) the total number of telephone exchanges in
Osmanabad district of Maharashtra;

(b) whether all the exchanges in the district are
equipped with STD and ISD facllities; and

(c) it not, the reasons therefor and the time by
which these facilities are likely to be provided?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) The total number of telephone
exchanges in Osmanabad district of Maharashtra are 81. ¢

(b)  Yes, Sir.

(¢) Does not arise in view of (b) above.
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[English]

Study on Women's
Reproductive Health

104.  SHRIHARIBHAU RATHORE : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government has conducted
any study focussing on womens reproductive health recently;

(b) it so, the details thereof and the outcome of
the findings;
(c) whether a good percentage of women in the

country are suffering from Reproductive Tract Infection; (RT!)

(d) if 0, the details thereof and the steps taken to
improve the situation; and

(e) the names of the NGOs working in Maha-
rashtra towards it and other welfare activities of women
including the destitute women in the state?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (d) Yes, Sir.

Under the Reproductive and Child Health Programme,
a district level household survey covering 50% of the districts
of the country has been undertaken during 2002-03. The
survey included a number of indicators including indicators
on reproductive health of women. The survey has shown
that 11.6% women complained of some symptom of
Reproductive Tract Infections (RTI)/Sexually Transmitted
Infections (STI), in case of 6.4% women the husband also
had symptoms of RTI/STI. 67.1% women were found to be
aware of HIV/AIDS infections and 39% were aware of RTI/
STI. The survey in the remaining 50 % of the districts of the
country is currently going on.

Prevention and treatment of RTI/STI is an integral
component of the on-going Reproductive and Child Health
programme. States are being assisted with provigion of RTI/
STI drug kits for use at the first referral units @ 3 kits in A
category, 2 in B category and 1 in C category districts. Funds
are also being provided for engaging laboratory technicians
@ 2 per district. Training in treatment and prevention of RTI/
STis in an integral part of the skills based training under RCH
Programme.

(e) Four Mother NGOs namely Society for Service
of Voluntary Agencies (SOSVA), Pune; Godvari Foundation,
Jalgaon; Paravara Medical Trust, Ahmedanagar, Sevadham
Trust, Pune are engaged in carrying out awareness
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generation activities on RCH Programme interventions
including reproductive health of wamen.

Market Borrowing by NHAI

105. SHRI SURESH ANGADI : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the total fund generated by the National
Highway Authority of India from market borrowing for
financing the national highway development projects in the
country during the last three years;

{b) the works undertaken by the NHAI during the
last three years;

(c) whether the projects are going on as per
schedule;

(d) if so, the details thereof and if not, the reasons
therefor,

(o) whether the fund so raised has been spent in

the most judicious way; and

(f) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) The position of funds raised by
National Highways Authority of India from market borrowings
for financing the National Highways Development Project in
the country during the last three years is as under :-

Year Source Amount
(Rupees in crores)

2001-02  Issue Capital Gain Tax 804.44

2002-03  Exemption Bonds u/s 54 5592.94

(b) The status of work undertaken by the NHAI
during the last three years is enclosed as statement-I.

(c) and (d) Various ongoing projects are in different
stages of progress. Works under NHDP are targeted to be
completed by December 2007.

(e) Yes, Sir.

U] The details of expenditure incurred out of the
funds received by NHAI from various sources (cess
allocations, budgetary grants and loss for Externally Aided
Projects and share of private sector participation) including
funds raised from Market Borrowings are enclosed as
statement-|l.
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Statement-ll

National Highways Authority of India
Project Expenditure Statement for October, 2004

To Qusstions 188

(Rupee in Crore)

Stretch Cumulative During 2004-05 Grand
Expenditure During During Total for Total
up to April to October, (April to
2003-04 Sept., 2004 October,
2004 2004
(A) Expenditure on Projects
(1) NHDP PH-I
- GQ Projects 16408.26 2191.32 477.34 2668.65 19076.91
- NSEW Projects 1933.24 130.16 10.96 141.12 2074.36
- Projects other than GQ & NSEW 1442.84 136.66 13.46 150.12 1592.96
Sub Total (i) 19784.34 2458.14 501.46 2959.89 22744.23
(if) NHDP PH-ll
-NSEW projects 87.20 55.55 2.87 58.42 145.61
-Other than NSEW Projects 14.32 10.02 3.29 13.31 27.63
Sub (Total) (ii) 101.52 65.57 6.16 71.73 173.23
(ili) NHDP PH - Il 0.00 0.00 0.30 0.30 0.30
Sub Total (jii) 0.00 0.00 0.30 0.30 0.30
(iv) Miscellaneous expenditure on 953.91 -225.19 80.84 -144.36 809.56
projects and PIU releases
Total expenditure {(A)=(i) to (iv) 20839.77 2298.51 589.05 2887.56 23727.33
(B) Interest and repayment of 1774.84 744.16 0.00 74416  2518.99
GOl Loan/Market Borrowings
Total expenditure on projects including 22614.60 3042.67 589.05 3631.72 26246.32
servicing of market borrowing/loan (A+B)
(C) Maintenance of Highways 937.02 102.46 32.03 134.47 1071.49
Grand Total Expenditure (A+B+C) 23551.62 3145.12 621.08 3766.19 27317.81

[Translation]

Medical Facilities to Eiders

106. SHRI NARENDRA KUMAR KUSHAWAHA :
Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(d)

the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) At present, there is no such proposal.

(b) to (d) In view of the above, the questions do not

(a) whether the Government proposes to provide arise.
medical facilities to the elders under one umbrella;

(b) if so, the details thereof;

(c) the number of Health Centres proposed to be

opened; and

107.
Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

Nursing Colleges
DR. RAMAKRISHNA KUSMARIA : Will the
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(a) the number of nursing colleges/institutes in the
country at present, state-wise;

(b) the details of the proposals lying pending with
the Indian Nursing Council for approval;

(c) the details of the action taken in regard to the
aforesaid matter;

(d) State-wise number of trained nurse required
in the country particularly in Madhya Pradesh during the next
five years; and

(e) the steps being taken to ensure availability of
trained nurses to meet the requirement in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) A statement showing in the number of Nursing
Colleges/Institutes as on 31st March 2004, state-wise is
enclosed as statement.
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(b) and (c) According to the indian Nursing Council,
twenty-four proposais, as per details given below, are pending
with the Council:

(i) Auxiliary Nurse Midwife: 1
(i) General Nursing & Midwifery: 22
(i) Bachelor of Science (Nursing) 1

The Council has already scheduled inspection for
assessing the required facilities in the above institutions for
grant of approval.

(d) and (e) The data regarding requirement of trained
nurses state-wise is not maintained centrally as it depends
on various factors such as availability of beds, types of
services provided in the healthcare institutions in the States.
However, there are over 1000 nursing educational institutions
in the country producing about 40,000 trained nurses every
year. The central Government also assists the state
governments in establishing/upgrading the schools/colleges
of nursing.

Statement

State wise distribution of Nursing Institutions Approved/Recognized by the
Indian Nursing Council as on 31.03.2004

S. Name of the State/ ANM GNM DNEA B.Sc (N) P.B.B. M.Sc.
No. Union Territory Sc. (N) (N)
1 2 3 4 5 ] 7 8
1. Andhra Pradesh 32 101 - 51 - -
2. Assam, Arunachal Pradesh, 9 15 . 2 - -

Manipur, Meghalaya and

Nagaland
3. Bihar and Jharkhand 23 13 - - - .
4. Guijarat 2 20 - 2 - -
5. Haryana 9 13 - 1 - -
6. Himachal Pradesh 1 4 - - - -
7. Karnataka 4 164 . 90 15 16
8. Kerala 14 78 1 8 1 1
9. Madhya Pradesh and 7 21 2 15 3 1

Chhattisgarh
10. Maharashtra and Goa 16 50 1 10 6 2
11. Mizoram 2 4 - 1 . .
12. Orissa 15 7 - 1 1 .
13. Punjab, Delhi and J and K 28 75 1 19 4 2
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1 2 3 4 5 6 7 8
14. Rajasthan 8 47 3 - -
15. Tamil Nadu and Andaman and 8 54 45 6 15

Nicobar islands and Poncidherry
16. Tripura - 2 - . . R
17. Uttar Pradesh and Uttaranchal 30 27 - 2 - .
18. Waest Bengal and Sikkim 20 26 - 2 . 1
19. Mid India Board 4 4 1 - - -
20. South India Board 3 16 - 2 1 2
21. Armed Forces Medical Service - 6 - - -

Total 235 747 6 254 37 40
(The figures in respect of Bihar - 1998, Orissa - 2001, Mizoram - 2001, Haryana - 2001, Gujarat - December 2002)
List of Abberviations Used :
ANM : Auxiliary Nurse Midwile
GNM : General Nursing & Midwifery
DNEA : Diploma in Nursing Education and Administration
B.Sc. (N) : Bachelor of Science in Nursing
P.B.B.Sc. (N) : Post Basic Bachelor of Science in Nursing
M.Sc. (N): Master of Science in Nursing
[English] (d) A large number of life saving, sight, saving

Exemption of Customs Duty on
Medical Equipments

108. SHRIMATI D. PURNADESWARI : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state: '

(a) whether the Government gives part exemption
of customs duty on M.R.|. equipments imported by corporate
Hospitals;

(b) whether such concessions are denied when
such equipments are imported for rural areas;

(c) if so, the reasons therefor; and

(d) the concessions/exemptions proposed to be
given to M.R.\. and other costly imported equipments for use
in clinics/dispensaries or hospitals in rural areas to help the
poor villagers?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) Magnetic Resonance Imaging (MRI)
system attracts a concessional custom duty of 5%. MRI
system is also exempt from excise duty and thereby from
additional duty of customs (CVD). These concessions/
exemptions are available to any importer of MRI system.

ENT, dental and other medical equipment are already allowed
concessional custom duty. A concessional custom duty of
5% with nil CVD is also available to hospital equipment
(including MRI system) if imported by hospitals run by Central
Government, State Government, Union Territories or any
local authority or by a hospital run by a society controlied by
such Authorities. No further custom duty concession/
exemption for MRI or other costly imported equipment are
presently under consideration of Ministry of Finance.

[Translation)
Indian Ambassadors Abroad

109. SHRI RAMDAS ATHAWALE : Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) the total number of indian ambassadors
working in different countries as on date, category-wise and
country-wise;

(b) the number of posts of Indian ambassadors
lying vacant in different countries and the time by when these
posts are likely to be filled;

(¢) the details regarding since when these posts
are lying vacant, country-wise; and

(d) the criteria adopted for selecting personnel of
IFS, IAS or any other service for the said posts alongwith the
number of such personnel sent abroad so far?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) At present,
there are 108 indian Ambassadors/High Commissioners in
different countries, and the details country-wise and category-
wise, are placed in the enclosed statement.

(b) and (c) The posts of Ambassadors/High
Commissioners are vacant in Jordan (1st December, 2003),
Cote 'D' Ivoire (30th June, 2004), Oman (7th August, 2004),
Canada (1st September, 2004), Uganda (27th August, 2004)
and Fiji (6th November, 2004). It is expected that these posts
would be filled by February 2005.
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[The posts have been vacant from the date indicated
in the brackets above)

(d) The Indian Ambassadors/High Commissioners
are appointed by the President of india on the recommen-
dations of the Prime Minister. At present, 101 officers
belonging to the Indian Foreign Service (IFS) have been
posted as Ambassadors/High Commissioners. There are 7
Non-Career diplomats presently serving as Indian Ambassa-
dors/High Commissioners.

Statement

List of Countries where Indian Ambassadors/High Commissioners are
posted as on November 24, 2004

S.No. Grade

Name of Countries where Indian Ambassadors/ Total

High Commissioners are presently posted.

1. Grade | of IFS

Ambassadors - Argentina, Belgium, Bhutan, Brazil, Denmark, Egypt, France,

Germany, Greece, Italy, Japan, Korea (South), Mexico, Nepal, Netherlands,
Norway, Philippines, Russian Federation, Soudi Arabia, Spain, Switzerland,

Thailand, USA.

31

High Commissioners - Bangladesh, Ghana, Jamaica, Malaysia, Mauritius,

Nigeria, South Africa, U.K.
2. Grade |l of IFS

Ambassadors - Armenia, Austrlia, Azerbaijan, Bahrain, Belarus, China,

Colombia, Cuba, Finland, Indonesia, Ireland, Qatar, Serbia & Montenegro,

Vietnam,

21

High Commissioners - Australia, Cyprus, Kenya, New Zealand, Pakistan,

Singapore, Sri Lanka

3. Grade Il of IFS

Ambassadors - Afghanistan, Algeria, Angola, Bulgaria, Cambodia, Chile,

Croatia, Czech Republic, Ethiopia, Hungary, Iran, Iraq, Isarel, Kazakhstan,
Korea (North), Kuwait Kyrghyzstan, Laos, Lebanon, Libya, Madagascar,
Mongolia, Morocco, Myanmar, Panama, Peru, Poland, Portugal, Romania,
Senegal, Slovak Republic, Sudan, Surinarne, Sweden, Syria, Tajikistan,
Tunisia, Turkey, Turkmenistan, UAE, Ukraine, Uzbekistan, Venezuela,

Yemen, Zimbabwe.

56

High Commissioners - Botswana, Brunei Darussalam, Guyana, Maldives,
Mozambique, Namibia, Papua New Guines, Seychelles, Tanzania, Trinicad &

Tobago, Zambia.

[English]
Employment Generation by KVIC

110. SHRI G. KARUNAKARA REDDY : Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased to
state:

(a) whether Khadi and Village Industries
Commission has proposed to generate employment for over
one crore persons during 2003-2004,

(b) if so, the details thereof;

(c) the employment opportunities whcih KVIC
proposes to generate in Karnataka;

(d) the details thereof; and

(e) the steps taken by the Union Government in
this regard?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) and (b) Against the target of 5 lakh
persons, additional employment opportunities were
generated for 4.71 lakh persons in the country under the
Rural Employment Generation Programme (REGP),
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implemented by the Khadi and Village Industries Commission
(KVIC), during 2003-04.

(c) and (d) During the year 2004-05, the target for
generating self-employment opportunities in Kamataka under
the REGP is of 33075 persons, through; provision of margin
money assistance of Rs. 1429.34 lakh in 1654 projects. This
is supplemented by KVIC activities like organising Entre-
preneurship Development Programmes (EDPs), exhibitions,
workshops, awareness camps, etc.

(e) The KVIC has communicated the targets under
the REGP to the State Office of the KVIC and the State Khadi
and Village Industries Board (KVIB) of Karnataka. The
aliocated funds are released periodically through the State
Office of KVIC and the KVIB. The progress of the programme
is reviewed regularly by the KVIC and the Union Government
to ensure smooth implementation.

[English]
Construction of By-Pass Roads in Rajasthan

111.  SHRI GIRDHARI LAL BHARGAVA : Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has received any
proposal from the Rajasthan Government for construction of
by-pass roads;

(b) if so, the details thereof; and

(c) the time by which the proposals are likely to
be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA) : (a) Yes, Sir.

(b) The State Government has submitted
proposals for construction of By-passes at Barighata town
on National Highways-14 near Sirohi, Kota-Bhilwara gection
on National Highways - 12 and Jaipur city on ring road.

(c) The work 66 the above By-passes can be
taken up after sanction of the project subject to availability
of funds and inter-se-priority of works.

[English)]
Discontinuation of Coin Box Facllity

112. SHRI SHRINIWAS DADASAHEB PATIL : Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government is aware that coin
box for mobile connectivity has been discontinued in rural
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parts of the country due to a recent notification by the
Telephone Regulatory Authority of india; and

(b) it so, the steps taken by the Government to
restart this facility?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Sir, no such notification has
been issued by Telecom Regulatory Authority of India.
However, as per present policy coin box to mobile connec-
tivity is permissible only in places which have Point of
Interconnect with cellular network and are also Long Distance
Charging Centre. This policy is for rural and urban both.

(b) Does not arise in view of (a) above.
Restructuring of KVIC

113. SHRI SURAVARAM SUDHAKAR REDDY :
Will the Minister of AGRO AND RURAL INDUSTRIES be
pleased to state:

(a) whether the Government is considering a
proposal to restructure the Khadi and Village Industries
Commission (KVIC); and

(b) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) and (b) Yes, Sir. The Government
has dissolved the Khadi and Village Industries Commission
on 14th October 2004, and established the authority titled
the Commissioner for Khadi and Village Industries who has
been given the powers and functions entrusted to the
Commission.

The Govemment has also decided to set up an Expert
Committee to examine the structure, functioning and
performance of the KVIC and to recommend measures to
revamp the KVIC. The Committee shall, inter alia, review
the KVIC Act, 1956 (61 of 1956), KVIC Rules, 1957 and the
Regulations made thereunder and recommend restructuring
alongwith modifications, if any, in these statutes to achieve
the objectives of (i) development of Khadi and Village
Industries (KVI), and (i) making KVIC a more professional
and effective body for implementation of the existing KVI
programmes/schemes and/or launching new programmes/
schemes with a view to enhancing employment and income
generation in the rural areas and expanding the markets for
(including export of) Khadi and Village Industries products.

Proposal to Set up Alumina Plant in Orissa
114. SHRI PARSURAM MAJHI :
SHRI ANANTA NAYAK :
Will the Minister of MINES be pleased to state:
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(a) the proposals under the consideration of
the Government to set up Aluminium/Alumina and Nickel
extraction plants in Orissa;

(b) if s0, the details thereof including employment
potential of these plants;

(c) if not, the reasons therefor;

(d) whether the Government has taken steps to
provide employment to the families whose land has been/
likely to be acquired for establishment of these plants; and

(e) if so, the details thereof?

THE MINISTER OF MINES (SHRI SISH RAM OLA) :
(a) to (c) The Government had on 26.10.2004 approved the
2nd phase expansion of National Aluminium Company
Limited (NALCO). Orissa a Public Sector Undertaking under
the administrative control of Ministry of Mines. The details of
the proposed expansion are as under :-

Sector Installed Capacity after
capacity 2nd Phase
Expansion
Bauxite Mine (TPY)* 48,00,000 63,00,000
Alumina Refinery (TPY) 15,75,000 21,00,000
Aluminium Smelter (TPY) 3,45,000 4,60,000
Captive Power Plant (MW) 960 1200

“Tonnes per year

(d) and (e) Since the expansion is envisaged within
the existing premises, no fresh land acquisition is necessary
involving displacement of families.

Loans for Setting up Agro and Rural
Industries in WB

115.  SHRI PRABODH PANDA : Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government is aware of the
difficulties being faced by the people in rural areas in obtaining
loans from Nationalized Banks for setting up Agro and Rural
Industries in West Bengal,

(b) whether the Govemment proposes to introduce
a scheme for the disbursement of loans to the needy without
procedural wrangles by the nearest Nationalized Banks; and

(c) it so, the details of financial support provided
for setting up Agro and Rural Industries at Present in West
Bengal, location-wise?
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THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) The Rural Employment Generation
Programme (REGP), which is implemented by the Khadi and
Village Industries Commission (KVIC) with loan funding from
nationalized banks and margin money support from the
Central Government, is functioning satisfactorily in West
Bengal. The result of an evaluation study, conducted in 2003,
on the REGP units in West Bengal, has revealed that 98 per
cent of sample enterprises raported release of loan by the
banks within three months of sanction.

(b) The Central Government has been
implementing the REGP throughout the country, including
West Bengal. In order to avoid any procedural wrangles for
the entrepreneurs assisted under the REGP, margin money
assistance at the prescribed rates is placed in advance at
the disposal of the participating public sector scheduled
commercial banks which are authorized to sanction individual
self-employment projects under the REGP costing upto Rs.
25 lakh, without prior approval of the KVIC. The entrepre-
neurs can approach the nearest public sector bank branch
for availing of loans under the REGP. This procedure helps
ensure, as far as practicable, hassle-free disbursement of
loan to the entrepreneurs.

(c) During the financial year 2003-04, an amount
of Rs. 1593.51 lakh has been released to West Bengal
towards margin money assistance, against which a total loan
of Rs. 3983.76 lakh is estimated to have been provided by
the nationalized banks to the eligible entrepreneurs.

During the financial year 2004-05, an amount of Rs.
1492 lakh has been allocated to the State towards margin
money assistance to help, in turn, sanction of about Rs. 3730
lakh as loans from the nationalized banks. The District-wise
distribution of margin money in the West Bengal for the year
2004-05 is given below :-

Sl.No. District Margin Money allocated
for the year 2004-05 (Rs. lakh)

1 2 3

1. Bankura 72.00

2. Birbhum 93.00 ¢

3 Burdwan 80.00

4. Cooch Behar 70.00
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1 2 3
5. Darjeeling 53.00
6. Hooghly 60.00
7. Howrah '75.00
8. Jalpaiguri 85.00
9. Malda 110.00
10. Midnapur (East) 91.00
11. Midnapur (West) 85.00
12. Murshidabad 95.00
13. Nadia 90.00
14, Purulia 80.00
15. Dinajpur (North) 94.00
16. Dinajpur (South) 64.00
17. 24 Parghanas (North) 93.00
18. 24 Parghanas (South) 92.00

Total 1492.00
[Translation]

Celione and Pre-Paid Connections

116. MOHD. MUKEEM : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Union Government is aware that
consumers are not getting Cellone and pre-paid connections
of Bharat Sanchar Nigam Ltd. in Uttar Pradesh, particularly
in Sidharth Nagar, Gorakhpur, Basti, Ajamgarh, Mau, Jaunpur
and Gonda districts;

(b) if so, the reasons therefore; and

(c) the time by when these cell-one and pre-paid
connections are likely to be made available to the consumers
on demand by the Government?

THE MINISTER OF STATE IN. THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) and (b) Post paid Cellone
connections are available on demand and there is a waiting
for pre-paid Connections in Sidharth Nagar, Gorakpur, Basti,
Ajamgarh, Maau, Jaunpur and Gonda districts of Uttar
Pradesh due to high demand and petwork capacity
constraints.

(c) Post-paid Cellular connections are already
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available on demand. BSNL has placed Purchase order for
increasing the capacity of the network in Uttar Pradesh
including for the districts mentioned above and it is expected
that Pre-paid Cellone connections will be made available on
demand to the customers during the year 2005.

[English]
Ban on indian Imports by Bangladesh

117. SHRI GURUDAS KAMAT : Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether Bangladesh has threatened a ban on
Indian imports; '

(b) it so, the reasons therefore;

(c) the quantum of loss likely to be suffered as a
result thereof; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Speaking at
the inaugural session of the “India-Bangladesh Dialogue of
Young Journalists® in Dhaka on Sep 7, 2004, Bangladesh
Foreign Minister Mr. Morshed Khan is reported to have said
that "if Dhaka wanted to establish a win-win situation, we
could end India's US $ 3 billion trade by issuing an SRO
(Statutory Regulatory Order) on all Indians goods entering
Bangladesh.”

The Bangladesh Government has not promulgated any
such order to this effect.

(b) The Ministry of Foreign Affairs of Bangladesh
issued a press release on Sep 11, 2004 stating that the
remarks of the Bangladesh Foreign Minister were aimed at
creating awareness among the young journalists on India
and Bangladesh about the issues that govern Bangladesh-
India relations and should be seen as such. The press release
also said that the young journalists would understand the
issues in their right perspective and would look at them
dispassionately and objectively.

(c) Does not arise.
(d) Does not arise.

Tax Chargeable Under Suggested
Retall Price

118. SHRI RAGHUNATH JHA : Will the PRIME
MINISTER be pleased to refer to the answer given to
Unstarred Question No. 5597 dated September 29, 2001
regarding working of Kendriya Bhandar and state:
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(a) whether Suggested Retail Price (SRP)
includes all taxes and no other tax is chargeable on the SRP;

(b) if so, the reasons for charging sales tax, freight
etc. extra on the SRP by the Kendriya Bhandar,

(c) whether the sales tax, freight etc. charged extra
to SRP justifies the higher prices charged from the customers;

(d) if so, the action proposed to be taken in the
matter;

(e) whether the Kendriya Bhandar could not justify
the Rs. 83,000/- to Rs. 85,000/ as the price of the computer
given in the annexure to the question under reference; and

() if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) :
(a) to (d) Kendriya Bhandar has informed that Suggested
Retail Price (SRP) includes CST of 8% but does not include
elements of Local Sales Tax (LST) and other levies which
are charged extra.

(e) and (f) The position regarding sale of computers
by Kendriya Bhandar at the rate of Rs. 83,000/- has been
explained in the Statement annexed to the reply to USQ No.
5597 dated 29.8.2001.

{Translation]
Morarji Desal Yoga Centre

119.  SHRI HEMLAL MURMU : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any fee has been charged for the
training conducted recently at the Morarji Desai Yoga Centre;

(b) it so, whether any special facility has been
provided/incresed for Yoga trainees/patients admitted there
for their treatment through Yoga;

(c) if 8o, the detalls thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) In accordance with the decision taken
in the General Body meeting of Morarji Desai National
institute of Yoga (MDNIY), New Delhi held on 23.9.2004, a
nominal fee of Rs. 100/- p.m. is to be charged for short-term
yoga training course. Accordingly, fee has been charged for
the training conducted recently. The infrastructural facilities
created in the MDNIY include Kriya Block with provisions for
modernized Shatkarma (Yoga cleansing practices) facilities;
fully air-conditioned Meditation Hall; fully air conditioned
Library; free lectures on each aspects of yoga, improved
public utility/convenience service and change rooms, clean
and green environment etc.

(d) Does not arise.

Agrahayana 10, 1926 (Saka)
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{English]
Rural Tele-Density

120. SHRI SHRINIWAS DADASAHEB PATIL : Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Union Government is aware that
rural tele-density has not been achieved as proposed in the
Ninth Five Year Plan and is lagging far behind in the Tenth
Five Year Plan; and

(b) if so, the steps taken by the Government to
provide telephone services in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOQGQY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. One of the specific
objectives envisaged for the Ninth Plan was to provide
universal coverage or telephone on demand, in general. This
has not been possible for the rural areas, in particular, mainly
because of paucity of funds and operators perception of non-
viability of rural telephony. However, the rural tele-density
has increased from 0.41% in March, 1997 to 1.20% in March
2002. The tele-density in rural areas as on 30.9.2004 has
reached a level of 1.66%.

(b) Rules have been framed under Indian Tele-
graph (Amendment) Act, 2003, for providing subsidy support
by USO Fund for the growth of telecom facilities in rural areas.
The Rules provide for the provision of Public and Information
Services in the form of a Village Public Telephone in every
revenue villages as per Census 2001 and additional public
telephona in every revenue village where population exceeds
2000. A non-lapsable Universal Obligation Fund has been
created to supponrt rural telephony. The fund is in operation
gince 01.04.2002.

Subsidy support is being provided from USO Fund for
all (about 86 lakhs) rural house-hold Direct Exchange Lines
(DELs) installed prior to 1-4-2002 as per rules. For the rural
household DELs in net cost positive SDCAs installed after
1.4.2002, the procedures for inviting bids for providing
subsidy support under the relevant Rules have aiready been
initiated.

Indiscriminate Telephone Tariff

121. SHRI P. KARUNAKARAN : Will the Minister
of COMMUNICATIONS_AND INFORMATION TECH-
NOLOGY be pleased to state:

(a) whether the Government has received comp-
laints from telephone subscribers regarding indiscriminate
Telephone tariff and collecting of rent in rural areas at urban
rates; and
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(b) if so, the action taken by the Government in 1 2
this regard;
1995 70,781
THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY 1996 74,665
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. Some complaints
are received. 1997 76,977
(b) TRAI has prescribed rental and call charges 1998 79,919
for Rural subscribers which shall be offered to subscribers
by all service providers. The classification of areas into Urban 1999 81,966
and Rural for charging of monthly telephone rentals has been
made as per the Census Report of 2001, which is consistent 2000 78911
with the tariff policy specified in the Telecommunication Tariff 2001 80.888
Order, 1999. The service providers are, however, at liberty '
to provide alternative tariff plans with different combinations 2002 84,674

of rentals and call charges. However, if any case of wrong
charging comes to notice, immediate action is taken to correct
the error and bills revised by BSNL.

National Road Safety Policy
122.  SHRI KAILASH MEGHWAL :
SHRI B. VINOD KUMAR :

Will the Minister of SHIPPING, ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the status of the National Road Safety Policy;

(b) whether the National Road Safety Policy
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